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IN THE NATIONAL GREEN TRIBUNAL, NEW DELHI

IN
E.A. No. 39/2024
IN
O.A. No. 58/2013
IN THE MATTER OF:
SONYA GHOSH ...APPLICANT
Vs.
GNCTD & ORS. ...RESPONDENT

REPLY BY RESPONDENT NO. 1 IN COMPLIANCE OF THE ORDER
DATED 17.02.2025

MOST RESPECTFULLY SHOWETH:

I, A.K. Singh, S/o Sh. Chotey Singh, aged about 55 years, currently posted as -
Principal Secretary (Environment and Forests), Department of Forests and Wildlife,
Govt. of National Capital Territory of Delhi i.e. Respondent No. 1, being well
conversant with the facts of the case and such duly authorized in my official capacity

do hereby solemnly affirm as under:

1. At the outset, it is most respectfully and humbly stated that the deponent of the
affidavit has the utmost regard and respect for the majesty of the Hon’ble Court

and has in the past, as also the present instance done and will continue to do

~everything in its power to ensure compliance of the directions issued by this
e g P p y
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“7. It is not in dispute that the order dated 15.01.2021 of the
Tribunal to finalise the notification under Section 20 of the Forest Act,
1927 in respect of the undisputed portion of the ridge has not been
complied with. The order was passed by the Tribunal more than four
years back, and the ridge in question acts as the green lungs of Delhi
and has an active role in maintaining the air quality in Delhi. Thus,
compliance with the order within time would have contributed to
improvement of air quality in Delhi, yet the order has not been complied
with and no clear reasons are given by GNCTD in its affidavit for non-
compliance of the order. Counsel appearing for the GNCTD also
submits that she has no instruction in this regard.

8. NGT Act 2010 provides for requisite action that may be taken
to ensure compliance with the order of the Tribunal. Relevant
provisions of the Act in this regard are quoted below:-

9. Thus, we give two weeks to respondent no. 1 to file a fresh
affidavit and explain why action be not initiated against concerned
authorities/officers of respondent no. 1 in terms of the provisions of

NGT Act, 2010.”

3. It is submitted that vide notification no. F. 10(42)-I/ PA/ DCF/93/2012-17(1)

dated 24.05.1994, an area of 7,777 ha., was notified as Ridge Reserve Forest
under Section 4 of the Indian Forest Act, 1927.

4. Tt is further submitted that, Nanakpura Ridge was notified under section 4 of

o

‘%

Indian Forest Act, 1927 vide notification No. F. 1(40)/PA/DCF/96(1) dated

19.03. 1996_-\_5!1!':’1:1_ aﬁ-__\;arga 0 a under the management of DDA which makes
the totaf notlﬁeﬂgdge resewe forest as 7,784 Ha.

r'::"’ 2% ‘\%r

5. It is fo strfnt ﬂxa"t the{,Rldge VY‘R‘Ezserve Forests are under the ownership and

man@%ﬁiﬁen&g of mﬂlnple 'lgnd o\mnjg agencies. As per the records available
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with the Department of Forests & Wildlife, GNCTD, the details regarding
ownership and management with respect to each notified Ridge Reserve Forest

are tabulated below:

Ridge Reserve Forest
Ridge Land Owning Agency Area (in
Hectares)

Northern Ridge | DDA 87 Ha.
(87 Ha)
Central Ridge | Forest Department 864 Ha.
(864 Ha) Army (Signal Regiment)

DDA

CPWD (Budha Jyanti &

Bhagwan Mahavir Vanasthali)

NDMC (Talkatora Garden)

MHA

MCD

Northern Railways

Area allotted by L&DO
South Central DDA 626 Ha
Ridge (626 Ha)
Southern Ridge | Forest Department 6200 Ha
(6200 Ha)
NaakpysaZ =y ?@”@“p 7Ha
Ridg{r;’ =

7 n s WL T
(PR ﬂ
i 2489
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6. STATUS OF NOTITIFICATION OF SOUTHERN RIDGE U/S 20 of IFA.
1927.

I. That in the judgment dated 15.01.2021 passed by Hon’ble
National Green Tribunal in QA. No. 58/2013 titled Sonya Ghosh
Vs GNCTD, it was directed by the Hon’ble NGT, to ensure the
compliance of the direction in respect of the notification under
section 20 of the Indian Forest Act, 1927. That the specific orders
of the Hon’ble NGT are as follows:

i (A T we direct that the Delhi Government
through the Chief Secretary, Delhi to ensure that
requisite Notification under Section 20 of the Indian
Forest Act, 1927 is issued within three months in
respectof the area about which there is no controversy.
Further actions to be taken by the Delhi Government
may include suitable protection by fencing/wall and
vigilance. Identification of the remaining area and
action plan for removing the encroachments be ensured
within next three months. Execution of the action plan
will be primarily under the Chief Secretary Delhi, who
is also theChairman of the Ridge Management Board.

17. We direct constitution of an Oversight Committee
(OC) to be headed by DG Forest, MoEF&CC,

Government of India with the Secretaries Revenue and
Forest, Delhi Govt., the PCCF, Delhi, the concerned

Deputy Commissioners, Delhi and the nominees of




IL.
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Police Commissioner, Delhi and the Forest Survey of
India,Dehradun as members. Main function of the OC
will be fo oversee progress with regard to the removal
of encroachments from the Ridge, its protection by way
of fencing/boundary wall and preparation of
management plan for its restitution. The Committee
will be free to co- opt any other authorities/Experts.
The Nodal agency will be the PCCF, Delhi for

coordination and compliance.”

The copy of NGT judgment dated 15.01.2021 is annexed
herewith as Annexure- 1.
That in compliance of order dated 15.01.2021 of this Hon’ble
Tribunal an Oversight Committee (OC) was constituted having
DG Forest, MoEF&CC, Government of India as the Chairman
with the Secretaries Revenue and Forest, Delhi Govt., the PCCF,
Delhi, the concerned Deputy Commissioners, Delhi and the
nominees of Police Commissioner, Delhi and the Forest Survey of
India, Dehradun as member. The copy of the constitution order is
annexed as Annexure —I1.
It is submitted that the Oversight Committee has conducted a total
of 16 meetings in accordance with the directions of the Hon’ble

National Green Tribunal vide the judgment dated 15" January

yastuneeting of the Oversight Committee was held on

\-.Comrmttee monitors various matters as

AL marfdﬁted‘ }nﬁggl g rt?noval of encroachment from forest land,
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status of notification under section 20, status of cases with the
Forest Settlement Officer and First Appellant Authority, status of

Tatima proceedings, status of boundary wall construction
and stay order given by various courts and status and scheme ofhe
working plan to implement the notification and protect the forest
land from unauthorized encroachments and preserve and protect
the Ridge area.

V. The Southern Ridge was demarcated by the Revenue Department,
GNCTD in compliance of order dated 11.03.2019 and other
related orders of this Hon’ble Tribunal in O.A. 58/ 2013 and map
in respect of southern ridge giving correct status of forest land and
encroachment over it was filed by the Divisional Commissioner,
Revenue Department, GNCTD through the affidavit dated
05.04.2019.

VI.  As per the affidavit dated 05.04.2019 submitted by the Divisional
Commissioner, Revenue Department, GNCTD, and the entire
Southern ridge land was categorized as per the following:

e Encroachment free area
e Land where tattima is not available
e Encroachment on forest land

e Forest land allotted to other departmeﬁts

VII. The entire Southern Ridge after demarcation was handed over to Forest

Department, GNCTD on ‘as is where is’ basis in the year 2019.

compliance of the directions of the Hon’ble NGT order dated
(x21 in OA no. 58/2013 titled Sonya Ghosh vs. GNCTD the

bee..!
| *
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notification under Section 20 of the IFA, 1927, was divided in three-

phase in respect of Southern Ridge which are explained below:

Phase-I (3630.04 Ha.): The following khasra will be taken up in
Phase I:

1. All the khasra which are free from encroachment,
ii. All the khasra with no pending Tatima proceedings,

iii. All the khasra in whose respect, no pending litigation
before Courts, Forest Settlement Officer (FSO), or
Appellate Authority.

Phase-II (1594.52 Ha.): The following khasra will be taken up
in Phase II:

i. Where there is encroachment, but no litigations are
pending before FSO and Appellate Authority and where

Tatima proceedings are not required/pending.

1. Which were left during Phase I due to certain reasons.

Phase-III (982.34 Ha.): All the following khasra will be taken
up for notification after the completion of required actions by

FSO and Revenue Department,:

1. Rights and concessions are yet to be settled by FSO and
Appellate Authority.

|. Tatima proceedings are yet to be completed by theRevenue

o‘ilnpliance with the judgment dated 15.01.2021, draft

tion?in respect of phase-1 notification, i.e. 3630.04 ha land

L
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of Southern Ridge for final notification under Section 20 of the
Indian Forest Act, 1927, was prepared immediately after the
pronouncement of the judgment. The draft notification was
examined by Law Department and Revenue Department and after
incorporating their comments, the file for draft notification under
section 20, IFA 1927 is being prepared and shall be submitted for
approval of GNCTD.

In the meanwhile, out of the above proposed 3630.04 Ha., area
for Phase-I for final notification under Section 20, final
notification under section 20 of IFA, 1927 in respect of
Chattarpur and Rangpuri having a total area of 96.16 Ha were
approved and the final notifications in respect of these two villages
were issued in January, 2022. Copy of the notification is annexed
as Annexure — III.

The following table summarizes the proposed notification for

Southern Ridge:

Phase I Phase-I constitute approximately 3630.04 Ha
area i.e.about 58.4% of total Southern Ridge
area.

i.  Final notifications under section 20 in respect
of 2 villageshave been issued under Phase-I
comprising a total area of 96.16 Ha.

ii. An additional area of 3526.98 Ha in 13

villages isproposed for notification.

Current status: As per the recommendation of the

Revenue Department comments of the DDA were

8 of 151
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sought, due to urbanization of the 13 villages in

Southern Ridge and the same are still awaited.

However, the file is being re-submitted for approval
of the GNCTD.

Phase Area In Phase-II notification constitutes

11 approximately 1594.52 Ha area i.e. about 25.71%
of total Southern Ridge area.

Current status: The draft notification is being

prepared.
Phase i. Khasras in Phase-III constitute approximately
I 982.34 Ha area i.e. about 15.8% of total

Southern Ridge area. ‘
ii. Current status: The file for notification will
be moved after completion of Tatima

proceedings and Forest Settlement Officer and

Appellate Authority cases.

~—— 7. STATUS OF NOTIFICATION IN RESPECT OF CENTRAL RIDGE

[.  Land Owning/Managing agency: Forest Department, Army (Signal
Regiment), DDA, CPWD (Budha Jayanti & Bhagwan Mahavir -
Vanasthali), NDMC (Talkatora Garden), MHA, MCD, Northern Railways,
areas allotted by L&DO.

II.  Approximately 423 hectares of land in Central Ridge was handed over to

e partment of Forest & Wildlife, GNCTD by CPWD and L&DO as

b tlé" atli‘eg‘l dated 19.05.2004 of L&DO, Gol. Phase- I of handing

W.r? f‘[’:ﬁlﬂg ver of Central Ridge was done on 06.09.2006 between
g n__f:’_ pes 1::'; \
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officials of Department of Forest & Wildlife, GNCTD and officials of
CPWD and L&DO. It was decided in phase —I of handing over that during
phase-II verification of actual area in possession of allotees based on

details of allotments to be furnished by L&DO shall be carried out.

II. A preliminary DGPS Survey of Central Ridge has been done by
Department of Forests & Wildlife, GNCTD and the Land & Development
Office (L&DO). That several claims has been accepted by the Forest
Settlement Officer in respect of Central Ridge which has been taken on
record by the Hon’ble Supreme Court of India in WPC No. 4677/1985
“MC Mehta Vs. Uol & Ors.”

IV. However, Central Ridge Reserve Forest is yet to be demarcated by the
Revenue Department as per directions by Hon’ble NGT vide order dated
11.03.2019 in the matter of Sonya Ghosh vs GNCTD & Ors in OA no.
58/2013.

Further, DCF (West) has requested Revenue Department, L&DO & VC
DDA to jointly demarcate the Central Ridge. Copy of the communication

is annexed as Annexure — IV,

V. In view of the above, Final Notification in respect of Central Ridge is

divided in two phases:

Phase I: Areas under the possession of the Department of Forest and
Wildlife, GNCTD on ground after joint demarcation by Revenue
_ ' epartment, L&DO including areas adjudicated by FSO & Hon’ble
- ”"Sﬁ (?me Court. The draft notification under section 20, IFA 1927 will

@ - B \%gﬂt‘mp for approval of Government.
il T

Pl;:;gé“ll: Remaining areas including land under other departments/
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agencies, encroachments (excess area occupied by various institutions,

etc.), rest of the areas which may have been left from notification in

Phase I Notification as proposed above.

STATUS OF NOTIFICATION IN RESPECT OF SOUTH CENTRAL

RIDGE

II.

Land Owning Agency: DDA

The draft notification was prepared based by the Department of Forest and
Wildlife, GNCTD on boundary description of the South Central Ridge as

mentioned in notification dated 24.05.1994 and on the basis of khasra

details in respect of revenue villages available with GSDL.

The file containing the draft notification prepared on the basis of data of

GSDL was submitted to DDA and Law Department for comments/

concurrence on 14.12.2023.

Status of progress is as below:

626 Ha.

Fil ‘;'1—-

— ,* ,,,"‘;xiecelved for only 6 villages i.e. Adhchini, Ber Sarai,

(1) File submitted to DDA & Revenue Department for
comments/ concurrence on the draft notification on
14.12.2023.

(i) Current status: The comments of the Revenue
Department have been received and the comments of
the DDA are partially received i.e. out of 7 villages

in South Central Ridge, comments have been

La ha Sarai, Lado Sarai, Masoodpur & Katwaria

village 1.e. Mehrauli is remaining.

11 of 151
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Vide letter dated 17.01.2025 from DCF (South) to
Director LM South Zone DDA, clarification is being
sought on comments received from DDA. The reply of the
DDA is still awaited in this regard. Copy of the

communication is annexed as Annexure — V.,

The ground demarcation by Revenue Department and DDA has not been
completed and the tentative map prepared by the Forest Department of the
South-Central Ridge has not been verified/ modified by the DDA, yet, which is
essential for final notification under section 20 of [FA, 1927.

B STATUS OF NOTIFICATION IN RESPECT OF NORTHERN RIDGE

Land Owning Agency: DDA

I.  As per the directions of the Hon’ble NGT order dated 15.01.2021 in O.A. No.
58/2013 titled Sonya Ghosh vs. GNCTD the notification under Section 20 of
the IFA, 1927 is proposed in the following two-phases:

T i. Phase I: All the khasras which are free from encroachment, no
N ’ . ~. h pending Tatima proceedings, no pending litigation before
‘%’Zﬂ _{’ o \ Courts, Forest Settlement Officer (FSO) and Appellate

Q ;1: Es ‘*; s+ ii. Phase II: Those khasras which were left in Phase I will be taken
AR o up in Phase II.

i S——

K Ik‘ _Ihe draft notification has been prepared by the Department of Forest &
~ Wildlife, GNCTD based boundary description of the Northern Ridge as

- p'..l .-...,




mentioned in notification dated 24.05.1994 and on the basis of khasra details

in respect of revenue villages available with- GSDL. The demarcation is
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pending by the Revenue Department and Land Owning i.e., DDA, agency of

the ridge area

Status of progress in various phases is as below:

Phase I

123.57 Ha.

ZIAD KU

) 4

Phase-I notification was submitted for concurrence of
Revenue Department on the draft notification on
14.12.2023 for 123.57 Ha. of Northern Ridge.

e The file containing the draft notification was
returned by the Revenue Department raising
query regarding khasra numbers proposed in the
draft final notification while preliminary
notification under section 4 of IFA, 1927 was as
per boundary details, stating that this might raise
disputes in respect of demarcation.

e The comments of the DDA are awaited in
respect of the draft notification.

e Thus, vide letter dated 26.11.2024, from DCF
(Central) to DDA, and in compliance of the

cm‘ms of Revenue Department, (i) draft

atigns along with the details of Geo-

ates, maps & blocks (ii) draft notifications

Advacate |

i5 et 3 khasra no. along with maps showing

_khasra details, has been shared with DDA, for

comximents/ concurrence on the draft notification
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of Northern Ridge u/s 20 of IFA, 1927 along with
the request for demarcation. Copy of the
communication is annexed as Annexure — VI.

e The file for final notification will be put up after

above clarifications.

Phase 1I i. Phase-II notification of Northern Ridge for

Approx. approximately 7.057 Ha.

ii. The proposal is being prepared and shall be
T Ea, submitted when the proposal of Phase-1 is
resubmitted for approval.

10. STATUS OF NOTIFICATION IN RESPECT OF NANAK PURA RIDGE | ==

Land Owning Agency: DDA

I. Nanakpura ridge (approximately 7 Ha.) was notified under section-4 vide
notification F.11(40)/PA/DCF/96 dated 19.03.1996 and the area that was
notified under the notification was 17.5 Acre.

II. Status of progress made in respect of final notification under section 20,
IFA, 1927 is as below:

8.36 Ha. i. Demarcation is yet to be done has by the Land owning
agency (L&DO and DDA) and Revenue Department.
However draft notification has been prepared by Department of
Forest & Wildlife, GNCTD, based on khasra details available
with GSDL and boundary description as mentioned in
otification dated 19.03.1996.

1#The demarcation report (along with khasra details) is required
: before final proposal for notification. The file with draft

notification is under process.
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iii. Current status: The comments of the Revenue Department &
DDA have been received. Layout map of the area is received
from L&DO.

1v. Further, DCF (West) has written letter on 09.01.2025 and
21.02.2025, to concerned land owning agencies i.e. L&DO,
District Magistrate (New Delhi), Commissioner (Land), DDA,
regarding the joint survey and demarcation. Copy of the

communications is annexed as Annexure —VII

11.REMOVAL OF ENCROACHMENT FROM SOUTHERN RIDGE

Since April 2019, a total of 91.15 Ha. of encroachment has been
removed from Southern Ridge by the Department of Forest & Wildlife,
GNCTD. That the Status of Encroachments removal from notified
Southern Ridge in NCT of Delhi is below:

Total
Total
encroachment
SL. encroachment Encroachment
Village removed Division
No. identified as on Left (Ha)
from 2019 till
05.04.2019 (ha)
date (Ha)
1 |Aaya Nagar |14.5 1.73 1277 South
2 (Chhattarpur [21.3 0.32 20.98 South
22.29 8.2 14.09 South
g oo 451 15.56 South
382\46 0.004 38.16 South
gﬁ,ﬁl 18.74 38.17 South
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7 |Bhatti 40.27 L.47 38.50 South
8 |Maidangarhi [6.67 2.85 3.82 South
9 |Saidulajab [9.2 0.41 8.79 South
10 |Satbari 15.3 5.02 10.28 South
11 Jaunapur  [24.2 12.7 11.50 South
12 |Deramandi [33.6 20.75 12.85 South
13 [Tughlakabad|33.9 2.5 31.40 South
14 [Pulpehladpur20.7 0.42 20.28 South |
15 [Rajokri 18.05 3.87 14.18 West
16 F(angpuri 20.7 6.323 14.63 (West
17 [Mahipalpur |1.40 0 1.40 West
18 |Ghitorni 1.39 1.29 0.10 West
Total 398.61 91.15 307.46

12.Way Forward in respect of Final Notification: -
I. Substantial portion of ridge are under management of different
managing/ land owning agency like, DDA, L&DO, CPWD, MCD and

others, apart from Southern Ridge.
II. Apart from Southern Ridge, other ridges i.e. South Central Ridge,

Northern, Nanakpura & Central ridges are yet to be demarcated on

ground. In compliance of order dated 11.03.2019 of this Hon’ble

E,_[.fibunal in OA No. 58/2013 “Sonya Ghosh Vs. GNCTD & Ors.”,
- 1“’5‘.‘7-'-" ;

Dc acfment of Forest & Wildlife, GNCTD has written letter to Revenue
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Further villages comprising the Southern Ridge and South Ceﬁtral
Ridge have been urbanized as commented by the Revenue Department.
However, it is pertinent to mention that Urbanization does not change
the status of forest land.
In approximately 74 number of matters different Hon’ble Courts i.e,
Hon’ble High Court and district court have granted stay in respect of
demolition of encroachment over forest land in Southern Ridge.
Further, Action Plan for removal of encroachment has been prepared
by West and South Forest Division and the encroachments have been
categorized in the following three categories:
1. Khasras with Heavily built structures.

ii. Khasras with temporary structures (habitation and others).

1ii. Khasras with farm house and other structures.
That encroachments under category (ii) and (iii) have been identified
for early removal with required assistance of concerned DTFs (District
Task Force headed by the respective District Magistrate) and
afforestation / transplantation activities shall be undertaken by
Department of Forest & Wildlife immediately.
That till this date 16 meetings of the Oversight Committee (OC)
constituted by this Hon’ble Tribunal through order dated 15.01.2021 in
OA No. 58/2013 “Sonya Ghosh Vs. GNCTD & Ors.” have been

convened.

17 of 151
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deponent department has written to the DM (South) and DM(New
Delhi) to schedule demolition drive on these forest areas.

VIII.  Itis submitted that the DM (South) & DM (New Delhi) held the District
Task Force (DTF) meeting for coordination and removal of
encroachments on forest land in Southern Ridge on 10.12.2024 and
19.12.2024 respectively.

IX. DCF (South) through letter dated 08.01.2025, has requested the Dy.
Corﬁnlissioner of Police (South), to provide police force for
coordination to execute encroachment removal plan approved by DTF
vide minutes of meeting dated 10.12.2024.

X. The encroachment removal could not be scheduled due to some
clarification pending from DUSIB in respect of certain areas of village
Rajokari and Rangpuri which has beé;n recorded in minutes of meeting
dated 19.12.2024 of DTF. In this regard, DCF (West) has written to DM
(New Delhi), for scheduling the meeting of DTF for scheduling
removal of encroachment in these villages.

13. Further the present matter alongwith EA No. 32/2024 in O.A. No. 10/2014, O.A.
No. 525/2022 and O.A No. 1188/2024 the Hon’ble Tribunal is monitoring the
progress made in respect of the final notification under section 20, Indian Forest
Act, 1927, therefore, it is requested that these matters_may be bunched together
-and be listed before the same bench.

14. That the présent Reply along with its Annexures is being placed before this

Honibleurt for its consideration and further directions if any. The said

. é’ respcmdent
& <

-fn /ﬁythl_s Hjon h{b Co
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15. The Respondent is prepared to provide any additional information relevant to

this matter if required by this Hon’ble Court.

16. It is humbly submitted that the respondent has the highestrespect and regard for
orders of this Hon’ble Court. The presentreply is being placed before the

Hon’ble Court for its consideration and further directions, if any.

,b"‘“{ u\}\ e 2

DEPONENT

1 Re 8 Ag,
; 3 ,qm N,

) Nowlﬁlmé}r

ATTESTED
Aot fppe
3Y NOTARY PUBLIC

3 iy DELHI (INDIA)
TN A IMAR-AdY.

17 MAR 2023

. AABIN No.-33
TN - pzad Bhawa .
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ANNEXURE - |

Item No. 05 to 08 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 144/2015

Jaipal Singh Applicant
Versus

Lt. Governor, Delhi & Ors. Respondent(s)
WITH
Original Application No. 58/2013
(M.A No. 898/2013, M.A. No. 922/2017,
M.A. No. 329/2018, I.A. No. 387/2019 &
[.A. No. 388/2019)

Sonya Ghosh Applicant
Versus

Govt. of NCT of Delhi & Ors. Respondent(s)
WITH

Original Application No.116/2015
(M.A. No. 327/201 & M.A. No. 589/2015)

Prof. Imtiaz Ahmed & Ors. Applicant(s)
Versus

State of NCT of Delhi & Ors. Respondent(s)
WITH

M.A. No. 258/2015
IN
Original Application No. 10/2014

Pavit Singh Applicant(s)
Versus

The State of NCT Of Delhi & Ors. Respondent(s)

Date of hearing: 15.01.2021

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Applicant: Mr. Raj Panjwani, Senior Advocate (Amicus Curiae) and Mr.
Aagney Sail, Advocate in O.A. No. 58/2013
Ms. Meera Gopal, Advocate in O.A. No. 116/2015

Respondent: Mr. Sanjay Dewan, Advocate for Forest Department, NCT of Delhi
Mr. Kush Sharma, Advocate for DDA
Ms. Puyja Kalra, Advocate for North MCD
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ORDER

1. The common issue in this group of matters is conservation and
protection of Delhi Ridge which is an extension of Aravalli Range extending
from Tughlagabad and branching out in Wazirabad in the north and also

other parts of Delhi.

2. The proceedings were initiated on the basis of news item titled ‘Three
Illegal Roads cut through forest’ in Times of India dated 28.02.2013 on the
basis of which OA 58/2013 was filed in March, 2013. The Application
states that the Ridge protects the city from hot winds of the desert of
Rajasthan. It has four zones- Northern Ridge in Delhi University, Central
Ridge from Sadar Bazar to Dhaula Kuan, South West Central Ridge near
JNU and Southern Ridge upto Asola and Bhatti Wildlife Sanctuary. It is
further stated that the ecology of the Ridge is being destroyed, though it
has been declared Reserved Forest vide Notification dated 22.05.1994
under Section 4 of the Indian Forest Act, 1927 (Forest Act) which is as

follows:-

“No. F.10(42)-1/PA/DCF/93/2012-17(1) — In pursuance of the
provisions of Section -4 of the Indian Forest Act, 1927 (Act No. 16 of
1927) the Lt. Governor, of National Capital Territory of Delhi hereby
declares the lands mentioned in Schedule ‘A’ below as reserved
forest.

SCHEDULE ‘A’
All forest lands and wastelands which is the properly of the
government, or over which government has proprietary rights in:

Northern Ridge in National | North by Jubilee Hall, Government
Capital Territory of Delhi, | Petrol Pump.

surrounded on )
South by Crossing of Old G.T. Road

and Rani Jhanst Marg, Old Subzi
Mandi.

East by Mall Road, Rajpur Road,
Behind MCD Office.




493 22 of 151

West by Ice Factory, Malka Ganj,
Dhobighat, and University Road

(Approximate area 87 ha.)

II | Central Ridge in NCT of Delhi, | North by Link Road along
Surrounded on Institutional area.

South by Dhaula Kuan, Military
Farm, Sardar Patel Marg.

East by Mandir Marg, Institutional
area and Willingdon Crecent.

West by Inderpuri Road and Naraina
Industrial area

(Approximately area 864 ha.)

II | South Central Ridge in NCT of | North by Qutab Institutional area.

Delhi, Surrounded on
South by Vasant Kunj, Kishan Gan,j.

East by Aurobindo Marg, Nazarika
Bagh.

West by Jawahar Lal University
Road, Vasant Kunj, Mehrauli

Approximately area 626 ha.)

IV | Southern Ridge in NCT of Delhi| North by Power line from Mahipalpur
surrounded on to Sultan Gauri Tomb, Telephone
Line from Sultan Pur Gauri Tomb to
crossing to main power line & Road,
Western Boundary of Ghatorni,
Western boundary of Aya Nagar,
Southern Boundary of Jaunapur,
Southern boundary of Fatehpur Beri,
Eastern Boundary of Asola village,
Eastern Boundary of Shahpur,
Eastern Boundary of Chandanhola,
Eastern Boundary of Satbari,
Eastern Boundary of Maidan Garhi,
Southern Boundary of Naib Sarai,
South Eastern Boundary of Deoli
and Adilabad ruins.

South by State of Haryana.

East by Surajkund Road and State
of Haryana.

West by State of Haryana, Eastern
Boundary of Rajokari, Eastern
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Boundary of Malikpur, Kohli &
Rangpuri

Approximately area 6200 ha.)

No. F.10(42)-1/PA/DCF/93/2018-23(ii). — In Pursuance of the
provision of clause (c) of sub-section (1) of section 4 of the Indian
Forest Act, 1927 (Act No. 16 of 1927, the Lt. Governor of National
Capital Territory of Delhi is pleased to appoint A.D.M. (revenue) to be
the Forest Settlement Officer to enquire into and determine the
existence, nature and extent of any rights alleged to exist in favour of
any person in or over any land comprised within such limits, as
notified vide Notification No. F.10(42)-IPA/DCF/93(I) dated 24* May,
1994 or in or over any forest produce and to deal with the same as
provided in Chapter II of the Indian Forest Act, 1927.”

3. As per the news item dated 28.02.2013, road cutting across Rajokri
Forest in Southern Ridge area was illegally built resulting in unauthorized
construction inside the forest and degradation of the forest. There are
encroachments by private entities as well as religious institutions, as per

preliminary report on the status of Sanjay van from November 2010 to May

2011 published by Srishti, an Environmental Group.

4. The Hon’ble Supreme Court issued directions for protection of the
Ridge vide order dated 25.01.1996 and 13.03.1996 in W.P.(C) No. 4677/ 85,
M.C. Mehta v. U.O.I It was directed that the uncultivated surplus land of
the Gaon Sabha falling in the Ridge area will not vest in the Gaon Sabha
under Section 154 of the Delhi Land Reforms Act, 1954. It will be made
available for ‘Reserved Forest’ of 50,480 Bighas and 16 Biswas (10,517-10
Acres) in 14 villages. The Notification dated 02.04.1996 issued in

pursuance of the order of the Hon’ble Supreme Court is as follows:-

“Delhi, the 2nd April, 1996

No.F.1(29)/PA/DC/95.- Whereas the Supreme Court of India in LA.
No. 18 and 22 in Writ Petition (Civil) No. 4677/85 M.C. Mehta V/s
Union of India & Others in their orders dated 25-1-96 and 13-3-96
have directed that uncultivated surplus land of Gaon Sabha falling in
“Ridge” may be excluded from vesting in Gaon Sabha u/s 154 of the
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Delhi Land Reforms Act, 1954 and made available for the purpose of
creation of Reserved Forest.

Now, therefore, in exercise of powers conferred u/s 154 of the Delhi
Land Reforms Act, 1954 (8 of 1954), the Lt. Governor of National
Capital Territory of Delhi, hereby declares the uncultivated land of
Gaon Sabha specified in Column ‘III’ and Annexure ‘A’ to ‘N’, situated
in Southern Ridge in respect of Villages mentioned in Column ‘II’ of
table given below as surplus land and lands at the disposal of Forest
Department of Government of National Capital Territory of Delhi.

S. | Name of Village Quantum of Gaon
No. Sabha land Covered
in ridge as declared
under notified
Ridge and proposed
by Forest Deptt. for

afforestation.

I I IIT (Bigha-Biswa)
1 Nebsarai 466-10
2 Chatterpur 225-10
3 Maidangarhi 4263-02
4 Dera Mandi 9412-05
5 Asola 8387-06
6 Pulpehlad 99-04
7 | Devli 5175-06
8 Rangpuri 1365-05
9 Ayanagar 4121-02
10 | Rajokri 3106-01
11 | Bhatti 11101-19
12 | Ghitorni 732-14
13 | Saidulazab 65-19
14 | Jonapur 1979-13
Total in Bighas 50,480-16
Or
Total in Acres \ 10517.10 | ”
5. In the Application, reference has also been made to a complaint

dated 28.03.2012 addressed to the Chief Conservator of Forest by one
Pradip Krishen mentioning dumping of the waste on the Ridge and

encroachments.

6. The matter was first taken up on 06.03.2013. Notice was issued to
the Delhi Government, the Vice-Chairman, DDA, the Chairman of the

Ridge Management Board (Chief Secretary, Delhi) and to the

24 of 151
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Commissioner of Police, Delhi. Later, the MoEF&CC was also added as a

party and Notice was issued to it.

7. Counter affidavit has been filed on 22.04.2013 by the Department
of Forest and Wildlife, Delhi to the effect that Notification dated 04.04.1996
was issued by the Revenue Department that uncultivable surplus Gaon
Sabha land will be given to the Forest Department. However, some part of
the land was converted to Pedestrain path on which illegal road has been
constructed in Rajokri Forest area. The Chief Conservator of Forest visited
the site on 15.03.2013 and noticed the illegality. Meeting was held on
22.03.2013 to address the issue with the DDA and the Police officials.
Work of dismantling the road started. A wall will be constructed to rule
out rebuilding of the road. Reply by the DDA was filed on 22.04.2013 with
regard to the protection of Sanjay van, which is part of the reserved forest.
It was stated that the DDA has erected wall around Sanjay van and
employed guards to stop vehicles therein. It has also sent complaints to
the PWD and the Police against non-forestry activities. A copy of the
minutes of meeting of the Ridge Management Board held on 10.07.2007,
under the Chairman of the Chief Secretary who is the Chairman of the

Ridge Management Board has also been annexed.

8. The matter has been dealt with on several hearings in the last almost
eight years. Reference may only be made to some significant orders by
which the issue was dealt with. On 21.07.2016, the Tribunal required
filing of a time schedule for demarcation of the Ridge area in South District
and New Delhi, Vasant Vihar, Sub-Division. On 16.08.2016, the Tribunal
directed the SDM Saket, SDM Mehrauli, SDM Vasant Vihar and SDM
Kalkaji Sub-Division to carry out demarcation accordingly. On
09.02.2018, the Tribunal directed completion of demarcation within one

month. On 11.03.2019, the Tribunal dealt with the matter in the presence
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of the Principal Secretary, Department of Revenue. The Tribunal directed

the Principal Secretary, Revenue to give complete details of the forest area

and the encroachments.

9. On

03.04.2019, the Divisional Commissioner-cum-Principal

Secretary, Revenue Department filed affidavit giving status of demarcation

of 19 villages based on TSM survey in compliance with the order of the

Tribunal dated 11.03.2019 as follows:

Total Ridge Area = 71,310-18 Bighas/Biswas
Demarcated Area = 70,941-02

Handed over = 65,453-04

Not handed over = 5,487-18

Encroached area = 4,684-17

10. Further details of the encroachments are:

Bighas-Biswas
“S. ENCROACHMENTS (Bighas-Biswas) - 4,684-17
5.1 Ayanagar Village - 172-00
Ridge Area 4,028-09 AnnexureR10 (Pg.1588-1590)
5.2 Chhattarpur Village - 253-08
Ridge Area 594-04 AnnexureR11 (Pg.1591-1594)
5.3 Neb Sarai Village - 264-09
Ridge Area 590-01 AnnexureR12 (Pg.1595-1599)
5.4 Shahoorpur Village - 238-03
Ridge Area 3,306-15 AnnexureR13 (Pg.1600-1601)
5.5 Devli Village - 452-14
Ridge Area 5,737-16 AnnexureR14 (Pg.1602-1610)
5.6 Asola Village - 675-00
Ridge Area 9,268-13 AnnexureR15 (Pg.1611-1615)
Encroachment of 869-00 removed (Pg. 1657)
5.7 Bhati Village - 477-14
Ridge Area 12,845-12 AnnexureR16 (Pg.1616-1619)
Encroachment of 1,486-00 removed (Pg. 1657-1661)
5.8 Maidangarhi Village - 79-03
Ridge Area 5,055-16 AnnexureR17 (Pg.1620-1621)
5.9 Saidulajab Village - 109-04
Ridge Area 410-07 AnnexureR18 (Pg.1622-1623)
5.10 Satbari Village - 181-17
Ridge Area 1,625-03 AnnexureR19 (Pg.1624-1625)
5.11 Jaunapur Village - 287-05
Ridge Area 3,855-18 AnnexureR20 (Pg.1626-1631)
5.12 Dera Mandi Village - 399-8.5
Ridge Area 10,821-18 AnnexureR21 (Pg.1632-1641)
5.13 Tughlakabad Village - 403-02
Ridge Area 6,491-16 AnnexureR22 (Pg.1642-43)
5.14 Pulpehladpur Village - 246-03

Ridge Area 680-18 AnnexureR23 (Pg.1644)
Encroachment of 8-00 removed (Pg. 1661)
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5.15 Rajokari Village - 214-02
Ridge Area 3,318-15 AnnexureR24 (Pg.1645-1650)
Encroachment of 1-18 removed (Pg. 1661)

5.16 Rangpuri Village - 246-01
Ridge Area 1,793-17 AnnexureR25 (Pg.1651-1655)
Encroachment of 9-18 removed (Pg. 1661)

5.17 Mahipalpur Village - 17-04
Ridge Area 92-03 AnnexureR26 (Pg.1656)

5.18 Ghitorni Village - NIL
Ridge Area 732-14

5.19 Rajpur Khurd Village - NIL”

Ridge Area 60-09

11. Learned Amicus points out that in respect of areas, which are un-
encroached and have already been demarcated and handed over to Forest
Department as per stand of the Revenue Secretary as above, final
Notification under Section 20 of the Forest Act should be issued forthwith.
Such area should be covered by boundary wall/fencing in accordance with
Section 6 to 8 of the Forest Act. The Forest Department should prepare
Management Plan and the statutory authorities must regularly inspect the
area and ensure that it is kept encroachment free. With regard to the
remaining, the identified encroached areas should be retrieved in second
phase by time bound action plan to be executed and monitored by the
authorities for which there should also be high powered oversight
Committee. We find merit in the suggestion and we propose to issue

directions in these terms.

12. Under the scheme of the Forest Act, once Notification under Section
4 has been issued in respect of decision to constitute Reserved Forest by
the State, no right can be acquired therein except by a decision of the State
in terms of the said Act. There are provisions to deal with any claims in

such area, including the remedy for appeal to the State.

13. Learned Counsel for the Forest Department is unable to point out
any meaningful objection to the suggestions of learned Amicus except to

submit that there are difficulties in removing encroachments.
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14. We may note that the Ridge in Delhi has historical and
environmental significance. It is made of quartzite rocks. It has special and
distinct features and uses. It is part of Aravali hills. Reference may be
made to discussion in Supreme Court judgement in DDA v. Kenneth
Builders & Developers (P) Ltd., (2016) 13 SCC 561, at page 576, para 22 as
follows :

............. non-forestry use of land falling in the Ridge was
permitted only after a development project was cleared or
recommended by the Ridge Management Board and permitted by
this Court. However, a decision was rendered by the Delhi High Court
in a case filed by Ashok Kumar Tanwar [WP (C) No. 3339 of 2011
decided on 30-11-2011 to the effect that a development project on land
outside the notified Ridge area but having morphological features
conforming to the Ridge would also require clearance from the Ridge
Management Board and this Court. Therefore, as far as the present
case is concerned though the project land falls outside the Ridge
but has morphological features conforming to the Ridge bringing
it within the extended Ridge, the project of DDA involving non-
forestry use of the land could be permitted only after obtaining
clearance from the Ridge Management Board and after obtaining
the permission of this Court.”

15. We are thus of the view that there is urgent need to take necessary
steps to protect the Ridge by taking necessary steps to finalise the
notification under section 20 of the Forest Act for reserved forest and
protection by appropriate measures. The land about which there is clarity
can be included in such notification and the remaining process can be
undergone separately but expeditiously. No non-forest activity is

permissible in Ridge area.

16. In view of above, we direct that the Delhi Government through the
Chief Secretary, Delhi to ensure that requisite Notification under Section
20 of the Indian Forest Act, 1927 is issued within three months in respect
of the area about which there is no controversy. Further actions to be
taken by the Delhi Government may include suitable protection by

fencing/wall and vigilance. Identification of the remaining area and action
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plan for removing the encroachments be ensured within next three
months. Execution of the action plan will be primarily under the Chief
Secretary Delhi, who is also the Chairman of the Ridge Management

Board.

17. We direct constitution of an Oversight Committee (OC) to be headed
by DG Forest, MoEF&CC, Government of India with the Secretaries
Revenue and Forest, Delhi Govt., the PCCF, Delhi, the concerned Deputy
Commissioners, Delhi and the nominees of Police Commissioner, Delhi
and the Forest Survey of India, Dehradun as members. Main function of
the OC will be to oversee progress with regard to the removal of
encroachments from the Ridge, its protection by way of fencing/boundary
wall and preparation of management plan for its restitution. The
Committee will be free to co-opt any other authorities/Experts. The Nodal
agency will be the PCCF, Delhi for coordination and compliance. First
meeting of the Committee may be held within one month and thereafter
review may be undertaken periodically preferably at least once in a month

till the action plan is executed.
In view of the above, O.A. No. 58 /2013 stands disposed of.

O.A. No. 144/2015 seeks removal of encroachment in South Ridge
Forest for which no separate order is necessary. The same will stand
disposed of. O.A. No. 116/2015 also seeks removal of encroachments from
Rangpuri area in South Delhi which will also stand disposed of. O.A. No.
10/2014 which also involves similar issue has already been disposed of by
an earlier order of this Tribunal dated 11.11.2014, wherein M.A. No.
258/2015 has been filed for enforcement of earlier order will also stand

disposed of.

10
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We place on record our appreciation for the valuable assistance

rendered by learned Amicus.

All pending M.A.s/I.A. will also stand disposed of in view of the order

passed in main matter.

A copy of this order be forwarded to DG Forest, MoEF&CC,
Government of India with the Secretaries Revenue and Forest, Delhi Govt.,
the PCCF, Delhi, the concerned Deputy Commissioners, Delhi (through
PCCF Delhi) and the nominees of Police Commissioner, Delhi and the

Forest Survey of India, Dehradun by mail for compliance.

Adarsh Kumar Goel, CP
S.K. Singh, JM

Dr. Nagin Nanda, EM

January 15, 2021

Original Application No. 144/2015
and other connected matters

SN

11
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502 ANNEXURE -II

DEPARTMENT OF FORESTS & WILDLIFE
GOVERNMENT OF NCT OF DELHI
A-BLOCK, 2"" FLOOR, VIKAS BHAWAN
L.P.ESTATE, NEW DELHI-110002
TELEPHONE NO-01123370679, EMAIL-pecf-gnetd@delhi.nic.in

F. No. 1(2497)/Legal/HQ/2020-21/ 103 5§ ~4 ¢ Dated: (0.02.2021
REVISED OFFICE ORDER

In pursuance of the direction of Hon'ble NGT Order dated 15.01.2021 in O.A No.
58/2013 in the Matter of Sonya Ghosh Vs. GNCTD, an Oversight Committee (OC) headed by
Director General Forest, MoEF&CC, GOI has been constituted and the composition of the
committee is as under:

Composition of the Qversight Committee (OC):

(1) | Director General Forest, MoEF&CC Chairman ‘

(11) | Addl. Director General of Forests (FC), Co-opted Member (will act as '
MoEF&CC, GOI chairman in absence of DGF and SS) |

(i11) | Principal Secretary/ Secretary (Revenue), Govt. of Member |
NCT of Delhi i

(iv) | Principal Secretary/ Secretary (E&F), Govt. of NCT Member '
of Delhi

(v) | Director General (Forest), Forest Survey of India, Member
Dehradun

(vi) | The Principal Chief Conservator of Forests, Govt. of Member
NCT of Delhi (Nodal Agency)

(vii)| Special Commissioner of Police Members

(viii] Deputy Commissioner (South) Member

(ix) | Deputy Commissioner (South-West) Member

(x) | Deputy Commissioner (New Delhi) Member

i) | Deputy C issi -
(xi) puty Commissioner (South-East) Member e

The mandate of the Oversight Committee (OC) is mentioned as below:

(1) To oversee progress with regard to the removal of encroachments from the Ridge;

(ii) Its protection by way of fencing/boundary wall and preparatio
restitution.

(iii) The Nodal agency will be the PCCF, Delhi for coordination and compliance,
This '

n of management plan for its

issues with the approval of the Competent Authority,

Yours sincerely,
SD/-

(Vipul Pandey, IFS)
DCF (P&M)
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~ N
&

: 2021
K. No. 1(2497)/Legal/HQ/2020-21 /1035 - 66 il

Copy to:

1. PS to Director General Forest, MoEF&CC, Jal w;ng, 4™ Floor, MoEF&CC, Indira
wana, Jorbagh Road, New Delhi-110003.

l;;?zv:g;.l?)h;ector Generagl of Forests, MoOEF&CC, GOI, Jal Wing, 5" Floor, MOEF&CC.

Indira Paryavaran Bhawana, Jorbagh Road, New Delhi-110003. o

3. PS to Principal Secretary/ Secretary (Revenue), Govt. of NCT of Delhi, Office of Divisional
Commissioner , Revenue Department (HQ), GNCTD, 5, Sham Nath Marg, Delhi-110054

4. PS to Principal Secretary/ Secretary (E&F), Govt. of NCT of Delhi, C-Wing, Delhi
Secretariat.

5. PS to Director General (Forest), Forest Survey of India, Kaulagarh Road, P.O, IPE
Dehradun-248195.

PS to The Principal Chief Conservator of Forests, Department of Forests and Wildlife, Govt.
of NCT of Delhi.

PS to Special Commissioner of Police, Office of the Commissioner of Police, Delhi, Police
Headquarters, Jai Singh Road, New Delhi 110001.
8. Deputy Commissioner (South), South Delhi, M.B. Road, Saket, New Delhi-110068.
Deputy Commissioner (South-West), Old Terminal Tax Building Kapashera,New Delhi-37.
- Deputy Commissioner (New Delhi), New-Delhi, District Magistrate Office New Delhi.
12/1, Jam Nagar House, Sahajahan Road, New Delhi 11001 1.

I'l. Deputy Commissioner (South-East), Old Gargi College Building,lajpat Nagar-IV New
Delhi -110024.

]

Yours sincerely,

SD/-
(Vipul Pandey, IFS)

DCF (P&M)
Distribution to:

1. PS to Chief Secretary, Delhi Secretariat, IP Estate, [P Estate,

New Delhi,
2. PS to Addl. Chief Secretary, Delhi Secretariat, [P Estate, [P

Estate, New Delhi.
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DELHI GAZETTE : EXTRAORDINARY PART IV]
993 3-15 992 qERIell Ma BT | WS Rl By 988 B B9
Rl Rl (RECIET
994 3-14 995 HeAell Ta B TeAell Ma BT 992 a2 A
Rilkil Rilkil Hel = 2
992 4-16 991 994 993 989
989 4-16 990 992 988 987
995 6-13 997 HeAell Ma DY 994 991
A
991 4-16 998 995 992 990
990 4-16 999 991 989 986
986 4-16 985 990 987 955
955 7-4 956 986 wied R &t 954
A
954 3-16 953 955 Toed Ret aY 924
o
924 5-4 925 953 wied Ra &t 923
A
921 2-14 920 922 mmw Rt a1 869
922 4-16 919 923 ?mw Rt @t 921
923 7-4 918 925& 924 mmm Rt @t 922
924 5-4 925 953,954 e Rer aY 923
o
925 4-16 926 952 924 923
952 4-16 951 957 953 925
957 4-16 958 984 956 952
984 4-16 983 1000 985 957
1000 4-16 1007 1001 999 984
1001 4-16 1006 1002 998 1000
1002 4-16 1005 1003 997 1001
1004 6-4 1011 Er’ﬁ Ia B 1003 1005
1005 4-16 1010 1004 1002 1006
1006 4-16 1009 1005 1001 1007
1007 4-16 1008 1006 1000 983
983 4-16 982 1007 984 958
958 4-16 959 983 957 951
951 4-16 950 958 952 926
926 4-16 927 951 925 918
918 4-16 917 926 923 919
919 4-16 916 018 922 920
920 4-16 915 919 921 869
868 2-14 867 869 Toad Rer aY 866
o
839 2-16 840 866 gmjﬁr R @t 838
866 5-10 864 867 TS Rl Y 839
o
867 4-16 865 870 868 866
915 4-16 914 916 920 870
916 4-16 913 917 919 915
917 4-16 912 927 918 916
927 4-16 928 950 926 917
950 4-16 949 959 951 927
959 4-16 960 982 958 950
982 4-16 981 1008 983 959
1008 4-16 1015 1009 1007 982
1009 4-16 1014 1010 1006 1008
1010 4-16 1013 1011 1005 1009
1011 7-4 1012/1, TeAell Ma Y 1004 1010
1012/2 Hrr
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1012/1 | 4-16 1019/1, 1012/2 1011 1013
1019/2
1013 4-16 1018 1012/1 1010 1014
1014 4-16 1017 1013 1009 1015
1015 4-16 1016 1014 1008 981
981 4-16 980 1015 982 960
960 4-16 961 981 959 949
949 4-16 948 960 950 928
928 4-16 929 949 927 912
912 4-16 911 928 917 913
913 4-16 908 912 916 914
914 4-16 907 913 915 871
865 4-16 862 871 867 864
864 4-16 863 865 866 840
840 4-16 841 864 839 838
838 4-14 837 840 woilad Ret & 828
Rkl
841 4-16 842 863 840 837
863 4-16 860 862 864 841
862 4-16 861 872 865 863
872 4-16 873 907 871 862
907 4-16 906 908 914 872
908 4-16 909 911 913 907
911 4-16 910 929 912 908
929 4-16 930 948 928 911
948 4-16 947 961 949 929
961 4-16 962 980 960 948
980 4-16 979 1016 981 961
1016 4-16 1025 1017 1015 980
1017 4-16 1024 1018 1014 1016
1018 4-16 1023 1019/1 1013 1017
1023 4-16 1028 1022 1018 1024
1024 4-16 1027 1023 1017 1025
1025 4-16 1026 1024 1016 979
979 4-16 978 1025 980 962
962 4-16 963 979 961 947
947 4-16 946 962 948 930
930 4-16 931 947 929 910
910 4-16 903 930 911 909
909 4-16 904 910 908 906
873 4-16 874 906 872 861
861 4-16 858 873 862 860
860 4-16 859 861 863 842
842 4-16 843 860 841 836
904 4-16 901 903 909 905
903 4-16 902 931 910 904
931 4-16 932 946 930 903
946 4-16 945 963 947 931
963 4-16 964 978 962 946
978 4-16 977 1026 979 963
1026 4-16 1035 1927 1025 978
1027 4-16 1034 1028 1034 1026
1035 4-16 1036 1034 1026 977
977 4-16 976 1035 978 964
964 4-16 965 977 963 945
945 4-16 944 964 946 932
932 4-16 933 945 931 902
902 4-16 897 932 903 901
901 4-16 899 902 904 900
899 4-16 895 897 901 899

35 of 151




36 of 151

4 DELHI GAZETTE : EXTRAORDINARY PART IV]
TR 897 4-16 896 933 902 899
TR 933 4-16 934 944 932 897
TG 944 4-16 943 965 945 933
T 965 4-16 966 976 964 944
T 976 4-16 975 1036 977 965
T 1036 4-16 1045 1037 1035 976
T 1037 4-16 1044 1038 1034 1036
T 877 4-16 878 894 876 853
T 894 4-16 893 895 899 877
T 896 4-16 891 934 897 895
YRy 934 4-16 935 943 933 896
YRy 943 4-16 942 966 944 934
YRy 966 4-16 967 975 965 943
g 975 4-16 974 1045 976 966
[T 1045 4-16 1046 1044 1036 975
[T 1044 4-16 1047 1043 1037 1045
YR 878 4-16 879 893 877 850
YRy 893 4-16 888 892 894 878
YR 891 4-16 890 935 896 892
YR 935 4-16 936 942 934 891
[ 942 4-16 941 967 943 935
YR 967 4-16 968 974 966 942
MR 1046 4-16 1056 1047 1045 974
YR 1047 4-16 1055 1048 1044 1046
YR 1048 4-16 1054 1049 1043 1047
YR 888 4-16 887 889 893 879
YR 889 4-16 886 890 892 888
YR 936 4-16 937 941 935 890
[T 941 4-16 940 968 942 936
YR 968 4-16 969 973 967 941
[T 973 4-16 972 1056 974 968
YR 1056 4-16 1057 1055 1046 973
[ 1055 4-16 1058 1054 1047 1056
[ 1054 4-16 1059 1053 1048 1055
TR 937 4-16 938 940 936 885
AR 940 4-16 939 969 941 937
AR 969 4-16 970 972 968 940
g 972 4-16 971 1057 973 969
[ 1057 4-16 1066 1058 1056 972
AR 1058 4-16 1065 1059 1055 1057
AR 883 2-10 1072 938 884 882
AR 884 2-0 883 938 885 882
AR 939 4-16 1070 970 940 938
[ 970 4-16 1069 971 969 939
Al 971 4-16 1068 1066 972 970
Mg 1066 4-16 1067 1065 1057 971
[ 1065 4-16 1820 1064 1058 1066
TR 1064 4-16 1821 1063 1059 1065
g 1070 4-16 1815 1069 939 1071
g 1069 4-16 1816 1068 970 1070
TR 1068 4-16 1817 1067 971 1069
TR 1411 4-16 1410 1503 1493 1412
g 1503 14-0 1409,1509 | 1508,1507 1504,1502 1410,1411
TR 1507 4-16 1508 1514 1506 1503
TR 1514 4-16 1513 1516 1515 1507
TR 1422 2-10 1397 1420 1460 1423
g 1410 4-16 1407 1409,1503 1411 1405
g 1409 2-12 1408 1509 1503 1410
TR 1509 2-12 1510 1500 1503 1409
g 1513 4-16 1512 1518 1514 1509
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T 1407 4-16 1389 1408 1410 1406
T 1408 4-16 1388 1510 1409 1407
YR 1510 4-16 1387 1511 1509 1408
g 1502 2-16 1503 1504 1501 1493
g 1504 4-10 1503 1506 1791/1 1502
1791/2
g 1505/1 2-4 1506 1505/2 1785 1504
TG 1505/2 | 4-7 1515 1777 1784/1 1505/1
g 1506 4-16 1507 1515 1505/1 1504
TG 956 4-16 957 985 955 953
TG 985 4-16 984 999 986 956
TG 999 4-16 1000 998 990 985
R 998 4-16 1001 997 991 999
RAEAL 997 4-16 1002 996 995 998
g 996 4-9 1003 ﬁﬁﬁ Mg B 995 997
g 974 4-16 973 1046 975 967
g 1019/1 | 2-13 1022 1019/2 1012/1 1018
T 1059 4-16 1064 1060 1054 1058
T 1515 5-15 1514 1740 1505/2 1506
g 1516 3-12 1518 1517 1738, 1515 1514
g 828 1-15 829 838 TP RSl DY EEICad
ar Rer &
Er
T 829 2-11 830 837 828 827
T 830 4-2 831 836 829 825
g 831 3-10 832 835 830 824/2 &
824/1
g 832 4-1 817 834 831 818
g 833 4-16 771 845 834 817
g 834 4-16 833 844 835 832
g 835 4-16 834 843 836 831
g 836 4-16 835 842 837 830
At 837 4-16 836 841 838 829
g 843 4-16 844 859 842 835
g 1067 4-1 1818 1820 1066 1068
g 1259 5-15 1264 1260 1430 1258
g 1387 4-16 1360 1386 1510 1388
g 1388 4-16 1359 1387 1408 1389
g 1389 4-16 1358 1388 1407 1390
g 1390 4-16 1337 1389 1406 1391
g 1395 4-16 1329, 1330 | 1394 1398 1396
T 1496/1 | 0-11 1495/1 1496/2 1497 1489
IJTEA 1l A Fa aetaa § Sfeafaa  Fdwma @1 g
fig IR qETR fig Ho SN TR
|0
85A 28°31'23.60"N 77° 8'3.51"E 333A 28°31'41.45"N 77° 7'41.82"E
85 28°31'23.61"N 77° 8'2.12"E 333B 28°31'41.41"N 77° 7'44.34"E
85B 28°31'24.05"N 77° 8'2.09"E 23 28°31'43.44"N 77° 7'44.44"E
85C 28°31'23.98"N 77° 8'1.35"E 341A 28°31'45.33"N 77° 7'44.43"E
82 28°31'23.62"N 77° 8'1.38"E 341B 28°31'45.32"N 77° 7'46.82"E
86 28°31'21.66"N 77° 8'1.35"E 25 28°31'47.33"N 77° 7'46.97"E
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87 28°31'21.64"N 77° 8'2.83"E 25A 28°31'47.23"N 77° 7'49.35"E
88 28°31'18.09"N 77° 8'1.92"E 27 28°31'49.26"N 77° T'49.47"E
89 28°31'17.73"N 77° 8'2.15"E 28 28°31'51.22"N 77° 7'49.50"E
89A 28°31'17.71"N 77° 7'58.80"E 29 28°31'51.19"N 77° 7'51.96"E
89B 28°31'15.75"N 77° 7'58.76"E 30 28°31'53.15"N 77° 7'52.00"E
89C 28°31'15.74"N 77° 8'1.43"E 31 28°31'53.11"N 77° 7'54.46"E
90 28°31'14.64"N 77° 8'1.25"E 32 28°31'57.03"N 77° 7'54.52"E
91 28°31'11.89"N 77° 7'59.28"E 32A 28°32'0.93"N 77° 7'54.59"E
92 28°31'8.45"N 77° 7'55.82"E 35 28°32'1.00"N 77° 7'50.74"E
93 28°31'9.46"N 77° 7'51.29"E 36 28°32'2.96"N 77° 7'50.95"E
93A 28°31'11.92"N 77° 7'51.31"E 192A 28°32'3.41"N 77° 7'49.66"E
93B 28°31'11.96"N 77° 7'48.96"E 191A 28°32'3.74"N 77° 7'49.66"E
94 28°31'10.39"N 77° 7'48.84"E 190 28°32'3.33"N 77°7'47.23"E
95 28°31'12.05"N 77° 7'46.40"E 189 28°32'2.96"N 77° 71'44.75"E
96 28°31'13.22"N 77° T'43.95"E 188 28°32'2.82"N 77°7'42.29"E
97 28°31'15.21"N 77° 7'41.52"E 187 28°32'3.64"N 77°7'42.30"E
98 28°31'16.37"N 77° 7'39.07"E 186 28°32'3.53"N 77° 7'41.38"E
99 28°31'16.58"N 77° 7'36.61"E 185 28°32'5.03"N 77° 7'42.32"E
100 28°31'17.35"N 77° 7'34.16"E 185A 28°32'4.93"N 77° 7'44.82"E
100A | 28°31'23.90"N 77° 7'34.27"E 185B 28°32'4.90"N 77°7'47.28"E
100B | 28°31'23.93"N 77° 7'31.80"E 181 28°32'7.66"N 77° 7'47.30"E
100C | 28°31'18.54"N 77° 7'31.66"E 180 28°32'8.05"N 77° 7'48.81"E
101 28°31'19.45"N 77° 7'29.26"E 179 28°32'6.91"N 77° 7'48.80"E
102 28°31'20.50"N 77° 7'26.81"E 178 28°32'5.92"N 77° 7'49.74"E
103 28°31'21.56"N 77° 7'24.36"E 177 28°32'6.89"N 77° 7'50.09"E
103A | 28°3124.03"N 77° 7'24.36"E 177A 28°32'6.80"N 77°7'52.22"E
307A | 28°31'25.99"N 77° 7'24.40"E 177B 28°32'4.85"N 77° 7'52.21"E
308 28°31'27.96"N 77° 7'24.43"E 115 28°31'49.23"N 77° 7'51.93"E
308A | 28°3127.92"N 77° 7'26.87"E 113 28°31'49.19"N 77° 7'54.40"E
308B | 28°31'27.89"N 77°7'29.39"E 114 28°31'51.15"N 77° 7'54.43"E
308C | 28°31'27.86"N 77° 7'31.89"E 31 28°31'53.11"N 77° 7'54.46"E
308D | 28°3127.85"N 77° 7'34.33"E 109 28°31'53.08"N 77° 7'56.93"E
307B | 28°31'25.85"N 77° 7'34.32"E 109A 28°31'54.98"N 77° 7'56.95"E
307C | 28°31'25.83"N 77° 7'36.81"E 108A 28°31'54.96"N 77°7'59.47"E
352B | 28°31'31.71"N 77° 7'36.89"E 108 28°31'53.05"N 77° 7'59.39"E
352C | 28°31'31.64"N 77° 7'39.57"E 81 28°31'23.64"N 77°8'0.27"E
318B | 28°31'37.54"N 77° 7'39.49"E 80 28°31'25.60"N 77° 8'0.31"E
318C | 28°31'37.53"N 77° 7'41.76"E 79 28°31'25.61"N 77° 7'58.95"E
76E 28°31'29.53"N 77° 7'54.14"E 53 28°31'57.47"N 77° 8'11.80"E
76F 28°31'31.50"N 77° 7'54.16"E 53A 28°31'58.07"N 77°810.70"E
76 28°31'31.52"N 77° 7'56.58"E 352A 28°31'31.74"N 77° 7'34.42"E
T4A 28°31'33.43"N 77° 7'56.59"E 352B 28°31'31.71"N 77° 7'36.89"E
74B 28°31'35.37"N 77° 7'56.64"E 318A 28°31'37.59"N 77° 7'37.01"E
74C 28°31'35.36"N 77° 7'59.05"E 318B 28°31'37.54"N 77° 7'39.49"E
73 28°31'37.37"N 77° 7'59.14"E 318D 28°31'39.51"N 77° 7'39.50"E
120 28°31'43.25"N 77° 7'59.24"E 330 28°31'39.54"N 77°7'37.03"E
118 28°31'43.35"N 77° 7'51.84"E 324A 28°31'39.58"N 77° 7'34.45"E
117 28°31'45.31"N 77° 7'51.87"E 324B 28°31'37.64"N 77° 7'34.43"E
116 28°31'45.27"N 77° 7'54.34"E 15A 28°31'37.66"N 77° 7'32.14"E
113 28°31'49.19"N 77° 7'54.40"E 15B 28°31'35.69"N 77°7'32.20"E
112 28°31'49.13"N 77° 7'59.33"E 15C 28°31'33.73"N 77° 7'32.24"E
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120A | 28°31'45.12"N 77° 7'59.31"E 324C 28°31'33.69"N | 77° 7'34.46"E
64A | 28°31'45.08"N 77° 84.20"E 53 28°31'57.47"N | 77° 8'11.80"E
107A | 28°31'49.07"N 77° 84.22"E 53A 28°31'58.07"N | 77° 8'10.70"E
61 28°31'51.03"N 77° 84.29"E 352A 28°31'31.74"N | 77° 7'34.42"E
60 28°31'51.03"N 77° 84.57"E 3528 28°31'31.71"N | 77° 7'36.89"E
59 28°31'52.99"N 77° 8'4.60"E 318A 28°31'37.59"N | 77° 7'37.01"E
58 28°31'53.02"N 77° 8'1.86"E 318B 28°31'37.54"N | 77° 7'39.49"E
108 | 28°31'53.05"N 77° 7'59.39"E 318D 28°31'39.51"N | 77° 7'39.50"E
53B | 28°31'56.84"N 77° 8'9.60"E 330 28°31'39.54"N | 77° 7'37.03"E
54 28°31'58.81"N 77°8'9.35"E 324A 28°31'39.58"N | 77° 7'34.45"E
55 28°31'58.84"N 77° 8'6.89"E 324B 28°31'37.64"N | 77° 7'34.43"E
55A | 28°32'0.80"N 77° 8'6.92"E 15A 28°31'37.66"N | 77° 7'32.14"E
46A | 28°32'6.61"N 77°87.14"E 15B 28°31'35.69"N | 77° 7'32.20"E
46 28°32'6.65"N 77° 8'9.48"E 15C 28°31'33.73"N | 77° 7'32.24"E
47 28°32'4.69"N 77° 8'9.45"E 324C 28°31'33.69"N | 77° 7'34.46"E
207 | 28°324.62"N 77° 8'14.38"E 53 28°31'57.47"N | 77° 8'11.80"E
50A | 28°32'0.62"N 77° 8'14.29"E 53A 28°31'58.07"N | 77° 8'10.70"E
50 28°32'0.67"N 77° 8'16.78"E 352A 28°31'3L.74"N | 77° 7'34.42"E
50B | 28°322.55"N 77° 8'16.78"E

141A | 28°32'2.52"N 77° 8'19.23"E

140B | 28°32'0.57"N 77° 819.21"E

140A | 28°32'0.56"N 77° 8'21.69"E

138A | 28°31'59.17"N 77° 821.67"E

137 | 28°31'59.56"N 77° 8'20.37"E

128 | 28°31'58.67"N 77° 8'20.05"E

127 | 28°31'56.72"N 77°8'19.31"E

126 | 28°31'54.53"N 77° 8'18.79"E

52 28°31'55.37"N 77° 8'16.70"E

76E | 28°3129.53"N 77° 7'54.14"E

76F | 28°31'31.50"N 77° 7'54.16"E

50B | 28°322.55"N 77° 8'16.78"E

141A | 28°32'2.52"N 77°8'19.23"E

140B | 28°32'0.57"N 77° 8'19.21"E

TR AT & ool & SURTSIUTA

P QY I IFR STh A9 W,

Hoilg ReavaR, yqQ |fea (GafeRer gd a+)

DEPARTMENT OF ENVIRONMENT, FORESTS AND WILDLIFE

NOTIFICATION

Delhi, the 20th January, 2022

F.No0.2(309)/DCF(W)/Final Notification Rangpuri/2020-21/ 9707-15.—In exercise of the powers conferred

by Section 20 of the Indian Forest Act, 1927 (XVI of 1927), read with the Government of India, Ministry of Home,
Notification No. 104-J and 146-J dated 24.08.1950 and 06.12.1950, the Lt. Governor of the National Capital Territory
of Delhi is pleased to declare the areas specified in the schedule below, as Reserve Forest, with effect from the date of

publication of the Notification in the Official Gazette.
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SCHEDULE I
District: New Delhi
Name of | Khasra | Area Boundaries Remarks
Village No. (In North East (Kh. Nos.) | South (Kh. Nos.) | West
Bigha- (Kh. Nos.) (Kh.
Biswa) Nos.)
Q] @ @) (4) (©) (6) @) (8)
Rangpuri | 988 2-0 989 993 Boundary of 987 Geo Coordinates
Rajokri ridge of all corners of
Rangpuri | 993 3-15 992 Boundary of Boundary of 988 every  Khasra
Village Mehrauli | Rajokri ridge Nos. are
Rangpuri | 994 3-14 995 Boundary of Boundary of 992 attached in
Village Mehrauli | Village Mehrauli Schedule 11
Rangpuri | 992 4-16 991 994 993 989
Rangpuri | 989 4-16 990 992 988 987
Rangpuri | 995 6-13 997 Boundary of 994 991
Village Mehrauli
Rangpuri | 991 4-16 998 995 992 990
Rangpuri | 990 4-16 999 991 989 986
Rangpuri | 986 4-16 985 990 987 955
Rangpuri | 955 7-4 956 986 Boundary of 954
Rajokri ridge
Rangpuri | 954 3-16 953 955 Boundary of 924
Rajokri ridge
Rangpuri | 924 5-4 925 953 Boundary of 923
Rajokri ridge
Rangpuri | 921 2-14 920 922 Boundary of 869
Rajokri ridge
Rangpuri | 922 4-16 919 923 Boundary of 921
Rajokri ridge
Rangpuri | 923 7-4 918 925& 924 Boundary of 922
Rajokri ridge
Rangpuri | 924 5-4 925 953,954 Boundary of 923
Rajokri ridge
Rangpuri | 925 4-16 926 952 924 923
Rangpuri | 952 4-16 951 957 953 925
Rangpuri | 957 4-16 958 984 956 952
Rangpuri | 984 4-16 983 1000 985 957
Rangpuri | 1000 4-16 1007 1001 999 984
Rangpuri | 1001 4-16 1006 1002 998 1000
Rangpuri | 1002 4-16 1005 1003 997 1001
Rangpuri | 1004 6-4 1011 Boundary of 1003 1005
village Mehrauli
Rangpuri | 1005 4-16 1010 1004 1002 1006
Rangpuri | 1006 4-16 1009 1005 1001 1007
Rangpuri | 1007 4-16 1008 1006 1000 983
Rangpuri | 983 4-16 982 1007 984 958
Rangpuri | 958 4-16 959 983 957 951
Rangpuri | 951 4-16 950 958 952 926
Rangpuri | 926 4-16 927 951 925 918
Rangpuri | 918 4-16 917 926 923 919
Rangpuri | 919 4-16 916 918 922 920
Rangpuri | 920 4-16 915 919 921 869
Rangpuri | 868 2-14 867 869 Boundary of 866
Rajokri ridge
Rangpuri | 839 2-16 840 866 Boundary of 838
Rajokri ridge
Rangpuri | 866 5-10 864 867 Boundary of 839

Rajokri ridge
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Rangpuri | 867 4-16 865 870 868 866
Rangpuri | 915 4-16 914 916 920 870
Rangpuri | 916 4-16 913 917 919 915
Rangpuri | 917 4-16 912 927 918 916
Rangpuri | 927 4-16 928 950 926 917
Rangpuri | 950 4-16 949 959 951 927
Rangpuri | 959 4-16 960 982 958 950
Rangpuri | 982 4-16 981 1008 983 959
Rangpuri | 1008 4-16 1015 1009 1007 982
Rangpuri | 1009 4-16 1014 1010 1006 1008
Rangpuri | 1010 4-16 1013 1011 1005 1009
Rangpuri | 1011 7-4 1012/1, Boundary of 1004 1010
1012/2 Village Mahrauli
Rangpuri | 1012/1 | 4-16 1019/1, 101272 1011 1013
1019/2
Rangpuri | 1013 4-16 1018 1012/1 1010 1014
Rangpuri | 1014 4-16 1017 1013 1009 1015
Rangpuri | 1015 4-16 1016 1014 1008 981
Rangpuri | 981 4-16 980 1015 982 960
Rangpuri | 960 4-16 961 981 959 949
Rangpuri | 949 4-16 948 960 950 928
Rangpuri | 928 4-16 929 949 927 912
Rangpuri | 912 4-16 911 928 917 913
Rangpuri | 913 4-16 908 912 916 914
Rangpuri | 914 4-16 907 913 915 871
Rangpuri | 865 4-16 862 871 867 864
Rangpuri | 864 4-16 863 865 866 840
Rangpuri | 840 4-16 841 864 839 838
Rangpuri | 838 4-14 837 840 Boundary of 828
Rajokri ridge

Rangpuri | 841 4-16 842 863 840 837
Rangpuri | 863 4-16 860 862 864 841
Rangpuri | 862 4-16 861 872 865 863
Rangpuri | 872 4-16 873 907 871 862
Rangpuri | 907 4-16 906 908 914 872
Rangpuri | 908 4-16 909 911 913 907
Rangpuri | 911 4-16 910 929 912 908
Rangpuri | 929 4-16 930 948 928 911
Rangpuri | 948 4-16 947 961 949 929
Rangpuri | 961 4-16 962 980 960 948
Rangpuri | 980 4-16 979 1016 981 961
Rangpuri | 1016 4-16 1025 1017 1015 980
Rangpuri | 1017 4-16 1024 1018 1014 1016
Rangpuri | 1018 4-16 1023 1019/1 1013 1017
Rangpuri | 1023 4-16 1028 1022 1018 1024
Rangpuri | 1024 4-16 1027 1023 1017 1025
Rangpuri | 1025 4-16 1026 1024 1016 979
Rangpuri | 979 4-16 978 1025 980 962
Rangpuri | 962 4-16 963 979 961 947
Rangpuri | 947 4-16 946 962 948 930
Rangpuri | 930 4-16 931 947 929 910
Rangpuri | 910 4-16 903 930 911 909
Rangpuri | 909 4-16 904 910 908 906
Rangpuri | 873 4-16 874 906 872 861
Rangpuri | 861 4-16 858 873 862 860
Rangpuri | 860 4-16 859 861 863 842
Rangpuri | 842 4-16 843 860 841 836
Rangpuri | 904 4-16 901 903 909 905
Rangpuri | 903 4-16 902 931 910 904
Rangpuri | 931 4-16 932 946 930 903




42 of 151

10 DELHI GAZETTE : EXTRAORDINARY PART IV]
Rangpuri | 946 4-16 945 963 947 931
Rangpuri | 963 4-16 964 978 962 946
Rangpuri | 978 4-16 977 1026 979 963
Rangpuri | 1026 4-16 1035 1927 1025 978
Rangpuri | 1027 4-16 1034 1028 1034 1026
Rangpuri | 1035 4-16 1036 1034 1026 977
Rangpuri | 977 4-16 976 1035 978 964
Rangpuri | 964 4-16 965 977 963 945
Rangpuri | 945 4-16 944 964 946 932
Rangpuri | 932 4-16 933 945 931 902
Rangpuri | 902 4-16 897 932 903 901
Rangpuri | 901 4-16 899 902 904 900
Rangpuri | 899 4-16 895 897 901 899
Rangpuri | 897 4-16 896 933 902 899
Rangpuri | 933 4-16 934 944 932 897
Rangpuri | 944 4-16 943 965 945 933
Rangpuri | 965 4-16 966 976 964 944
Rangpuri | 976 4-16 975 1036 977 965
Rangpuri | 1036 4-16 1045 1037 1035 976
Rangpuri | 1037 4-16 1044 1038 1034 1036
Rangpuri | 877 4-16 878 894 876 853
Rangpuri | 894 4-16 893 895 899 877
Rangpuri | 896 4-16 891 934 897 895
Rangpuri | 934 4-16 935 943 933 896
Rangpuri | 943 4-16 942 966 944 934
Rangpuri | 966 4-16 967 975 965 943
Rangpuri | 975 4-16 974 1045 976 966
Rangpuri | 1045 4-16 1046 1044 1036 975
Rangpuri | 1044 4-16 1047 1043 1037 1045
Rangpuri | 878 4-16 879 893 877 850
Rangpuri | 893 4-16 888 892 894 878
Rangpuri | 891 4-16 890 935 896 892
Rangpuri | 935 4-16 936 942 934 891
Rangpuri | 942 4-16 941 967 943 935
Rangpuri | 967 4-16 968 974 966 942
Rangpuri | 1046 4-16 1056 1047 1045 974
Rangpuri | 1047 4-16 1055 1048 1044 1046
Rangpuri | 1048 4-16 1054 1049 1043 1047
Rangpuri | 888 4-16 887 889 893 879
Rangpuri | 889 4-16 886 890 892 888
Rangpuri | 936 4-16 937 941 935 890
Rangpuri | 941 4-16 940 968 942 936
Rangpuri | 968 4-16 969 973 967 941
Rangpuri | 973 4-16 972 1056 974 968
Rangpuri | 1056 4-16 1057 1055 1046 973
Rangpuri | 1055 4-16 1058 1054 1047 1056
Rangpuri | 1054 4-16 1059 1053 1048 1055
Rangpuri | 937 4-16 938 940 936 885
Rangpuri | 940 4-16 939 969 941 937
Rangpuri | 969 4-16 970 972 968 940
Rangpuri | 972 4-16 971 1057 973 969
Rangpuri | 1057 4-16 1066 1058 1056 972
Rangpuri | 1058 4-16 1065 1059 1055 1057
Rangpuri | 883 2-10 1072 938 884 882
Rangpuri | 884 2-0 883 938 885 882
Rangpuri | 939 4-16 1070 970 940 938
Rangpuri | 970 4-16 1069 971 969 939
Rangpuri | 971 4-16 1068 1066 972 970
Rangpuri | 1066 4-16 1067 1065 1057 971
Rangpuri | 1065 4-16 1820 1064 1058 1066
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Rangpuri | 1064 4-16 1821 1063 1059 1065
Rangpuri | 1070 4-16 1815 1069 939 1071
Rangpuri | 1069 4-16 1816 1068 970 1070
Rangpuri | 1068 4-16 1817 1067 971 1069
Rangpuri | 1411 4-16 1410 1503 1493 1412
Rangpuri | 1503 14-0 1409,1509 | 1508,1507 1504,1502 1410,1411
Rangpuri | 1507 4-16 1508 1514 1506 1503
Rangpuri | 1514 4-16 1513 1516 1515 1507
Rangpuri | 1422 2-10 1397 1420 1460 1423
Rangpuri | 1410 4-16 1407 1409,1503 1411 1405
Rangpuri | 1409 2-12 1408 1509 1503 1410
Rangpuri | 1509 2-12 1510 1500 1503 1409
Rangpuri | 1513 4-16 1512 1518 1514 1509
Rangpuri | 1407 4-16 1389 1408 1410 1406
Rangpuri | 1408 4-16 1388 1510 1409 1407
Rangpuri | 1510 4-16 1387 1511 1509 1408
Rangpuri | 1502 2-16 1503 1504 1501 1493
Rangpuri | 1504 4-10 1503 1506 1791/1 1502
1791/2
Rangpuri | 1505/1 | 2-4 1506 1505/2 1785 1504
Rangpuri | 1505/2 | 4-7 1515 1777 1784/1 1505/1
Rangpuri | 1506 4-16 1507 1515 1505/1 1504
Rangpuri | 956 4-16 957 985 955 953
Rangpuri | 985 4-16 984 999 986 956
Rangpuri | 999 4-16 1000 998 990 985
Rangpuri | 998 4-16 1001 997 991 999
Rangpuri | 997 4-16 1002 996 995 998
Rangpuri | 996 4-9 1003 Boundary of 995 997
Village Mehrauli
Rangpuri | 974 4-16 973 1046 975 967
Rangpuri | 1019/1 | 2-13 1022 1019/2 1012/1 1018
Rangpuri | 1059 4-16 1064 1060 1054 1058
Rangpuri | 1515 5-15 1514 1740 1505/2 1506
Rangpuri | 1516 3-12 1518 1517 1738, 1515 1514
Rangpuri | 828 1-15 829 838 Rajokari Ridge Rajokari
boundary Ridge
boundary
Rangpuri | 829 2-11 830 837 828 827
Rangpuri | 830 4-2 831 836 829 825
Rangpuri | 831 3-10 832 835 830 82412 &
824/1
Rangpuri | 832 4-1 817 834 831 818
Rangpuri | 833 4-16 771 845 834 817
Rangpuri | 834 4-16 833 844 835 832
Rangpuri | 835 4-16 834 843 836 831
Rangpuri | 836 4-16 835 842 837 830
Rangpuri | 837 4-16 836 841 838 829
Rangpuri | 843 4-16 844 859 842 835
Rangpuri | 1067 4-1 1818 1820 1066 1068
Rangpuri | 1259 5-15 1264 1260 1430 1258
Rangpuri | 1387 4-16 1360 1386 1510 1388
Rangpuri | 1388 4-16 1359 1387 1408 1389
Rangpuri | 1389 4-16 1358 1388 1407 1390
Rangpuri | 1390 4-16 1337 1389 1406 1391
Rangpuri | 1395 4-16 1329, 1330 | 1394 1398 1396
Rangpuri | 1496/1 | 0-11 1495/1 1496/2 1497 1489
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List of Geo Coordinates mentioned in Map Annexed in Schedule — 11
Point | LATITUDE LONGITUDE Point LATITUDE LONGITUDE
Nos. Nos.
85A 28°31'23.60"N 77° 83.51"E 333A 28°31'41.45"N 77° 7'41.82"E
85 28°31'23.61"N 77° 82.12"E 333B 28°31'41.41"N 77° 7'44.34"E
85B 28°31'24.05"N 77° 82.09"E 23 28°31'43.44"N 77° 7'44.44"E
85C 28°31'23.98"N 77° 8'1.35"E 341A 28°31'45.33"N 77° 7'44.43"E
82 28°31'23.62"N 77° 8'1.38"E 341B 28°31'45.32"N 77° 7'46.82"E
86 28°3121.66"N 77° 8'1.35"E 25 28°31'47.33"N 77° 7'46.97"E
87 28°3121.64"N 77° 8'2.83"E 25A 28°31'47.23"N 77° 7'49.35"E
88 28°31'18.09"N 77° 8'1.92"E 27 28°31'49.26"N 77° T'49.47"E
89 28°31'17.73"N 77° 8'2.15"E 28 28°31'51.22"N 77° 7'49.50"E
89A 28°31'17.71"N 77° 7'58.80"E 29 28°31'51.19"N 77° 7'51.96"E
89B 28°31'15.75"N 77° 7'58.76"E 30 28°31'53.15"N 77° 7'52.00"E
89C 28°31'15.74"N 77° 8'1.43"E 31 28°31'53.11"N 77° 7'54.46"E
90 28°31'14.64"N 77° 8'1.25"E 32 28°31'57.03"N 77° 7'54.52"E
91 28°31'11.89"N 77° 7'59.28"E 32A 28°32'0.93"N 77° 7'54.59"E
92 28°31'8.45"N 77° 7'55.82"E 35 28°32'1.00"N 77° 7'50.74"E
93 28°31'9.46"N 77° 7'51.29"E 36 28°32'2.96"N 77° 7'50.95"E
93A 28°31'11.92"N 77° 7'51.31"E 192A 28°32'3.41"N 77° 7'49.66"E
93B 28°31'11.96"N 77° T'48.96"E 191A 28°32'3.74"N 77° 7'49.66"E
94 28°31'10.39"N 77° 7'48.84"E 190 28°32'3.33"N 77° 7'47.23"E
95 28°31'12.05"N 77° T'46.40"E 189 28°322.96"N 77° T'44.75"E
96 28°31'13.22"N 77° 7T'43.95"E 188 28°32'2.82"N 77° 7'42.29"E
97 28°31'15.21"N 77° T'41.52"E 187 28°32'3.64"N 77° 7'42.30"E
98 28°31'16.37"N 77° 7'39.07"E 186 28°32'3.53"N 77° 7'41.38"E
99 28°31'16.58"N 77° 7'36.61"E 185 28°32'5.03"N 77°7'42.32"E
100 28°31'17.35"N 77° 7'34.16"E 185A 28°32'4.93"N 77° 7'44.82"E
100A | 28°31'23.90"N 77° 7'34.27"E 185B 28°32'4.90"N 77° 7'47.28"E
100B | 28°31'23.93"N 77° 7'31.80"E 181 28°32'7.66"N 77° 7'47.30"E
100C | 28°31'18.54"N 77° 7'31.66"E 180 28°32'8.05"N 77° 7'48.81"E
101 28°31'19.45"N 77° 7'29.26"E 179 28°32'6.91"N 77° 7'48.80"E
102 28°31'20.50"N 77° 7'26.81"E 178 28°32'5.92"N 77° 7'49.74"E
103 28°3121.56"N 77° 7'24.36"E 177 28°32'6.89"N 77° 7'50.09"E
103A | 28°3124.03"N 77° 7'24.36"E 177A 28°32'6.80"N 77° 7'52.22"E
307A | 28°31'25.99"N 77° 7'24.40"E 177B 28°32'4.85"N 77° 7'52.21"E
308 28°3127.96"N 77° 7'24.43"E 115 28°31'49.23"N 77° 7'561.93"E
308A | 28°3127.92"N 77° 7'26.87"E 113 28°31'49.19"N 77° 7'54.40"E
308B | 28°31'27.89"N 77° 7'29.39"E 114 28°31'51.15"N 77° 7'54.43"E
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308C | 28°31'27.86"N 77° 7'31.89"E 31 28°31'53.11"N 77° 7'54.46"E
308D | 28°31'27.85"N 77° 7'34.33"E 109 28°31'53.08"N 77°7'56.93"E
307B | 28°31'25.85"N 77° 7'34.32"E 109A 28°31'54.98"N 77° 7'56.95"E
307C | 28°31'25.83"N 77° 7'36.81"E 108A 28°31'54.96"N 77° 7'59.47"E
352B | 28°31'31.71"N 77° 7'36.89"E 108 28°31'53.05"N 77° 7'59.39"E
352C | 28°31'31.64"N 77° 7'39.57"E 81 28°31'23.64"N 77° 8'0.27"E
318B | 28°31'37.54"N 77° 7'39.49"E 80 28°31'25.60"N 77° 8'0.31"E
318C | 28°31'37.53"N 77° 7'41.76"E 79 28°31'25.61"N 77° 7'58.95"E
76E 28°31'29.53"N 77° 7'54.14"E 53 28°31'57.47"N 77° 8'11.80"E
76F 28°31'31.50"N 77° 7'54.16"E 53A 28°31'58.07"N 77° 8'10.70"E
76 28°31'31.52"N 77° 7'56.58"E 352A 28°31'31.74"N 77°7'34.42"E
T4A 28°31'33.43"N 77° 7'56.59"E 352B 28°31'31.71"N 77°7'36.89"E
74B 28°31'35.37"N 77° 7'56.64"E 318A 28°31'37.59"N 77°7'37.01"E
74C 28°31'35.36"N 77° 7'59.05"E 318B 28°31'37.54"N 77° 7'39.49"E
73 28°31'37.37"N 77° 7'59.14"E 318D 28°31'39.51"N 77° 7'39.50"E
120 28°31'43.25"N 77° 7'59.24"E 330 28°31'39.54"N 77°7'37.03"E
118 28°31'43.35"N 77° 7'51.84"E 324A 28°31'39.58"N 77° 7'34.45"E
117 28°31'45.31"N 77° 7'51.87"E 324B 28°31'37.64"N 77° 7'34.43"E
116 28°31'45.27"N 77° 7'54.34"E 15A 28°31'37.66"N 77°7'32.14"E
113 28°31'49.19"N 77° 7'54.40"E 15B 28°31'35.69"N 77°7'32.20"E
112 28°31'49.13"N 77° 7'59.33"E 15C 28°31'33.73"N 77°7'32.24"E
120A | 28°31'45.12"N 77° 7'59.31"E 324C 28°31'33.69"N 77° 7'34.46"E
64A 28°31'45.08"N 77°8'4.20"E 53 28°31'57.47"N 77°811.80"E
107A | 28°31'49.07"N 77° 8'4.22"E 53A 28°31'58.07"N 77°810.70"E
61 28°31'51.03"N 77° 8'4.29"E 352A 28°31'31.74"N 77°7'34.42"E
60 28°31'51.03"N 77° 8'4.57"E 352B 28°31'31.71"N 77° 7'36.89"E
59 28°31'52.99"N 77° 8'4.60"E 318A 28°31'37.59"N 77°7'37.01"E
58 28°31'53.02"N 77° 8'1.86"E 318B 28°31'37.54"N 77°7'39.49"E
108 28°31'53.05"N 77° 7'59.39"E 318D 28°31'39.51"N 77° 7'39.50"E
53B 28°31'56.84"N 77° 8'9.60"E 330 28°31'39.54"N 77°7'37.03"E
54 28°31'58.81"N 77° 8'9.35"E 324A 28°31'39.58"N 77° 7'34.45"E
55 28°31'58.84"N 77° 8'6.89"E 324B 28°31'37.64"N 77° 7'34.43"E
55A 28°32'0.80"N 77° 8'6.92"E 15A 28°31'37.66"N 77°7'32.14"E
46A 28°32'6.61"N 77° 87.14"E 15B 28°31'35.69"N 77°7'32.20"E
46 28°32'6.65"N 77° 8'9.48"E 15C 28°31'33.73"N 77°7'32.24"E
47 28°32'4.69"N 77° 8'9.45"E 324C 28°31'33.69"N 77° 7'34.46"E
207 28°32'4.62"N 77° 8'14.38"E 53 28°31'57.47"N 77° 8'11.80"E
50A 28°32'0.62"N 77° 8'14.29"E 53A 28°31'58.07"N 77° 8'10.70"E
50 28°32'0.67"N 77° 8'16.78"E 352A 28°31'31.74"N 77° 7'34.42"E
50B 28°32'2.55"N 77° 8'16.78"E

141A | 28°322.52"N 77° 8'19.23"E

140B | 28°32'0.57"N 77° 8'19.21"E

140A | 28°32'0.56"N 77° 821.69"E
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138A | 28°31'59.17"N 77°821.67"E
137 28°31'59.56"N 77° 820.37"E
128 28°31'58.67"N 77° 8'20.05"E
127 28°31'56.72"N 77° 8'19.31"E
126 28°31'54.53"N 77° 8'18.79"E
52 28°31'55.37"N 77° 8'16.70"E
76E 28°31'29.53"N 77° 7'54.14"E
76F 28°31'31.50"N 77° 7'54.16"E
50B 28°32'2.55"N 77° 8'16.78"E
141A | 28°322.52"N 77° 8'19.23"E
140B | 28°32'0.57"N 77°8'19.21"E

By Order and in the Name of the Lt. Governor of
the National Capital Territory of Delhi,
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PART IV

T LT TST & FRieeht a9
GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELHI

99 Ud 97 Sfig faumr

RIPKCE]
feoell, 20 STHAI, 2022

B, 34 / SIHUG QARG / BdRYR / 2020—21 / 9682—91.—RAT a9 3ffAf#,1927 (1927

BT XVI) BT GRT 20 gRT U&d WAfGTdl BT TAN HRA gU, 6 HATGH, YRA WRPR, ARG F&AT 104—91 3R
146—1 T 24.08.1950 3MR 06.12.1950 & TS UfSd, IR ST & facell & SURTSAUTH, MfABTRS TSI

H ARG B YD B ARG W, A & g g H [l el B AR a9 P WY "ifid e e

T E
s |
Rrar—aferor
Ma & | @S | @ExT | A= fora=or fewmforar
Bk Jio Jio faear #)
1) ) 3) (4) ®) (6)
BAXYR 1 142 4-16 sdf®s 27, 54, 55, 58, 69, 70, 67, 65, 63, 61, 62, 60, 47, UAD GART
150 716 48, 40, 17, 18, 19, 28, 50, 51, 52, 53, 41, 24, 25, 42,26 | ¥&AT & wit
; fagat Rrmad o ¥ R gan @ Ree g—fdwis | P P 9
425 DG/2022 1)
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153 4-16 A 2 A SfeaRaa T frdems gy
154 4-16 2 ¥ e 21
155 4-16
156 4-16
160 7-18
161 6-2
162 4-16
163 4-16
167 7-0
168 4-16
169 4-2
170 7-0
171 4-16
172 4-12
176 4-16
197 5-10
179 6-4 =di® 39, 37, 35, 33, 34, 32, 16, 76, 73, 9, 10, 11, 12, 13, ‘1_??3$ ;}EWVT
181 | 4-16 Frders sy

2 ¥ §ed™ 2|
182 4-4
183 3-5
184 4-16
185 4-16
186 4-16
188 4-16
189 4-16
190 6-12
191 4-9
192 4-16
193 4-7
209 5-19
280 0-2 wii® 8, 6, 5 v 7 figar féromad adie @ forr gam 2
e —Fduie gy 2 % Sfeafaa 1

313 0-8 e 3, 4, 1 v f¥gar cféromad ade @ forr gam 2

e —fdeis sgga 2 § sfeafaa 21
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FgA- |l 7 doavq aafaa o SfeafRaa g Fdsnesl #) g=h

gl fdg X fdg Y gdr | fdg X IEE gdl | f[dg X fdg Y
0| 77.18221| 28.50092 26 77.18542 28.50509 53 77.18679 28.50561
1| 77.18251 28.5013 27 77.18543 28.50563 54 77.18611 28.50562
2| 7718194 | 2850116 28 77.18884 28.50504 55 77.18612 28.50617
3| 77.18236 | 28.50148 29 77.18876 28.50521 56 77.18817 28.50614
4| 77.18251 28.5013 30 77.18815 28.50505 57 77.18749 28.50615
5| 77.18591 | 28.50236 31 77.18816 28.50523 58 77.1868 28.50616
6| 77.18592 28.5029 32 77.19352 28.50552 59 77.19024 28.50655
7| 7718537 | 28.50236 33 77.19297 28.50605 60 77.19023 28.50611
8| 77.18538 | 28.50291 34 77.19368 28.506 61 77.18956 28.50679
9| 77.19215| 28.50336 35 77.19228 28.5061 62 77.18954 28.50612
10 | 77.19155 | 28.50337 36 77.19297 28.50605 63 77.18887 28.50703
11| 77.19156 | 28.50391 37 77.1916 28.5062 64 77.18887 28.50667
12 | 77.19087 | 28.50392 38 77.1909 28.50555 65 77.18819 28.50723
13 | 77.19088 | 28.50447 39 77.19092 28.50626 66 77.18818 28.50668
14 | 77.19157 | 28.50446 40 77.18952 28.50504 67 77.18751 28.50745
15 | 77.18905 | 28.50471 41 77.18678 28.50507 68 77.1875 28.50669
16 | 77.19331 | 2850498 42 77.1861 28.50508 69 77.18681 28.5067
17 | 77.18951 | 28.50451 43 77.19227 28.50553 70 77.18683 28.50767
18 | 77.18883 | 28.50449 44 77.19159 28.50554 71 77.19296 28.50553
19 | 77.18883 28.5048 45 77.1916 28.5062 72 77.19295 28.50498
20 | 77.19226 | 28.50499 46 77.19228 28.5061 73 77.19263 28.50388
21| 77.18905 | 28.50504 47 77.19022 28.50556 74 77.19224 28.5039
22 | 77.19158 28.505 48 77.18953 28.50557 75 77.19225 28.50445
23 | 77.19089 | 28.50501 49 77.18886 28.50613 76 77.1931 28.50443
24 | 77.18678 | 28.50452 50 77.18885 28.50558
25 | 77.18609 | 28.50453 51 77.18817 28.50564
26 | 77.18542 | 28.50509 52 77.18748 28.5056

M M 85 faeell & SIRTSIUTA
P I A IR Ib M W,

oilg ReRaR, yqg@ A (qafeRer v 99)
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DEPARTMENT OF ENVIRONMENT, FORESTS AND WILDLIFE

NOTIFICATION
Delhi, the 20th January, 2022

F. No. 34/DCF(S)/Notification/Chhattarpur/2020-21/9682-91.—In exercise of the powers conferred by
Section 20 of the Indian Forest Act, 1927 (XVI of 1927), read with the Government of India, Ministry of Home,
Notification No. 104-J and 146-J dated 24.08.50 and 06.12.1950, the Lt. Governor of the National Capital Territory of
Delhi is pleased to declare the areas specified in the schedule below, as Reserve Forest, with effect from the date of
publication of the Notification in the Official Gazette.

SCHEDULE |
District: South
Name of Block | Khasra | Area Description Remarks
Village No. No. (in
Bigha-
Biswa)
@) (2) 3) 4) (5) (6)
Chhattarpur | 1 142 4-16 The Block is surrounded by the points 27, 54, 55, 58, Village map and
150 4-16 69, 70, 67, 65, 63, 61, 62, 60, 47, 48, 40, 17, 18, 19, 28, | Geo-coordinates
153 4-16 50, 51, 52, 53, 41, 24, 25, 42, 26 in clockwise manner of all corners of
154 4-16 whose Geo-co-ordinates are mentioned in schedule 2 every khasra are
155 4-16 attached in
156 4-16 Schedule 2
160 7-18
161 6-2
162 4-16
163 4-16
167 7-0
168 4-16
169 4-2
170 7-0
171 4-16
172 4-12
176 4-16
197 5-10
Chhattarpur | 2 179 6-4 The Block is surrounded by the points 39, 37, 35, 33, Village map and
180 5-8 34,32,16,76,73,9,10, 11, 12, 13, 23, 38 in clockwise | Geo-coordinates
181 4-16 manner whose Geo-co-ordinates are mentioned in of all corners of
182 4-4 schedule 2 every khasra are
183 3-5 attached in
184 4-16 Schedule 2
185 4-16
186 4-16
188 4-16
189 4-16
190 6-12
191 4-9
192 4-16
193 4-7
209 5-19
Chhattarpur | 3 280 0-2 The Block is surrounded by the points points 8, 6, 5 and
7 in clockwise manner whose Geo-co-ordinates are
mentioned in schedule 2
Chhattarpur | 4 313 0-8 The Block is surrounded by the points 3, 4, 1 and 2 in
clockwise manner whose Geo-co-ordinates are
mentioned in schedule 2
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SCHEDULE Il
MAP FOR VILLAGE CHHATTARPUR

N
KHASRA OF CHATTARPUR VILLAGE IN PHASE | A
A = ‘*:-..:J:: &
o AN TR i e Eratie AT "
- KHASRA OF CHATTARPUR VILLAGE IN PHASE | A "

| 209

== Baal |

A\

i)
j‘ |

I\
/

gt E
193 192 | 191 )
1 “‘J-l.?,rl'

i



54 of 151

8 DELHI GAZETTE : EXTRAORDINARY PART IV]

T —
’ = - —————

o -
o - \ 67 -“'-_\_--.
2 "' . ¢ T

2 I LR T SN
64

156 162 b

155




[PART IV

DELHI GAZETTE : EXTRAORDINARY

5SS of 151

9

LIST OF GEO- COORDINATES MENTIONED IN MAP ANNEXED IN SCHEDULE- 11

FID POINT_X | POINT_Y FID POINT_X | POINT_Y FID POINT_X | POINT_Y
0 77.18221 28.50092 26 77.18542 28.50509 53 77.18679 | 28.50561
1 77.18251 28.5013 27 77.18543 28.50563 54 77.18611 | 28.50562
2 77.18194 28.50116 28 77.18884 28.50504 55 77.18612 | 28.50617
3 77.18236 28.50148 29 77.18876 28.50521 56 77.18817 | 28.50614
4 77.18251 28.5013 30 77.18815 28.50505 57 77.18749 | 28.50615
5 77.18591 28.50236 31 77.18816 28.50523 58 77.1868 28.50616
6 77.18592 28.5029 32 77.19352 28.50552 59 77.19024 | 28.50655
7 77.18537 28.50236 33 77.19297 28.50605 60 77.19023 | 28.50611
8 77.18538 28.50291 34 77.19368 28.506 61 77.18956 | 28.50679
9 77.19215 28.50336 35 77.19228 28.5061 62 77.18954 | 28.50612
10 77.19155 28.50337 36 77.19297 28.50605 63 77.18887 | 28.50703
11 77.19156 28.50391 37 77.1916 28.5062 64 77.18887 | 28.50667
12 77.19087 28.50392 38 77.1909 28.50555 65 77.18819 | 28.50723
13 77.19088 28.50447 39 77.19092 28.50626 66 77.18818 | 28.50668
14 77.19157 28.50446 40 77.18952 28.50504 67 77.18751 | 28.50745
15 77.18905 28.50471 41 77.18678 28.50507 68 77.1875 28.50669
16 77.19331 28.50498 42 77.1861 28.50508 69 77.18681 28.5067
17 77.18951 28.50451 43 77.19227 28.50553 70 77.18683 | 28.50767
18 77.18883 28.50449 44 77.19159 28.50554 71 77.19296 | 28.50553
19 77.18883 28.5048 45 77.1916 28.5062 72 77.19295 | 28.50498
20 77.19226 28.50499 46 77.19228 28.5061 73 77.19263 | 28.50388
21 77.18905 28.50504 47 77.19022 28.50556 74 77.19224 28.5039
22 77.19158 28.505 48 77.18953 28.50557 75 77.19225 | 28.50445
23 77.19089 28.50501 49 77.18886 28.50613 76 77.1931 28.50443
24 77.18678 28.50452 50 77.18885 28.50558
25 77.18609 28.50453 51 77.18817 28.50564
26 77.18542 28.50509 52 77.18748 28.5056

By Order and in the Name of the
Lt. Governor of the National Capital Territory of Delhi,

SANJEEV KHIRWAR, Principal Secy. (Environment & Forests)

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.

SURENDER
MAHADASAM

Digitally signed by SURENDER
MAHADASAM
Date: 2022.01.21 21:20:07 +05'30'



56 of 151

527
MOST URGENT
ANNEXURE -1V  COURT MATTER

GOVT. OF N.C.T OF DELHI
DEPARTMENT OF FOREST & WILDLIFE
OFFICE OF THE DEPUTY CONSERVATOR OF FORESTS (WEST)
WEST FOREST DIVISION: MANDIR LANE: NEW DELHI-60
E: Mail: - dcfwest.gnctd@gov.in

F.2 (210)/DCF (W)/Land Misc/Part-11/2023-24/10243-47 Dated: 24.02.2025

To,

The Land and Development Officer (L&D)

Ministry of Housing & Urban Affairs

Room No. 623, AWing, Nirman Bhawan, New Delhi - 110001

Sub: Request to schedule joint demarcation of Central Ridge Reserve Forest for Final
Notification u/s 20 of Indian Forest Act, 1927-reg.

Sir,

Kindly refer to the order dated 15.01.2021 of the Hon’ble National Green Tribunal in OA
No. 58/2013 titled Sonya Ghosh Vs GNCTD, wherein the following direction are given:

U L T we direct that the Delhi Government through the Chief Secretary,
Delhi to ensure that requisite Notification under Section 20 of the Indian Forest Act,
1927 is issued within three months in respect of the area about which there is no
controversy.

Further action to be taken by the Delhi Government may include suitable protection by
fencing/wall and vigilance. Identification of the remaining area and action plan for
removing the encroachments be ensured within next three months. Execution of the
action plan will be primarily under the Chief Secretary Delhi, who is also the Chairman
of the Ridge Management Board.


mailto:dcfwest.gnctd@gov.in
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Vide the notification dated 24" May 1994, an area of approximately 864 hectares of
Central Ridge was declared as a reserved forest under section 4 of the Indian Forest Act, 1927,
based on the boundary description. A copy of the notification is attached as Annexure A.

Further Notification no. SO. 610(E) dated 19.05.2004 of L&DO, Ministry of Urban
Development & Poverty Alleviation; vide which CPWD has handed over approx.423 Ha. to
DoFW, GNCTD. Copy of the notification is attached as Annexure B.

The Hon’ble National Green Tribunal in the matter of case no. NGT OA-58/2013, in the
matter of Sonya Ghosh Vs. GNCTD, directed Govt. of NCT of Delhi for final notification of the
ridge area under Section — 20 of Indian Forest Act — 1927, to be done on urgent basis. Copy of
the order is attached as Annexure C.

In this regard it is requested to schedule a joint demarcation of Central Ridge so that the
process of Notification of Reserved Forest under Section 20 of the Indian Forest Act, 1927 can
be completed in time bound manner.

(AMIT GEMAWAT, IFS)
DEPUTY CONSERVATOR OF FORESTS
WEST FOREST DIVISION

Copy To:-

. PS to APCCF/HOD, Department of Forests & Wildlife, GNCTD, A Block, 2" Floor, Vikas
Bhawan, I.P. Estate, New Delhi 110002 for kind information

. PA to Chief Conservator of Forests, Department of Forests & Wildlife, GNCTD, A Block, 2™
Floor, Vikas Bhawan, I.P. Estate, New Delhi 110002 for kind information.

. PA to Conservator of Forests, Department of Forests & Wildlife, GNCTD, A Block, 2™ Floor,
Vikas Bhawan, I.P. Estate, New Delhi 110002 for kind information.

. PA to DCF (P&M), Department of Forests & Wildlife, GNCTD, A Block, 2" Floor, Vikas

Bhawan, |.P. Estate, New Delhi 110002 for kind information.

(AMIT GEMAWAT, IFS)
DEPUTY CONSERVATOR OF FOREST
WEST FOREST DIVISION
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GOVT. OF N.C.T OF DELHI
DEPARTMENT OF FOREST & WILDLIFE

OFFICE OF THE DEPUTY CONSERVATOR OF FORESTS (WEST)
WEST FOREST DIVISION: MANDIR LANE: NEW DELHI-60

E: Mail: - dcfwest.gnctdgaggov.in

F.2 (210)DCF(W)MISC' PART-111/2023-24/ | 028 — 2277  Dated: 2\\ox|2028"

To,
The District Magistrate (New Delhi),
New Delhi District 12/1, Jam Nagar House,

Shahjahan Road,
New Delhi-110011

REMINDER-I

Sub: Request to schedule joint demarcation of Central Ridge Reserve Forest for Final -

Notification u/s 20 of Indian Forest Act, 1927-reg.
Ref: F.2 (320)DCF(W)/Central Ridge Final Notification/2021-22/9166-9170
dated:24.01.2025.

Sir,
Kindly refer to the order dated 15.01.2021 of the Hon’ble National Green Tribunal in OA
No. 58/2013 titled Sonya Ghosh Vs GNCTD, wherein the following direction are given: .

i | J—— we direct that the Delhi Government through the Chief Secretary,
Delhi to ensure that requisite Notification under Section 20 of the Indian Forest Act,
1927 is issued within three months in respect of the area about which there is no

CONIroversy.

Further action to be taken by the Delhi Government may include suitable protection by
fencing/wall and vigilance. Identification of the remaining-area and action plan for
removing the encroachments be ensured within next three months. Execution of the
action plan will be primarily under the Chief Secretary Delhi, who is also the Chairman
of the Ridge Management Board.

@ Scanned with OKEN Scanner
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Vide the notification dated 24™ May 1994, an arca of approximately 864 he - 1
ct, .

Central Ridge was declared as a reserved forest under section 4 of the Indian Forest A
based on the boundary description. A copy of the notification is attached as Annexure A.

Further Notification no. SO. 610(E) dated 19.05.2004 of L&DO, Ministry of Urban
Development & Poverty Alleviation; vide which CPWD has handed over approx.423 Ha. to
DoFW, GNCTD. Copy of the notification is attached as Annexure B.

The Hon’ble National Green Tribunal in the matter of case no. NGT OA-58/2013, in the
matter of Sonya Ghosh Vs. GNCTD, directed Govt. of NCT of Delhi for final notification of the
ridge area under Section — 20 of Indian Forest Act — 1927, to be done on urgent basis. Copy of
the order is attached as Annexure C.

In this regard it is requestcd to schedule a joint demarcation of Central Ridge so that the
process of Notification of Reserved Forest under Section 20 of the Indian Forest Act, 1927 can

be completed in time bound manner.
4)%
(AMIT GEMAWAT, IFS)

DEPUTY CONSERVATOR OF FORESTS
WEST FOREST DIVISION

Copy to:-

I. PS to APCCF/HOD, Department of Forests & Wildlife, GNCTD, A Block, 2™ Floor, Vikas
Bhawan, L.P. Estate, New Delhi 110002 for kind information

2. PA to Chief Conservator of Forests, Department of Forests & Wildlife, GNCTD, A Block, 2™
Floor, Vikas Bhawan, 1.P. Estate, New Delhi 110002 for kind information.

3. PA to Conservator of Forests, Department of Forests & Wildlife, GNCTD, A Block, 2™ Floor,
Vikas Bhawan, 1.P. Estate, New Delhi 110002 for kind information.

4. PA to DCF(P&M), Department of Forests & Wildlife, GNCTD, A Block, 2™ Floor, Vikas

Bhawan, L.P. Estate, New Delhi 110002 for kind information.
(AMIT GEMAWAT, IFS)

DEPUTY CONSERVATOR OF FOREST
WEST FOREST DIVISION

@ Scanned with OKEN Scanner
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GOVT. OF N.C.T OF DELHI
DEPARTMENT OF FOREST & WILDLIFE
OFFICE OF THE DEPUTY CONSERVATOR OF FORESTS (WEST)
WEST FOREST DIVISION: MANDIR LANE: NEW DELHI-60
E: Mail: - dcfwest.gnctd@gov.in

F.2 (210)/ DCF(W)/ Misc Part I11/2023-2024/10372-76 Dated: 25.02.2025

To,

The Vice Chairman

Delhi Development Authority,
Vikas Sadan, INA

New Delhi- 110023

Sub: Request to schedule joint demarcation of Central Ridge Reserve Forest for Final
Notification u/s 20 of Indian Forest Act, 1927-reg.

Sir,

Kindly refer to the order dated 15.01.2021 of the Hon’ble National Green Tribunal in OA
No. 58/2013 titled Sonya Ghosh Vs GNCTD, wherein the following direction are given:

“I6ieeueeiiannnn we direct that the Delhi Government through the Chief Secretary, Delhi
to ensure that requisite Notification under Section 20 of the Indian Forest Act, 1927 is
issued within three months in respect of the area about which there is no controversy.

Further action to be taken by the Delhi Government may include suitable protection by
fencing/wall and vigilance. Identification of the remaining area and action plan for
removing the encroachments be ensured within next three months. Execution of the action
plan will be primarily under the Chief Secretary Delhi, who is also the Chairman of the
Ridge Management Board.

Vide the notification dated 24™ May 1994, an area of approximately 864 hectares of Central
Ridge was declared as a reserved forest under section 4 of the Indian Forest Act, 1927, based on
the boundary description. A copy of the notification is attached as Annexure A.


mailto:dcfwest.gnctd@gov.in
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Further Notification no. SO. 610(E) dated 19.05.2004 of L&DO, Ministry of Urban
Development & Poverty Alleviation; vide which CPWD has handed over approx.423 Ha. to
DoFW, GNCTD. Copy of the notification is attached as Annexure B.

The Hon’ble National Green Tribunal in the matter of case no. NGT OA-58/2013, in the
matter of Sonya Ghosh Vs. GNCTD, directed Govt. of NCT of Delhi for final notification of the
ridge area under Section — 20 of Indian Forest Act — 1927, to be done on urgent basis. Copy of the
order is attached as Annexure C.

In this regard it is requested to schedule a joint demarcation of Central Ridge so that the
process of Notification of Reserved Forest under Section 20 of the Indian Forest Act, 1927 can be
completed in time bound manner.

(AMIT GEMAWAT, IFS)
DEPUTY CONSERVATOR OF FORESTS
WEST FOREST DIVISION

Copy to:-

. PS to APCCF/HOD, Department of Forests & Wildlife, GNCTD, A Block, 2" Floor, Vikas
Bhawan, I.P. Estate, New Delhi 110002 for kind information

. PA to Chief Conservator of Forests, Department of Forests & Wildlife, GNCTD, A Block, 2™
Floor, Vikas Bhawan, I.P. Estate, New Delhi 110002 for kind information.

. PA to Conservator of Forests, Department of Forests & Wildlife, GNCTD, A Block, 2™ Floor,
Vikas Bhawan, I.P. Estate, New Delhi 110002 for kind information.

. PA to DCF(P&M), Department of Forests & Wildlife, GNCTD, A Block, 2™ Floor, Vikas
Bhawan, I.P. Estate, New Delhi 110002 for kind information.

(AMIT GEMAWAT, IFS)
DEPUTY CONSERVATOR OF FOREST
WEST FOREST DIVISION
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OFFICE OF THE COMMISSIONER OF
' EXCISE

NOTIFICATION
Delhi, the 24th May, 1994 '

MNo. F. 1(}(32)I89-9U!ML[EXI2606—99.-I':1
exercise of the powers conferred under clause (a)

of Sub-Rule (12) of Rule 33 of the Delhi Liquor

Licence Rules, 1976 and with the prior approval

I~£8 FIGIKH

gt éta;rﬁm’rmﬁ?ﬁ

of Lt Governor of the ‘National Capital Tcxntoa:y

of Dethi, it is hereby ordered.that 25th May, 1994 -
. Shall be observed as ‘DRY DAY’ in the. National

Capital’ Territory of De]]:u on account. of ‘BUDH
PURNIMA,

2. This notification shall be apphcabie to all

retail shops of IMFL|Country Liquor, selling 11q-' 3

uor in the Nattonal Capital Territory of Dc]lu.

A. C. KHER, Commissioner
~ of Excise, Delhi.
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DEVELOPMENT DEPARTMENT

NOTIFICATIONS

“Delhi, the 24th May, 1994

. No. F 10(42)-1/PA/DCF/93/2012-17()—In pursuance of the provisions of Sect10n—4 ‘of  the, Indl_ag Forest
Act, 1927 (Act No. 16 of 1927) the Lt. Governor, of National Capnal Terntory ofr Delhl hereby declar- yithe 1ands

mentioned in Schedule ‘A’ below as ressrved forest.

SCHEDULE ‘A’

All forest lands and wa.stelands which is the prpoerty of the government of bver Which governmem : has

Froprietas y vights in;
I. Northern Ridge in National Capital Temtory North by

of Delhi, surrounded on
South by
East by
West by

(Approx.mate area 87 ha )

_ Lmk Road along Instltutl,onal area, o
o Dhaulakuau M.:lltary Farm, Sarda: :
‘Marg
. Mand'r Marg, Insntutmnal a.lea and A

: Jubﬂee H.all Govt. Petrol Purnp, Masg:d

Mall ‘Road. .
Crossing of Old G, T. Road and R?m Jhansg

I. - Marg, Old Subazi. Mandl

Mall Road Ra.]p Road, Bchmd MeD:
s Oﬂice S
B Factory, Malk .Ga[lj, Dhobrgh

and Umvel 51ty Road

© Willingdon Crecent

11, Central erg- in NCT of Delhi, surrounded North by
on . South by

) East by

West by

(Approximaie area 864 ha.)

. South Central Ridge in NCT of Delhi, North by
surrpur.ded on South by
East by
West by

(Approximately area 626 ha.)

IV. Southern Ridge in NCT of Delhi North by -

- South by
East by

Tndeypuri Road and Narama Industnal
area, C :

Qutab Instituti'oﬁai area,
Vasant Kunj, Kishan Ganj
Aurobmdo Marg, Wazarika Bagh.

Jawahar Lal Univer 51ty Road Vasant Knnj, '

Mehra uh '

Power line from. Mab_lpalpur to. Sultan'._

Gauri’ Temb, Telephone Line from Sultan -
Pur  Ghauri Tomb. to. crossing. of “Main
Power Line & Road, ‘Western Boundary of
Ghatorni,  Western ‘boundary of - - Aya
Nagar, Southern’ Boundary' of. ]aunapur :
Southern Boundary of Fatehpm' Beri, Eas-
tern. Boundary of Asola Village, :Eastern

Bouadary of . Shahpur, _Eastern- Bounda.ry :
of Chandanhola, - Eastern’ Boundaryof

Satbari, Eastern - Boundary of Maidan
Garhi, Southern. Boundary of Naib Sarai,

‘South' Eastern - Boundry of Deoll and'- '

Adilabad ruins.
State of. Haryana.

'Surajkund Road and' State of Ha.xyana o
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West by

 State of Haryana Bastern, - “Boundary of
Rajokari, - Bastern. Boundary of Mallkpul',
Kohi & Rangpml‘ .

(Apprommate. area 6200 ha.)-

o gmm wEw 1o({42)/I e 5. a.%. [93/2018-23( )~ - afa'ﬁmr 1927(1927 ﬁu’r‘a—
forr @@ 17) Y OOTRT 4 & SEETQ 1$W(ﬁ)%mqmm&rﬁﬁmﬁéﬁ—:ﬁ F Sv QeI
afafwa  frar afige (3.@.ww.) =1 wome & sfigsn den g%, 10(4 )Hq”‘rq{e*a%rles(l)
famim 24 WS, 1994 ¥ afng ARl F WwT R Al sqfcrtr ITEF qT gﬁan%rer«f TAE H ST W
faslt =tfsr & ferdt ofied & ofoe &= o famr &1 foife #9% oF adr 21 aﬁaﬁw 1927-
F e 2 xrem% |aear & wra'm = fEed ¥ B awEw ﬁam”rﬂ@ﬁ%ﬁrﬂﬂai -

No. F. 10(42)I|/PA|DCF[93{2018-23 (ii).—
In pursuance of the provision of clause (c) of sub-
section (1) of section 4 of the Indian’ Forest Act,

- 1927 {Act No. 16 of 1927), the Lt. Governor

of National Capital Territory of Delhi is pleased
to appoint AD.M. (Revenue} to be the Forest
Settlement Officer to encuire into and determine
the existence, mature and extent of any rights
alleged to exist in favour of any person in or over

any land comprised within such limits, as notified
10(42)-IPA]DCF1931(I)

R wm:ﬁ . sraf‘aﬁﬂr Ko
ST %ww Qj'q’ i 7

GlTaT Gﬁvﬁ“trﬁﬁ*

dated 24th May, 1994 or in ot ‘over anv forest -

produce and 1o deal with the same as provided i’

Chapter 11 of the Indian Forcst Act, 1927

By order and in-the name
St the Lt. Governor off

National Capital Territory
of Delhi,

Printed by the Mauager Gowt. of India Fress, Ring Road, Maya Pur:, New Dal?],l-llﬂﬁﬁ“
and Published by the Controller of Pyblications, DthI-lIUDS4 1994 :

G. €. TOSHI, Dy. Secy.
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Tt He Sk Wer-33004/99 REGD. NO. D. L.-33004/99

EXTRAORDINARY
T IT—&0E 3—39-Wvs (ii)
PART II—Section 3—Sub-section (i)
miher ¥ YR
PUBLISHED BY AUTHORITY

W 462] -+ feeelt, ran, 0E 21, 200439 31, 1926
No. 462] NEW DELHIL FRIDAY, MAY 21, 2004/VAISAKHA 31, 1926

Che @azaette of Jundia

rgdt faerrw st T il Tuwrns des
( e fammaataa)

s
¢ faeett, 19 7TE, 2004

HLIM, 610(37).—70: * fawet for 47, " 0 Reeht o maﬁﬂémﬂﬁwﬁaw%@mwmmﬁwﬁmm
775 Ttk 21-12-1911 F wream | afqafea gfq & i, ﬁt@qwﬁ%ﬁwﬁwmfﬁ'aﬁm 5-1999
sfergemr g 5 d ! wifia R

2. Taeeh & mw0w 864 TR Ve f"! s et o Tame mww%wmmmm
R

3, feeht for & =t goan =t St TR fiw arfemm Hem 4677/1985 7 w%mﬁnww%ﬁm—ﬁi‘ﬁ#
AT A Y YO & e S v e R ww gf ¢ e < arafy 4 wen fim # wfaw gean ghifyem w01 ¥ i
frool SR 10 % ¥ TavET SR T T orea o Py & mem W A ey A o we W wenfa g R e
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[ 1. He FaaT 15-7(5173 }/02]

Qo qu ‘lﬁ‘l TIEI'I Torpre st
MINISTRY OF URBAN DEVELOPMENT & POVERTY ALLEVIATION
(Land & Development Office)
NOTIFICATION
New Delhi, the 19th May, 2004

8. 0. 610(E).— Whereas the Jand known as “ Delhi Ridge area” forming part of the land ﬁcquked By the
Govemment of India for the purpose of establishment of the New Capital of India at Delhi vide notification No. 775 dated
21-12-1911 has been notified by the Government of National Capital Temitory of Delhi as Fomst areavide notification dated
24-5494. :

2. A part of the Delhi Ridge area known as “ Central Ridge” measuring about 864 hectares is presently being
managed by Central Public Works Depit. Govt. of India.

3. Pursuant to the directions of the Hon'ble Supreme Court of India in Writ Petition No. 4677/1985 regarding
protection of the Delhi Ridge area, it has been agreed by the Government of National Capital Territory of Delhi (GNCTD) -
that the responsibility of maintenance and protection of the Central Ridge, would be taken over by them through its forest
department to ensure proper protection of this land in the long term. It has also been agreed that GNCTD would take
appropriate measures for protection and maintenance of the “ Central Ridge”.

4. Now, thexrefore, the Govt. of Indlaherebyplaccs with immediate effect the nazul lands known as “ Central Ridge”
measuring about 864 hectares (having boundaries shown in the schedule given below) at the disposal of GNCTD on “ as
is where is” basis for maintenance of the said 1and as “ Green” and for taking such appropriate measures including fencing
for protection and maintenance of this land as may be required to serve the said purpose in accordance with the order dated
3-1-1996 passed by the Hon'ble Supreme Court, subject to the condition that the ownership and title of the land shall
contimzed to be vested with the Govt. of India.

5. Further, the GNCTD shall not make, or cause or permit to be made, any constraction on the above said nazul
lands and shall when required by the Govt. of India so to do, replace the said land or any portion thereof as may be so
required, at the disposal of the Ceniral Govt.

6. Action for removal of presently existing unauthorized occupation as identifted through joint survey along with
GNCTD, shall be initiated by GNCTD immediately in collaboration with CPWD and L& DO, -

SCHEDULE

Total area of land transferred: Approximately 864 hectares (shown in green outlines on LDO Plan No, 1974) on “ asis
where is basis”

BOUNDARIES
North - Bounded by Pusa Road/Government land
Sounth - Sardar Patel Road and Defence land
East - Willigdon Crescent & Mandir Marg Institutions
West - OldRajinder Nagar/New Rajinder Nagar & Wireless Receiving Station area. -

[F. No. Enf 15-7(5173)/02]
A.MADHUKUMAR REDDY, Land & Development Officer

Printed by the Manager, Govt. of India Press, Ring Road, Mayapuri, New Delhi-i 10064
and Published by the Controller of Publications, Delhi-110054.
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547 Annexure C

Item No. 11 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

E.A. No. 39/2024
In
Original Application No. 58/2013
Sonya Ghosh Applicant

Versus

Govt. of NCT of Delhi & Ors. Respondent(s)

Date of hearing: 17.02.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Raj Panjwani, Senior Advocate (Amicus Curiae) and Mr. Aayushman
Aeron, Advocate in E.A No. 39/2024

Respondent: Ms. Suhasini Sen, Ms. Masooma Rizvi & Ms. Surabhi, Advs. for MoEF &
CC
Mr. Gigi. C. George, Adv. with Mr. Raghubir Singh, ACP, Mehrauli &
S.H.O. Maidan Garhi, Delhi Police
Ms. Jyoti Mendiratta, Adv. for PCCF

ORDER

1. This Execution Application (EA) has been filed by the applicant
seeking compliance of the order dated 15.01.2021 passed in OA No.

58/2013.

2. By order dated 15.01.2021, Tribunal had disposed of the OA along
with connected matters concerning conservation and protection of Delhi
Ridge which is an extension of Aravali Range extending from
Tughlaqgabad and branching out in Wazirabad in the north and also other

part of Delhi.

3. The tribunal took note of the urgent need to protect the ridge by

finalizing the notification under Section 20 of the Indian Forest Act, 1927
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for reserve forest and protection by appropriate measures. Tribunal,
therefore, while disposing of the OA and connected matters by order

dated 15.01.2021 had issued the following directions:-

15. We are thus of the view that there is urgent need to take
necessary steps to protect the Ridge by taking necessary steps
to finalise the notification under section 20 of the Forest Act for
reserved forest and protection by appropriate measures. The
land about which there is clarity can be included in such
notification and the remaining process can be undergone
separately but expeditiously. No non-forest activity is
permissible in Ridge area.

16. In view of above, we direct that the Delhi Government through
the Chief Secretary, Delhi to ensure that requisite Notification
under Section 20 of the Indian Forest Act, 1927 is issued within
three months in respect of the area about which there is no
controversy. Further actions to be taken by the Delhi
Government may include suitable protection by fencing/wall
and vigilance. Identification of the remaining area and action
plan for removing the encroachments be ensured within next
three months. Execution of the action plan will be primarily
under the Chief Secretary Delhi, who is also the Chairman of
the Ridge Management Board.

17. We direct constitution of an Oversight Committee (OC) to be
headed by DG Forest, MOEF&CC, Government of India with the
Secretaries Revenue and Forest, Delhi Gout., the PCCF, Delhi,
the concerned Deputy Commissioners, Delhi and the nominees
of Police Commissioner, Delhi and the Forest Survey of India,
Dehradun as members. Main function of the OC will be to
oversee progress with regard to the removal of encroachments
from the Ridge, its protection by way of fencing/boundary wall
and preparation of management plan for its restitution. The
Committee will be free to co-opt any other authorities/Experts.
The Nodal agency will be the PCCF, Delhi for coordination and
compliance. First meeting of the Committee may be held within
one month and thereafter review may be undertaken
periodically preferably at least once in a month till the action
plan is executed.”

4. In term of the above directions, Delhi Government through Chief
Secretary, Delhi was required to ensure that requisite Notification under
Section 20 of the Indian Forest Act,1927 is issued within three months in

respect of area about which there is no controversy.
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5. Response in this EA on behalf of respondents nos. 1 and 2 has

been filed, summarizing the position as under:-

“7.  That the Present Reply has been divided in the following
parts:

a. PART I: STATUS OF NOTIFICATION UNDER SECTION 20 OF
IFA, 1927.

b. PART II: STATUS OF BOUNDARY WALL CONSTRUCTION/
FENCING TO PROTECT RIDGE FOREST LAND.

C. PART III: STATUS OF ENCROACHMENT REMOVAL FROM THE
FOREST LAND IN THE NCT OF DELHT”.

6. It is not in dispute that so far as part one is concerned that relates
to undisputed portion of the ridge has been filed by respondent nos. 1

and 2.

7. It is not in dispute that the order dated 15.01.2021 of the Tribunal
to finalise the notification under Section 20 of the Forest Act, 1927 in
respect of the undisputed portion of the ridge has not been complied
with. The order was passed by the Tribunal more than four years back,
and the ridge in question acts as the green lungs of Delhi and has an
active role in maintaining the air quality in Delhi. Thus, compliance with
the order within time would have contributed to improvement of air
quality in Delhi, yet the order has not been complied with and no clear
reasons are given by GNCTD in its affidavit for non-compliance of the
order. Counsel appearing for the GNCTD also submits that she has no

instruction in this regard.

8. NGT Act 2010 provides for requisite action that may be taken to
ensure compliance with the order of the Tribunal. Relevant provisions of

the Act in this regard are quoted below:-

“Section 26. Penalty for failure to comply with orders of Tribunal.
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(1) Whoever, fails to comply with any order or award or decision of
the Tribunal under this Act, he shall be punishable with
imprisonment for a term which may extend to three years, or with
fine which may extend to ten crore rupees, or with both and in case
the failure or contravention continues, with additional fine which
may extend to twentyfive thousand rupees for every day during
which such failure or contravention continues after conviction for the
first such failure or contravention:

Provided that in case a company fails to comply with any order or
award or a decision of the Tribunal under this Act, such company
shall be punishable with fine which may extend to twenty-five crore
rupees, and in case the failure or contravention continues, with
additional fine which may extend to one lakh rupees for every day
during which such failure or contravention continues after conviction
for the first such failure or contravention.

(2) Notwithstanding anything contained in the Code of Criminal
Procedure, 1973 (2 of 1974) every offence under this Act shall be
deemed to be non-cognizable within the meaning of the said Code.

28. Offences by Government Department.

(1) Where any Department of the Government fails to comply with
any order or award or decision of the Tribunal under this Act, the
Head of the Department shall be deemed to be guilty of such failure
and shall be liable to be proceeded against for having committed an
offence under this Act and punished accordingly:

Provided that nothing contained in this section shall render such
Head of the Department liable to any punishment if he proves that
the offence was committed without his knowledge or that he
exercised all due diligence to prevent the commission of such offence.

(2) Notwithstanding anything contained in sub-section (1), where an
offence under this Act has been committed by a Department of the
Government and it is proved that the offence has been committed
with the consent or connivance of, or is attributable to any neglect on
the part of any officer, other than the Head of the Department, such
officer shall also be deemed to be guilty of that offence and shall be
liable to be proceeded against and punished accordingly.”

9. Thus, we give two weeks to respondent no. 1 to file a fresh affidavit
and explain why action be not initiated against concerned
authorities /officers of respondent no. 1 in terms of the provisions of NGT

Act, 2010.
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10. List on 09.04.2025.

Prakash Shrivastava, CP

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM
February 17, 2025
E.A. No. 39/2024
In Original Application No. 58/2013
JG..
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Item No. 05 to 08 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 144/2015

Jaipal Singh Applicant
Versus

Lt. Governor, Delhi & Ors. Respondent(s)
WITH
Original Application No. 58/2013
(M.A No. 898/2013, M.A. No. 922/2017,
M.A. No. 329/2018, I.A. No. 387/2019 &
[.A. No. 388/2019)

Sonya Ghosh Applicant
Versus

Govt. of NCT of Delhi & Ors. Respondent(s)
WITH

Original Application No.116/2015
(M.A. No. 327/201 & M.A. No. 589/2015)

Prof. Imtiaz Ahmed & Ors. Applicant(s)
Versus

State of NCT of Delhi & Ors. Respondent(s)
WITH

M.A. No. 258/2015
IN
Original Application No. 10/2014

Pavit Singh Applicant(s)
Versus

The State of NCT Of Delhi & Ors. Respondent(s)

Date of hearing: 15.01.2021

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Applicant: Mr. Raj Panjwani, Senior Advocate (Amicus Curiae) and Mr.
Aagney Sail, Advocate in O.A. No. 58/2013
Ms. Meera Gopal, Advocate in O.A. No. 116/2015

Respondent: Mr. Sanjay Dewan, Advocate for Forest Department, NCT of Delhi
Mr. Kush Sharma, Advocate for DDA
Ms. Puyja Kalra, Advocate for North MCD



WL AW.IN 82 of 151

ORDER

1. The common issue in this group of matters is conservation and
protection of Delhi Ridge which is an extension of Aravalli Range extending
from Tughlagabad and branching out in Wazirabad in the north and also

other parts of Delhi.

2. The proceedings were initiated on the basis of news item titled ‘Three
Illegal Roads cut through forest’ in Times of India dated 28.02.2013 on the
basis of which OA 58/2013 was filed in March, 2013. The Application
states that the Ridge protects the city from hot winds of the desert of
Rajasthan. It has four zones- Northern Ridge in Delhi University, Central
Ridge from Sadar Bazar to Dhaula Kuan, South West Central Ridge near
JNU and Southern Ridge upto Asola and Bhatti Wildlife Sanctuary. It is
further stated that the ecology of the Ridge is being destroyed, though it
has been declared Reserved Forest vide Notification dated 22.05.1994
under Section 4 of the Indian Forest Act, 1927 (Forest Act) which is as

follows:-

“No. F.10(42)-1/PA/DCF/93/2012-17(1) — In pursuance of the
provisions of Section -4 of the Indian Forest Act, 1927 (Act No. 16 of
1927) the Lt. Governor, of National Capital Territory of Delhi hereby
declares the lands mentioned in Schedule ‘A’ below as reserved
forest.

SCHEDULE ‘A’
All forest lands and wastelands which is the properly of the
government, or over which government has proprietary rights in:

Northern Ridge in National | North by Jubilee Hall, Government
Capital Territory of Delhi, | Petrol Pump.

surrounded on )
South by Crossing of Old G.T. Road

and Rani Jhanst Marg, Old Subzi
Mandi.

East by Mall Road, Rajpur Road,
Behind MCD Office.
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West by Ice Factory, Malka Ganj,
Dhobighat, and University Road

(Approximate area 87 ha.)

II | Central Ridge in NCT of Delhi, | North by Link Road along
Surrounded on Institutional area.

South by Dhaula Kuan, Military
Farm, Sardar Patel Marg.

East by Mandir Marg, Institutional
area and Willingdon Crecent.

West by Inderpuri Road and Naraina
Industrial area

(Approximately area 864 ha.)

II | South Central Ridge in NCT of | North by Qutab Institutional area.

Delhi, Surrounded on
South by Vasant Kunj, Kishan Gan,j.

East by Aurobindo Marg, Nazarika
Bagh.

West by Jawahar Lal University
Road, Vasant Kunj, Mehrauli

Approximately area 626 ha.)

IV | Southern Ridge in NCT of Delhi| North by Power line from Mahipalpur
surrounded on to Sultan Gauri Tomb, Telephone
Line from Sultan Pur Gauri Tomb to
crossing to main power line & Road,
Western Boundary of Ghatorni,
Western boundary of Aya Nagar,
Southern Boundary of Jaunapur,
Southern boundary of Fatehpur Beri,
Eastern Boundary of Asola village,
Eastern Boundary of Shahpur,
Eastern Boundary of Chandanhola,
Eastern Boundary of Satbari,
Eastern Boundary of Maidan Garhi,
Southern Boundary of Naib Sarai,
South Eastern Boundary of Deoli
and Adilabad ruins.

South by State of Haryana.

East by Surajkund Road and State
of Haryana.

West by State of Haryana, Eastern
Boundary of Rajokari, Eastern
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Boundary of Malikpur, Kohli &
Rangpuri

Approximately area 6200 ha.)

No. F.10(42)-1/PA/DCF/93/2018-23(ii). — In Pursuance of the
provision of clause (c) of sub-section (1) of section 4 of the Indian
Forest Act, 1927 (Act No. 16 of 1927, the Lt. Governor of National
Capital Territory of Delhi is pleased to appoint A.D.M. (revenue) to be
the Forest Settlement Officer to enquire into and determine the
existence, nature and extent of any rights alleged to exist in favour of
any person in or over any land comprised within such limits, as
notified vide Notification No. F.10(42)-IPA/DCF/93(I) dated 24* May,
1994 or in or over any forest produce and to deal with the same as
provided in Chapter II of the Indian Forest Act, 1927.”

3. As per the news item dated 28.02.2013, road cutting across Rajokri
Forest in Southern Ridge area was illegally built resulting in unauthorized
construction inside the forest and degradation of the forest. There are
encroachments by private entities as well as religious institutions, as per

preliminary report on the status of Sanjay van from November 2010 to May

2011 published by Srishti, an Environmental Group.

4. The Hon’ble Supreme Court issued directions for protection of the
Ridge vide order dated 25.01.1996 and 13.03.1996 in W.P.(C) No. 4677/ 85,
M.C. Mehta v. U.O.I It was directed that the uncultivated surplus land of
the Gaon Sabha falling in the Ridge area will not vest in the Gaon Sabha
under Section 154 of the Delhi Land Reforms Act, 1954. It will be made
available for ‘Reserved Forest’ of 50,480 Bighas and 16 Biswas (10,517-10
Acres) in 14 villages. The Notification dated 02.04.1996 issued in

pursuance of the order of the Hon’ble Supreme Court is as follows:-

“Delhi, the 2nd April, 1996

No.F.1(29)/PA/DC/95.- Whereas the Supreme Court of India in LA.
No. 18 and 22 in Writ Petition (Civil) No. 4677/85 M.C. Mehta V/s
Union of India & Others in their orders dated 25-1-96 and 13-3-96
have directed that uncultivated surplus land of Gaon Sabha falling in
“Ridge” may be excluded from vesting in Gaon Sabha u/s 154 of the
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Delhi Land Reforms Act, 1954 and made available for the purpose of
creation of Reserved Forest.

Now, therefore, in exercise of powers conferred u/s 154 of the Delhi
Land Reforms Act, 1954 (8 of 1954), the Lt. Governor of National
Capital Territory of Delhi, hereby declares the uncultivated land of
Gaon Sabha specified in Column ‘III’ and Annexure ‘A’ to ‘N’, situated
in Southern Ridge in respect of Villages mentioned in Column ‘II’ of
table given below as surplus land and lands at the disposal of Forest
Department of Government of National Capital Territory of Delhi.

S. | Name of Village Quantum of Gaon
No. Sabha land Covered
in ridge as declared
under notified
Ridge and proposed
by Forest Deptt. for

afforestation.

I I IIT (Bigha-Biswa)
1 Nebsarai 466-10
2 Chatterpur 225-10
3 Maidangarhi 4263-02
4 Dera Mandi 9412-05
5 Asola 8387-06
6 Pulpehlad 99-04
7 | Devli 5175-06
8 Rangpuri 1365-05
9 Ayanagar 4121-02
10 | Rajokri 3106-01
11 | Bhatti 11101-19
12 | Ghitorni 732-14
13 | Saidulazab 65-19
14 | Jonapur 1979-13
Total in Bighas 50,480-16
Or
Total in Acres \ 10517.10 | ”
5. In the Application, reference has also been made to a complaint

dated 28.03.2012 addressed to the Chief Conservator of Forest by one
Pradip Krishen mentioning dumping of the waste on the Ridge and

encroachments.

6. The matter was first taken up on 06.03.2013. Notice was issued to
the Delhi Government, the Vice-Chairman, DDA, the Chairman of the

Ridge Management Board (Chief Secretary, Delhi) and to the
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Commissioner of Police, Delhi. Later, the MoEF&CC was also added as a

party and Notice was issued to it.

7. Counter affidavit has been filed on 22.04.2013 by the Department
of Forest and Wildlife, Delhi to the effect that Notification dated 04.04.1996
was issued by the Revenue Department that uncultivable surplus Gaon
Sabha land will be given to the Forest Department. However, some part of
the land was converted to Pedestrain path on which illegal road has been
constructed in Rajokri Forest area. The Chief Conservator of Forest visited
the site on 15.03.2013 and noticed the illegality. Meeting was held on
22.03.2013 to address the issue with the DDA and the Police officials.
Work of dismantling the road started. A wall will be constructed to rule
out rebuilding of the road. Reply by the DDA was filed on 22.04.2013 with
regard to the protection of Sanjay van, which is part of the reserved forest.
It was stated that the DDA has erected wall around Sanjay van and
employed guards to stop vehicles therein. It has also sent complaints to
the PWD and the Police against non-forestry activities. A copy of the
minutes of meeting of the Ridge Management Board held on 10.07.2007,
under the Chairman of the Chief Secretary who is the Chairman of the

Ridge Management Board has also been annexed.

8. The matter has been dealt with on several hearings in the last almost
eight years. Reference may only be made to some significant orders by
which the issue was dealt with. On 21.07.2016, the Tribunal required
filing of a time schedule for demarcation of the Ridge area in South District
and New Delhi, Vasant Vihar, Sub-Division. On 16.08.2016, the Tribunal
directed the SDM Saket, SDM Mehrauli, SDM Vasant Vihar and SDM
Kalkaji Sub-Division to carry out demarcation accordingly. On
09.02.2018, the Tribunal directed completion of demarcation within one

month. On 11.03.2019, the Tribunal dealt with the matter in the presence
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of the Principal Secretary, Department of Revenue. The Tribunal directed

the Principal Secretary, Revenue to give complete details of the forest area

and the encroachments.

9. On

03.04.2019, the Divisional Commissioner-cum-Principal

Secretary, Revenue Department filed affidavit giving status of demarcation

of 19 villages based on TSM survey in compliance with the order of the

Tribunal dated 11.03.2019 as follows:

Total Ridge Area = 71,310-18 Bighas/Biswas
Demarcated Area = 70,941-02

Handed over = 65,453-04

Not handed over = 5,487-18

Encroached area = 4,684-17

10. Further details of the encroachments are:

Bighas-Biswas
“S. ENCROACHMENTS (Bighas-Biswas) - 4,684-17
5.1 Ayanagar Village - 172-00
Ridge Area 4,028-09 AnnexureR10 (Pg.1588-1590)
5.2 Chhattarpur Village - 253-08
Ridge Area 594-04 AnnexureR11 (Pg.1591-1594)
5.3 Neb Sarai Village - 264-09
Ridge Area 590-01 AnnexureR12 (Pg.1595-1599)
5.4 Shahoorpur Village - 238-03
Ridge Area 3,306-15 AnnexureR13 (Pg.1600-1601)
5.5 Devli Village - 452-14
Ridge Area 5,737-16 AnnexureR14 (Pg.1602-1610)
5.6 Asola Village - 675-00
Ridge Area 9,268-13 AnnexureR15 (Pg.1611-1615)
Encroachment of 869-00 removed (Pg. 1657)
5.7 Bhati Village - 477-14
Ridge Area 12,845-12 AnnexureR16 (Pg.1616-1619)
Encroachment of 1,486-00 removed (Pg. 1657-1661)
5.8 Maidangarhi Village - 79-03
Ridge Area 5,055-16 AnnexureR17 (Pg.1620-1621)
5.9 Saidulajab Village - 109-04
Ridge Area 410-07 AnnexureR18 (Pg.1622-1623)
5.10 Satbari Village - 181-17
Ridge Area 1,625-03 AnnexureR19 (Pg.1624-1625)
5.11 Jaunapur Village - 287-05
Ridge Area 3,855-18 AnnexureR20 (Pg.1626-1631)
5.12 Dera Mandi Village - 399-8.5
Ridge Area 10,821-18 AnnexureR21 (Pg.1632-1641)
5.13 Tughlakabad Village - 403-02
Ridge Area 6,491-16 AnnexureR22 (Pg.1642-43)
5.14 Pulpehladpur Village - 246-03

Ridge Area 680-18 AnnexureR23 (Pg.1644)
Encroachment of 8-00 removed (Pg. 1661)
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5.15 Rajokari Village - 214-02
Ridge Area 3,318-15 AnnexureR24 (Pg.1645-1650)
Encroachment of 1-18 removed (Pg. 1661)

5.16 Rangpuri Village - 246-01
Ridge Area 1,793-17 AnnexureR25 (Pg.1651-1655)
Encroachment of 9-18 removed (Pg. 1661)

5.17 Mahipalpur Village - 17-04
Ridge Area 92-03 AnnexureR26 (Pg.1656)

5.18 Ghitorni Village - NIL
Ridge Area 732-14

5.19 Rajpur Khurd Village - NIL”

Ridge Area 60-09

11. Learned Amicus points out that in respect of areas, which are un-
encroached and have already been demarcated and handed over to Forest
Department as per stand of the Revenue Secretary as above, final
Notification under Section 20 of the Forest Act should be issued forthwith.
Such area should be covered by boundary wall/fencing in accordance with
Section 6 to 8 of the Forest Act. The Forest Department should prepare
Management Plan and the statutory authorities must regularly inspect the
area and ensure that it is kept encroachment free. With regard to the
remaining, the identified encroached areas should be retrieved in second
phase by time bound action plan to be executed and monitored by the
authorities for which there should also be high powered oversight
Committee. We find merit in the suggestion and we propose to issue

directions in these terms.

12. Under the scheme of the Forest Act, once Notification under Section
4 has been issued in respect of decision to constitute Reserved Forest by
the State, no right can be acquired therein except by a decision of the State
in terms of the said Act. There are provisions to deal with any claims in

such area, including the remedy for appeal to the State.

13. Learned Counsel for the Forest Department is unable to point out
any meaningful objection to the suggestions of learned Amicus except to

submit that there are difficulties in removing encroachments.
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14. We may note that the Ridge in Delhi has historical and
environmental significance. It is made of quartzite rocks. It has special and
distinct features and uses. It is part of Aravali hills. Reference may be
made to discussion in Supreme Court judgement in DDA v. Kenneth
Builders & Developers (P) Ltd., (2016) 13 SCC 561, at page 576, para 22 as
follows :

............. non-forestry use of land falling in the Ridge was
permitted only after a development project was cleared or
recommended by the Ridge Management Board and permitted by
this Court. However, a decision was rendered by the Delhi High Court
in a case filed by Ashok Kumar Tanwar [WP (C) No. 3339 of 2011
decided on 30-11-2011 to the effect that a development project on land
outside the notified Ridge area but having morphological features
conforming to the Ridge would also require clearance from the Ridge
Management Board and this Court. Therefore, as far as the present
case is concerned though the project land falls outside the Ridge
but has morphological features conforming to the Ridge bringing
it within the extended Ridge, the project of DDA involving non-
forestry use of the land could be permitted only after obtaining
clearance from the Ridge Management Board and after obtaining
the permission of this Court.”

15. We are thus of the view that there is urgent need to take necessary
steps to protect the Ridge by taking necessary steps to finalise the
notification under section 20 of the Forest Act for reserved forest and
protection by appropriate measures. The land about which there is clarity
can be included in such notification and the remaining process can be
undergone separately but expeditiously. No non-forest activity is

permissible in Ridge area.

16. In view of above, we direct that the Delhi Government through the
Chief Secretary, Delhi to ensure that requisite Notification under Section
20 of the Indian Forest Act, 1927 is issued within three months in respect
of the area about which there is no controversy. Further actions to be
taken by the Delhi Government may include suitable protection by

fencing/wall and vigilance. Identification of the remaining area and action
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plan for removing the encroachments be ensured within next three
months. Execution of the action plan will be primarily under the Chief
Secretary Delhi, who is also the Chairman of the Ridge Management

Board.

17. We direct constitution of an Oversight Committee (OC) to be headed
by DG Forest, MoEF&CC, Government of India with the Secretaries
Revenue and Forest, Delhi Govt., the PCCF, Delhi, the concerned Deputy
Commissioners, Delhi and the nominees of Police Commissioner, Delhi
and the Forest Survey of India, Dehradun as members. Main function of
the OC will be to oversee progress with regard to the removal of
encroachments from the Ridge, its protection by way of fencing/boundary
wall and preparation of management plan for its restitution. The
Committee will be free to co-opt any other authorities/Experts. The Nodal
agency will be the PCCF, Delhi for coordination and compliance. First
meeting of the Committee may be held within one month and thereafter
review may be undertaken periodically preferably at least once in a month

till the action plan is executed.
In view of the above, O.A. No. 58 /2013 stands disposed of.

O.A. No. 144/2015 seeks removal of encroachment in South Ridge
Forest for which no separate order is necessary. The same will stand
disposed of. O.A. No. 116/2015 also seeks removal of encroachments from
Rangpuri area in South Delhi which will also stand disposed of. O.A. No.
10/2014 which also involves similar issue has already been disposed of by
an earlier order of this Tribunal dated 11.11.2014, wherein M.A. No.
258/2015 has been filed for enforcement of earlier order will also stand

disposed of.

10
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We place on record our appreciation for the valuable assistance

rendered by learned Amicus.

All pending M.A.s/I.A. will also stand disposed of in view of the order

passed in main matter.

A copy of this order be forwarded to DG Forest, MoEF&CC,
Government of India with the Secretaries Revenue and Forest, Delhi Govt.,
the PCCF, Delhi, the concerned Deputy Commissioners, Delhi (through
PCCF Delhi) and the nominees of Police Commissioner, Delhi and the

Forest Survey of India, Dehradun by mail for compliance.

Adarsh Kumar Goel, CP
S.K. Singh, JM

Dr. Nagin Nanda, EM

January 15, 2021

Original Application No. 144/2015
and other connected matters

SN

11
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o ® Sccond & Final Reminder

GOVT'OF NCT OF DELIHI
DEPARTMENT OF FOREST AND WILDLIFE
OFFICE OF THE DY. CONSERVATOR OF FOREST (SOUTII)
SOUTH FOREST DIVISION, NEAR DR. IKARNI SINGII SIHOOTING RANGE,
TUGILAKABAD, NEW DELLI-110044

F. No. 31/DCF(S)/Notification/IFA-See20/2020-21/ 1 39|, - R Dated: Q [,/“, /Q |

To,
The VC-DDA
Delhi Development Authority
Vikas Sadan, INA
New Delbi- 110023,

Sub: Rggurding the details and any objections arising in reference to the Phase - [
Notification under Section 20 of Land Allotted to DDA of Soutli Central Ridge.

Ref: F.No.31/D CF(S)INnilﬁcnlinn!lI-‘:\-Sccmi.!llzﬂsz 1710713 =18 dated 11/02/2021,

E. No. 31/DCF(S)/Natification/IFA-Sec20/2020-21/14110-14 dated 09/03/2021,

F. No. 3U/DCF(S)/Notilication/1FA-Sec20/2020-21/5544-47 dated 02/07/2021
Sir,

Kindly refer to above mentioned reference with regard to the Notification of 1™ Phase
under section 20 of Indian Forest Act, 1927, of the land allotted to DDA in South Central Ridge.

This is the second and final reminder regarding the subjected cited abave.

As per the order dated 13,01.2021 ol Hon'ble NGT in the OA'no, 58/2013 in the matter
ol Sonya ghosh vs GNCTD wherein,

“IVe are thus of the view that there is wrgent need to take necessary steps to protect the
Ridge by taking necessary steps to finalize the notification under section 20 of the Forest Act Jor
reserved forest and proteetion by appropriate measwres. The land abont which there iy clarity
can he included in such notification aned the vemeining pracess can be undergone separately but
cxpeditiously. No non-forest activity is permissible in Ridge area.

In view of above, we direct that the Delhi Government through the Chief' S ecretary, Delhi
v diisiire it requisite Notification wnder Section 20 of the Indian Forest Act, 1 L’é? is issned
within three momths in respect of the arca abont which there is no controversy. Further actions
to be wken by the Delli Govermment may inchude suitable prnfccfinn‘ by fencingtwall and
vigilance, Identification of the remaining arca and action plan for removing the encroachments
‘he enswred within wext three months, Exeeuntion of the action plan will he primarily wnder the

Chief Scerctary Delhi, whe is also the Chairman of the Ridge Management Roard ™,

/ QW

0
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-“’-‘"ﬂ’!;::&a Hﬂﬂ‘hlﬂ NGT has dl'l’e(:lt’-‘d Govemment Or NCT Of Dclhl to no!ffy ﬂ“ the FOTCSURE(IQL‘
tand under Section 20 of Indian Forest Act, 1927, In compliance of this order Forest Department

is prepating Draft Notificntion for 1*' Phase uader Section 20 of Indian Forest Act, 1927 Joi

South Central Ridge. |
Therefore, this is the second and final reminder reparding the subjected cited sbove. I there is

any abjectionsfcomments arising regarding the above ciled matter, the same shall be intimated
within 7 days or else it will be agsumed that DDA has no objections and Forest Department will

move ahead with the Final Notification for ahove mentioned aren in South Central Ridge under

Section 20 of Indian Forest Act, 1927.
Yaurs fuithfifhy,

)

DY. CONSERVATOR OF FORESTS
SOUTH FOREST DIVISION

i. OSD 10 The Chiel Secretary, GNCTD, Delhi Secrctariat, 1P, Estate, New Delhi-
110002, for kind information,

2. The Principal Secretary (E&F), 6 Flvor, Delhi Sceretariat, LP. Estate, New Delhi-
110002, for kind information,

3. The Divisional Commissioner, Officeol  the Divisionn!  Canunissioner.
Revenue Departiment, Government of N.C.T. OF Delhi. 5, Sham Nath Marg, New
Delhi- 110054, for kind informmion.

4. The Principal Chief conservator of Forests/HOD, Depactment of Foresis and Wildlifi
GNCTD, 2" Floor, A ~Block, Vikas Bhawan, LI, Estate, New Deths-1 IOD{;.,di.r :r
kind informaljon. . 2

> The Chief Consarvator of Forests, Department of Forests and Wildlife, GNGTD 2"
Floor, A —Block, Vikas Bhawan, 1., Estate, New Delhi- 110003, for kind ’
information,

6. The Disirict magistrate, South District, - . ,
information, ' ¢l MB Road, Saket, New Dethi-1 10017, for kind
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DEPARTMENT OF AND WILDLIFE

OFFICE OF TIE DY. CONSERVATOR OF FOREST (SOUTH)

@ ~1T1l FOREST DIVISION, NEAR DR. KARNI SINGH SHOOTING RANGE,
S, TUGLLAKABAD, NEW DELII-1 10044

F. No. 3L/DCF(SYNotification/I FA-Sec20/2020- /qu 1D ~|& Dated: h]ﬂ%"”\

To,

The VC-DDA

Delhi Development Authority
Vikas Sadon, INA

New Delhi- 110023,

Sub: Regarding the details required of Land Allotted to DDA of South Central Ridge.

Sir,

. Kindly Refer to the order of Hon'ble NGT in the OA rno. 58/2013 in the malter of Sonya

ghosh vs GNCTD daled 15.01.2021 whercin following directions have been piven -

“IWe are thus of the view that there is wrgent need to take necessary sieps to protect the
Ridge by taking necessary steps to finalize the notification under section 20 of the Forest Act for
reserved forest and protection by appropriate measwres. The fand abont which there is clarity
can be inchiwded in such notification and the remaiving process can be undergone separaiely but
expeditiously. No non-forest activity is permissible in Ridge area.
In view of above, we direct thar the Dellii Government through the Chief Secretary, Delhi
_to ensure thai requisite Nou‘ﬁ'can‘on inder Seciion 20 of the Indian Forest Act, 1927 is issued
within three months in respect of the avea about which there is no controversy. Further actions
to be taken by the Delhi Government mayv inchide suitable proteciion by fencinghvall and
vigilance. Identification of the remaining arca and action plan for removing the encroachments
be ensured within next three months. Execution of the action plan will be primarily under the
Chief Sceretary Dellii, who is also the Chairmen of the Ridge Management Board”,
As per reconds available with the Forest Depariment, land allotted to DDA is enclosed

herewith, The notification of 1994 is also enclosed for your reference,

Therefore, for complianee of the above order, it is requested to kindly provide tollowing
delails regarding the South Central Ridge:-

L. All khnsra nos. ol totet area allotted s per enclosures.

2. Geoscoardinates of all comers of tatal asen nllotted 10 your depacimoent.

D\L/

c -



@61?(5’01' 151

é Encroachment details, il any in ;mﬁc@lﬁ area,
® } 4. Litigations, if any, in the area of South Central Ridge allotted to your department,

;
It is further requested to kindly submit above details within a week so that the process of’

; Notification under section 20 of Incian Forest Act, 1927 can be start at the earliest,

)
j’ Yours faithfullv

lU

{ Dy. Conservator ol Foresis
4 South Forest Division

Encl, as above: List ol allotment and Notitication 1994,

; Copy to: ‘
g l. OSD to The Chiel Sccretary, GNCTD, Delhi Secretariat, 1.P. Estate. New Delhi-
: 110002, for kind information,
3 2. The Principal Secretary (E&F), 6" Floor, Delhi Secretariat, 1P, Estate, New Delhi-
£ 110002, for kind information.

o 3. The Principal Chicf conservalor of Forests/HOD, Department of Forests and Wildlife,
* GNCTD, 2™ Floor. A -Block, Vikas Bhawan, LP. Estate, WNew Delhi-110002, for
3 kind information,

3 4. The Chief Conservalor of Forests, Department of Forests and Wildlife, GNCTD, 2™

i Floor, A =Block, Vikas Bhawan, |.P. Estate, New Delhi-110002, for kind

= information.

A

s 5. The District magistrate, South District, MB Road, Saket, New Delhi-110017, for kind

£ information.

-3 - | Q Q

=2 ! 1 p
l . Dy. Conservator of Forests

4 South Forest Division

= |

a1

A

2,

- L: 2
3

2 1
22
A4
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/‘, Reminder-1

GOVT OF NCT OF DELII
DEPARTMENT OF FOREST AND WILDLIFE
... OFFICE OF THE DY. CONSERVATOR OF FOREST (SOUTII)
SOUTH FOREST DIVISION, NEAR DR. KARNI SINGH SHOOTING RANGE,

TUGHLAKABAD, NEW DELI-110044

F. No. 3U/DCF(S)Notification/IFA-Sec20/2020-21/ ]| Jo— | 4 Dated: 9| 3/2)
To,

The VC-DDA

Delhi Development Authority >

Vikas Sadan, INA

New Delhi- 110023,

Sub:  Regarding the details required of Land Allotted iu DDA of South Central Ridge.

Ref:  F. No. 31/DCF(S)/Notification/IFA-Sec20/2020-21/10713 — 18 dated 11/02/2021.
Sir,

This is a request to kindly provide the details of Forest Land in South Central Ridge
mentioned in the Tetter mentioned in above reference as carly as possible so that the process of

Notification of Forest land under section 20 of Indian Forest Act, 1927 can be start at the earliest.

Yours faithfully,

- Dy. Conservator of Fo‘r;?sts
South Forest Division

Copy to:

I. OSD to The Chief Sceretary, GNCTD, Delhi Secretariat, LP. Estate, New Delhi-
110002, for kind information.

1

The Principal Secretary (E&F), 6" Floor, Delhi Secretariat, 1.P. Estate, New Delhi-
110002, for kind information.

The Principal Chief conservator of Forests/HOD, Department of Forests and Wildlife,

GNCTD, 2" Floor, A -Block, Vikas Bhawan, 1.P. Estate, New Delhi-110002, for
kind information,

Ui moth et 0w
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‘ 4. The Chief Conservator of Forests, Department of Forests amd Wildlife, GNCTD, 2%
Floor, A -Block, Vikas Bhawan, [.P. Estate, New Delhi-110002, for kind
information.

5. The District magistrate, South District, MB Read, Saket, New Delhi-1 10017, for kind
infonmation.

Dy. Conservi tor of F l‘or sts
South Forest Division

Ermimiod il A
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I.P ESTATE, NEW DELH!-110002
TEL. . +91 (0)23370679
Fax :+91(0)23378513

L

GOVT. OF NCT OF DELHI
DEPARTMENT OF FORESTS & WILDLIFE

2nd FLOOR "A' BLOCK, VIKAS BHAWAN,

?&of 151

D.0. No P11\ DGE(8)] Land[ScR[Az- [ 1

2

Daled 20 Maxth 202

Dear 5%""" ‘7“'}?:7 1< "'ﬁljf JJ/

Kindly Refer to the order of Hon'ble NGT in the OA no. 58/2013 in the matter of Sonya
ghosh vs GNCTD dated 15.01.2021 wherein it is stated that:

"We are thus of the view that there is urgent need to take necessary steps to protect the
Ridge by taking necessary steps to finalize the notification under section 20 of the Forest Act for
reserved forest and protection by appropriate measures. The land about which there is clarity
can be included in such notification and the remaining process can be undergone separately but
expeditiously. No non-forest activity is permissible in Ridge area.

In view of above, we direct that the Delhi Govermment through the Chief Secretary, Delhi
to ¢nsure thal requisite Notification under Section 20 of the Indian Forest Act, 1927 is issued
within three months in respect of the area about which there is no controversy. Further actious
to be taken by the Delhi Govermment may include suitable protection by fencingfwall and
vigilance. Identification of the remaining arca and action plan for removing the encroachments
be ensured within next three months, Execution of the action plan will he primarily under the
Chief Secretary Defhi, who is also the Chairman of the Ridge Management Board™.

As per records available with the Forest Depariment, land allotted to various agencics is
cnclosed hercwith. The notification of 1994 is also enclosed for your reference.
For compliance of the above order, it is requested to kindly provide following details
regarding the South Central Ridge: -
All khasra nos. of tolal arca allotted as per enclosures.
Geo-coordinates of all corners of total arca nllolted to DDA.
Encroachiment details, il any in the allotted area.
Litigations, if any, in the arca of Central Ridge allotted to DDA.
List of pending cases helore Forest Seitlement Officer.
. List of cases settled by the Forest Settlement Officer.
Kindly submit above details within a week so that the process of Notifjcation under section
20 of Indian Forest Act, 1927 may be initiated at the carliest,

e phl b T

With YA ~ropards

. Yours sinceidly
s

; /('éu _
To (Ishvar Singhy-

Sh. Anurag Jain, IAS '
Vice Chairman

Dellii Development Authority
Vikas Sadan, LN.A.

New Delhi-110023
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GOVT OF NCT OF DELHI Reminder

DEPARTMENT OF FOREST AND WILDL
\ Of IFE
OFF lC[:I'?F THE DY. CONSERVATOR OF FOREST (SOUTH)
SOUTH FOREST DIVISION, NEAR DR. KARNI SINGH SHOOTING RANGE,

TUGllL_AKABAD, NEW DELHI-110044

F. No. 31/DCF(S)/Notification/IFA-Sec20/2020-21/ 146 92— 94 Dated: /4) ]

To,
The VC-DDA
Delhi Development Authority
Vikas Sadan, INA
New Delhi- 110023,

Sub:  Regarding khasra details of South Central Ridge required for completion of

Noatification under Section 20 of Indian Forest Act, 1927.

Sir,

Your kind auention is drawn towards the land falling in South Central Ridge
admeasuring 626 ha which is declared as Reserve Forest vide Notification no. F.l0(42)-
I/PA/DCF/93/2012-17(1) dated 24.05.1994. As per the order dated 15.01.2021 of Hon'ble NGT
in the OA no. 58/2013 in the matter of Sonya Ghosh vs Govt. NCT of Delhi, directions were
given 10 the Department of Forests and Wildlife, Govt. of NCT of Delhi to complete the
Notification process of South Central Ridge under section 20 of Indian Forest Act, 1927.

In light of the above, a letter dated 16.11.2023 was sent to you for providing khasra
details of land falling in South Central Ridge with Geo-coordinates.

Also, in a pending court case in the Hon'ble High Court of Delhi in case no. W.P.(C)
9965/2016, cm appl. 27478/2017, cm appl. 29901/2017 titled as Devinder versus The Lt. |
govemor & ors there are directions vide order dated 08.11.2023 to Chief Secretary, Gowt, of '
NCT of Delhi to complete the Notification process within 2 weeks. The order dated §8.11.2023

states that,

“The NGT passed the order on 15.01.2021, since then more than 2 years and 10 months

have elapsed and till date the concerned Chief Secretary has not taken any action, which shows

Scanned with CamScanner
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As a last and final opportunily a period of rwo w

eeks are granted 1o W
order dated 13.01.202). If the o

suid notification is not issued within 2 weeks Jrom 1oday, the Chief
Seeretary shall appear through VC on the next date of hearing "

Hence, it may be considered as final opportunity to provide the khasra details of land
fulling in South Central Ridge with Geo-coordinates and also convey suitable time for joint
inspection in the said area so that the process ol Notification under section 20 of Indian Forest
Act, 1927 can be completed. The following officials of Forest Department may contacted for ”
liasioning ol joint inspection:-
I.  Sh. Bakshinder Pal Singh, Range Officer, South Forest Division, MB- 7087501591.
2. Sh. Tajuddin, Deputy Range Officer (AB), South Forest Division, MB - 9718155798,

Yours faithfully,

DY. comsx-:nvuo/ F FORESTS
SOUTH FOREST DIVISION

Copy to:

I. The Principal Chief Conservator of Forests/HOD, Department of Forests and
Wildlife, GNCTD, 2™ Floor, A -Block, Vikas Bhawan, LP. Estate, New Delhi-
110002, for kind information.

The Chief Conservator of Forests, Department of Forests and Wildlife, GNCTD, 2™
Floor, A -Block, Vikas Bhawan, I.P. Estate, New Delhi-110002, for kind
information.

3. The Conservator of Forests, Department of Forests and Wildlife, GNCTD, 2™ Floor,

A —Block, Vikas Bhawan, LP. Estate, New Delhi-110002, for kind information.

4. The District Magistrate, South District, MB Road, Saket, New Delhi-110017, for Kind

information.

19

DY. CONSERQ(’;OR OF FORESTS
SOUTHFOREST DIVISION

Scanned with CamScanner
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GOVERNMENT OF NCT OF DELHI
DEPARTMENT OF FORESTS & WILDLIFE
OFFICE OF DEPUTY CONSERVATOR OF FORESTS(SOUTH)
NEAR DR. KARNI SINGH SHOOTING RANGE
TUGHLAKABAD, NEW DELHI- 110044.

No. F. 66/DCF(S)/Land/Misc./2022-23/ } )2 8= 1o Dated: 14 ) 5~ /.2 Yy

To,

The Vice Chairman,

Delhi Development Authority,
B- Block, 1st Floor, Vikas Sadan,
New Delhi-110073

Sub: Scheduling of Joint Inspection of Land under possession of DDA in South Central
Ridge in compliance of the agenda no. 2B of the 9™ Minutes of Meeting of the
Oversight Committee Meeting-reg.

th

Ref: 1. Minutes of meeting of 9™ Oversight Committee circulated by Department of Forests
and Wildlife, Govt. of NCT of Delhi dated 13.03.2024 (copy enclosed).
2. Letter dated 11.05.2024 received from Ministry of Environment, Forests and Climate
Change, Govt. of India regarding submission of Action Taken Report of the 9 Minutes
of Meeting of the Oversight Committee meeting (copy enclosed).

b Kind attention is drawn towards the agenda no. 2 (C) of the Minutes of meeting of 9*
Oversight Committee meeting held under the chairmanship of DG Forest & SS on 14.11.2023
and circulated by Department of Forests and Wildlife, Govt. of NCT of Delhi dated 13.03.2024,
which states that, -

“lIt was noted by the Commiltee in its 7 meeting held on 14.11.2023 that violations of the
Van (Sanrakshan Evam Samvardhan) Adhiniyam 1980, were recorded in the South Central
Ridge (626 haj, which had been under the management control of 'the Delhi Development
Authority (DDA). The Committee reiterated that the responsibility for the protection of the ridge
reserve forest lies with the respective land-owning agencies under whose jurisdiction the ridge
forést is situated. The concerned land- owning agency must ensure that no violation of any
provision of the Indian Forest Act, 1927 or Van (Sanrakshan Evam Samvardhan) Adhinivam
1980. In case any violation of any provision of any of these two Acts is made/found,appropriate
action should be initiated by the DoFW, GNCTD as per the exiant relevant Acts and Rules.”

c\d
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In this regard, it is requested to kindly direct concerned official to fix a schedule for joint
inspection along with forest officials over the areas of violation committed in South Central
Ridge so that a comprehensive report of violations may be submitted before DG Forest &SS in
compliance to the agenda no. 2 (B) of 9™ Oversight Committee meeting held under the
chairmanship of DG Forest & SS on 14.11.2023.

Also, kindly designate a Nodal Officer for liasioning with Forest Officials for above
mentioned inspection.

Sh. Bakshinder Pal Singh, Range Officer, South Forest Division, Mb - 7087501591 is
been designated as Nodal Officer from Forest Department for the said inspection.

Also, DDA shoﬁld install warning and informatory boards insidq the boundaries of South
Central Ridge at various locations which contains that South Central Ridge is a Reserve Forest
under section 4 of Indian Forest Act, 1927 and any type of non-forestry activity is
prohibited under section 2 of Forest (Conservation) Act, 1980. The violators will be strictly
prosecuted under relevant secfions of Forest Conservation Act, 1980 and Indian Forest Act,
1927.

Yours faithfully,

Copy to:

1. The Conservator of Fbr&sts, Department of Forests and Wildlife, GNCTD, 2™ Floor, A -
Block, Vikas Bhawan, I.P. Estate, New Delhi-110002, for kind information (through email).

2. The Deputy Conservator of Forests (P&M), Department of Forests'and Wildlife, GNCTD, 2™
Floor, A —Block, Vikas Bhawan, L.P. Estate, New Delhi-110002, for kind information
(through email).

DY. CONSER WOF FORESTS

SOUT k&]{ﬂy TON
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Reminder - 1

GOVERNMENT OF NCT OF DELHI
DEPARTMENT OF FORESTS & WILDLIFE
OFFICE OF DEPUTY CONSERVATOR OF FORESTS(SOUTH)
NEAR DR. KARNI SINGH SHOOTING RANGE
TUGHLAKABAD, NEW DELHI- 110044.
Dated: ,25’/0‘5}‘{("

No. F. 66/DCF(S)/Land/Misc./2022-23/ 22 3.2 — 3§~

To,
The Commissioner (Land Management)

Delhi Development Authority
Vikas Sadan, INA, New Delhi-110023.

Scheduling of Joint Inspection of Land under possession of DDA in South Central
Ridge in compliance of the agenda no. 2B of the 9" Minutes of Meeting of the

Oversight Committee Meeting-reg.

Sub:

1. Minutes of meeting of 9" Oversight Committee circulated by Department of Forests

and Wildlife, Govt. of NCT of Delhi dated 13.03.2024 (copy enclosed).
2 Letter dated 11.05.2024 received from Ministry of Environment, Forests and Climate
Change, Govt. of India regarding submission of Action Taken Report of the 9" Minutes

of Meeting of the Oversight Committee meeting (copy enclosed).

Ref:

Sir,
Kind attention is drawn towards the agenda no. 2 (C) of the Minutes of meeting of 9"

Oversight Committee meeting held under the chairmanship of DG Forest & SS on 14.11.2023
and circulated by Department of Forests and Wildlife, Govt. of NCT of Delhi dated 13.03.2024,
which states that, -

“It was noted by the Committee in its 7 meeting held on 14. 11.2023 that violations of the
Van (Sanrakshan Evam Samvardhan) Adhiniyam 1980, were recorded in the South Central
Ridge (626 haj, which had been under the management control of the Delhi Development
Authority (DDA). The Committee reiterated that the responsibility for the protection of the ridge
reserve forest lies with the respective land-owning agencies under whose jurisdiction the ridge

Jorest is situated. The concerned land- owning agency must ensure that no violation of any

provision of the Indian Forest Ac!, 1927 or Van (Sanrakshan Evam Samvardhan) Adhiniyam

1980. In case any violation of any provision of any of these two Acts is made/found,appropriale

action should be initiated by the DoFW, GNCTD as per the extant relevant Acts and Rules.”

ol
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In this regard, it is again requested to kindly direct concemed official to fix a schedule for
joint inspection along with forest officials over the areas of violation committed in South Central
Ridge so that a comprehensive report of violations may be submitted before DG Forest &SS in
compliance to the agenda no. 2 (B) of 9" Oversight Committee meeting held under the
chairmanship of DG Forest & SS on 14.11.2023.

Also, kindly designate a Nodal Officer for liasioning with Forest Officials for above

mentioned inspection.

Sh. Bakshinder Pal Singh, Range Officer, South Forest Division, Mb - 7087501591 is
been designated as Nodal Officer from Forest Department for the said inspection.

Also, DDA should install warning and informatory boards inside the boundaries of South
Central Ridge at various locations which contains that South Central Ridge is a Reserve Forest
under section 4 of Indian Forest Act, 1927 and any type of non-forestry activity is
prohibited under section 2 of Forest (Conservation) Act, 1980. The violators will be strictly

prosecuted under relevant sections of Forest Conservation Act, 1980 and Indian Forest Act,

1927.
Yours faithfully,
DY. CONSERVA F FORESTS
SOUT DIVISION
Copy to:

1. The Vice Chairman, Delhi Development Authority, B- Block, 1st Floor, Vikas Sadan,

2. New Delhi-110073, for kind information.
4. The Conservator of Forests, Department of Forests and Wildlife, GNCTD, 2nd Floor,
A -Block, Vikas Bhawan, I.P. Estate, New Delhi-110002, for kind information

(through email).

<4, The Deputy Conservator of Forests (P&M), Department of Forests and Wildlife,
GNCTD, 2nd Floor, A —Block, Vikas Bhawan, L.P. Estate, New Delhi-110002, for
kind information (through email).

DY. CONSERVAT F FORESTS
SOUTH ST DIVISION
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GOVERNMENT OF NCT OF DELII
DEPARTMENT OF FORESTS & WILDLIFE
OFFICE OF DEPUTY CONSERVATOR OF FORESTS(SOUTIN
NEAR DR. KARNI SINGI SHOOTING RANGE
TUGHLAKABAD, NEW DELIL- 110044,

F. No.

To,
Director (1LM) South Zone
DDA, C-Block, Ground Floor
Vikas Sadan, INA
New Delhil 10023

Sub: Regarding clarification needed on the comments received through email dated
13.09.2024 and 27.12.2024 in which various khasras of 6 villages falling in South
Central Ridge are proposed for final Notification.

With respect (o the comments received through emuil duted 13.09.2024 and 27.12.2024 in
which various khasras of 6 villages falling in South Central Ridpe are proposed lor Final
Notification, some clarilication is needed.

As per the order dated 15.01.2021 of Hon'ble NGT in O.A 58/2013 in the matler of Sonya
Ghosh Vs GNCTD, the Govt, of NC'T of Delhi is directed to complete the final notification for all
forest/Ridge land in Delhi.

At present the following aren as mentioned in the below list is falling within the
boundaries of South Central Ridge which is a proposed reserve forest as per Notification no.
[.10(42)-1/PA/DCF/93/2012-17(1) dated 24.05,1994 (as per boundary description) which states
that “in pursnance of the provisions of section 4 of Indian Forest Act, 1927 (Act no. 16 of
1927) the Lt. Governor of National Capital Territory of Delhi hereby declares the lands......

all forest lands and waste lands which is a property of the Government or over which
Government has proprietary vight.”

Therefore, any claims over these lands might be settled as per the provisions the powers
conferred 1o Forest Settlement Officer under relevant sections of Indian Forest Act, 1927.

Also, Forest Scttlement ofificer has commented in this regard that there are no cases
for right settlements pending in the 7 villages namely Ladosarai, Masoodpur, Mchrauli,
Ladhasarai, Katwaria Sarai, Ber Sarai and Adhcini falling in the boundaries of South
Central Ridge,

Further, it is to mention that out of the total arca of 626 ha proposed lor notification
khosra wise, the following khasra nos. comprising an aren ol 115 ha approximately on which

observations have been made in email dated 13.09.2024 and 27.12.2024 are enlisted below:-

Scanned with CamScanner

14 (10D)/HQMCE(SYLand SEC 20/SCR/2022-23/01-1 §14) =49 Dated: 7 forfas”



108 of 151

E70
JI'Jd Whether Remarks
Area Comments for
Village Name Khasra no. exclusion
received
(yes/no)
Village - Ladosarai
1
5
7
8
9
10
11
12
14
18 2-15 Yes
19
Ladosarai
21
22
23
24
25
26 11-0 Yes
28 2-2 Yes
29 4-13 Yes
30
31
1-19 Yes

34
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EQN
35 you Yes
37 1-17 Yes
38 0-13 Yes
40 5-16 Yes
41 11-18 Yes
42 9-14 Yes
43 4-13 Yes
44 3-0 Yes
45 2-0 Yes
46 2-2 Yes
47 12-2 Yes
51 0-9 Yes
52 1-12 Yes
53 4-4 Yes
54 6-5 Yes
55 1-3 Yes
58 6-9 Yes
59 5-18 Yes
60 0-8 Yes
61 9-5 Yes
62 7-18 Yes
63 0-6 Yes
64 5-13 Yes
65 6-5 Yes
66 12-14 Yes
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68

)

ao

—r

71

72

73

74

75

76

77

78

80

81

82

&3

84

85

86

87

87

88

89

90

91

92

93

95
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96

)

N

97

98

99

100

102

103

103

104

107

108

109

113

114

116

117

118

119

120

121

122

123

124

125

126
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127

128

129

132

133

135

136

137

138

139

141

4-1

Yes

142

143

144

32-5

Yes

147

1-2

Yes

170

194

1-1

Yes

196

197

198

2-0

Yes

201

408

4-6

Yes

538

552

584
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()]
Qo
~

105/1

105/2

106/1

106/2

195/1

195/2

26/2

3//1

3//2

48/1

48/2

48/3

547/94

548/94

549/101

550/101

551/101/1

554/1

554/2

555/1

555/2

556/1

563/1

585/564

587/563_65/0
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587/63_64 65/0

6//1

6//2

615/79

616/79

617/110

618/110/3

619/110/1

620/110

621/111

623/112

624/115

625/115/1

664/69 70

681/140

682/140

687/199

688/199

689/199

690/199

Village - Masoodpur

Masoodpur

19

10-10

Yes

Vi

llage - Ladha Sarai

Ladha Sarai

19

98

0-7

Yes
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£onQ

160 JOU

161

162 13-6 Yes
163 13-6 Yes
164 14-5 Yes
165 1-13 Yes
166 46-9 Yes
167 24-11 Yes
168 1-3 Yes
169 4-5 Yes
170 8-11 Yes
171 12-9 Yes
172 30-15 Yes
173 5-10 Yes
174 2-17 Yes
175 2-17 Yes
176 6-3 Yes
177 11-4 Yes
178 4-1 Yes
179 9-9 Yes
180 9-7 Yes
181 1-2 Yes
182 5-9 Yes
183 5-8 Yes
184 24-00 Yes
185 1-14 Yes
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Q7

186 A Yes
188 1-10 Yes
189 2-16 Yes
191 4-14 Yes
192 6-18 Yes
193 4-6 Yes
194 0-19 Yes
195 0-13 Yes
196 6-13 Yes
197 7-10 Yes
198

199

200 8-14 Yes
201 5-3 Yes
202 5-16 Yes
203 1-13 Yes
204 1-9 Yes
205 3-8 Yes
206 3-19 Yes
207 1-3 Yes
208

209 28-10 Yes
210 8-2 Yes
211 2-10 Yes
212 1-13 Yes
213 4-3 Yes
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EQQ

214 3O Yes
215 25-17 Yes
216 27-8 Yes
217 32-18 Yes
218 0-19 Yes
219

223

225 6-5 Yes
227 6-7 Yes
228

276

279

280 1-14 Yes
283

284

285 12-10 Yes
286 2-1 Yes
287 7-00 Yes
288 2-5 Yes
295 15-7 Yes
296 1-5 Yes
297 1-5 Yes
299 1-12 Yes
300 31-7 Yes
301 8-4 Yes

302
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EOQ
304 Yk Yes
305
368/220
369/220
435/221
Village — Katwaria Sarai
24
72 14-17 Yes
74 5-2 Yes
89 4-7 Yes
90 4-19 Yes
91 0-10 Yes
92 7-11 Yes
188
189 4-7 Yes
190 4-17 Yes
Katwaria Sarai 191 7-17 Yes
192 6-14 Yes
193 1-0 Yes
195 4-11 Yes
197 3-3 Yes
198 7-15 Yes
199 4-2 Yes
200 3-19 Yes
201 10-9 Yes
202 3-4 Yes
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EQON

203 ERTAN Yes
204 3-18 Yes
205 2-19 Yes
206 4-3 Yes
207 4-13 Yes
208 5-19 Yes
209 1-14 Yes
210 1-14 Yes
212 3-12 Yes
213 3-3 Yes
214 1-14 Yes
215 2-9 Yes
218 2-19 Yes
219 5-8 Yes
220 2-3 Yes
221 2-7 Yes
222 0-17 Yes
223 7-10 Yes
224 2-7 Yes
225 2-1 Yes
227 1-9 Yes
228 9-6 Yes
229

234 4-8 Yes
235 5-16 Yes
236 11-12 Yes
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591
236
244 34 Yes
245 7-6 Yes
247 2-18 Yes
248 6-12 Yes
249 1-5 Yes
250 7-9 Yes
251 2-1 Yes
252 5-3 Yes
253 3-5 Yes
257 5-15 Yes
258 6-9 Yes
260 136-17 Yes
262 29-19 Yes
263
264 9-11 Yes
265 29-31 Yes
266 59-3 Yes
Village - Bersarai
6 63-15 Yes
34
35
Bersarai 37 14-7 Yes
38 7-15 Yes
39 6-19 Yes
42 9-15 Yes
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509
43 uy L Yes
44
45 15-15 Yes
47
240
246
Village - Adchini
7
21 1-2 Yes
22
25 1-8 Yes
41 2-18 Yes
43 2-8 Yes
45 0-12 Yes
46
47
Adhchini 48
52 7-16 Yes
53 0-13 Yes
54 1-18 Yes
55
56 1-9 Yes
57 1-9 Yes
58
64 11-9 Yes
65
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EQR

66 g Yes
67 3-14 Yes
68 0-12 Yes
69 6-14 Yes
70 4-15 Yes
71 11-10 Yes
72 3-18 Yes
73

75

97

99 74-1 Yes
100 0-6 Yes
101 15-4 Yes
102 2-5 Yes
103 4-3 Yes
104 5-4 Yes
105

106 9-7 Yes
107 4-1 Yes
108 3-14 Yes
109 3-1 Yes
110

111

112 9-7 Yes
114 3-6 Yes

115
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594
116
117
119
120 4-12 Yes
121
122
124 1-11 Yes
125
126 3-12 Yes
127
129 1-2 Yes
130 2-3 Yes
131 5-14 Yes
132 4-1 Yes
133 3-5 Yes
134 6-9 Yes
135 5-8 Yes
136
137
138 0-10 Yes
139
140 8-13 Yes
141
142
143

144




145

146
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147

149

150

151

152

162

164

2-19

Yes

166

167

Yes

168

Yes

169

Yes

170

Yes

171

172

173

174

9958

49-51

L

11 is further requested that, if you have any comments with

by undersigned with respect 10 Your email dated 13.09.2024 and 27.12.2024 same may sent o

ame of 15 days so as (o procee

d that there is nothing to say at your end. Also, kindly provide

undersigned within a time [T

failing which it will be presume

khasra details of other khasra nos.

added in draft notification.

the above observations made
d further with notification process

as mentioned in the list given above so as the same can be

Dy. C 0 &\U orests

Division

Scanned with CamScanner
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r-,,;-.lusml as above:

596

Cup!' to:

I IH‘- Deputy C‘nnscrvutgr of Forests (P&M), Department of Forests and Wildlife, GNCTD,
: 27 Floor, A -Block, Vikas Bhawan, 1. Estate, New Delhi-110002. for kind information.

2. Dy, DEFL‘CIHL LM, South Zone, DDA, CBlock, Ground Floor, Vikas Sadun, INA, New
Delhi- 110023

A serya Fofest

\

Scanned with CamScanner
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597 |
ANNEXURE - VI MOST IMMEDIATE

OUT TODAY
HON’BLE HIGH COURT MATTER

No. F. 181/NFD/N otification/Land/201 516/,
GOVT. OF NCT OF DELHI

DEPARTMENT OF FOREST AND WILD LIFE
OFFICE OF THE DEPUTY CONSERVATOR OF FOREST
NORTH FOREST DIVISION, KAMLA NEHRU RIDGE,
DELHI-110007, (Ph.:- 011 - 23853561)

|- 4502

Dated:26.11.2024

o,

The Director (Land)

Delhi Development Authority
Ist Floor, A-Block,

Vikas Sadan, New Delhi -110023

Sub: Final Notification of North
1927 -reg,

Ref: Hon'ble High Court Order dt 08.11.2023, in the ma
APPL. 27478/2017 , CM APPL 29901 /2017

ern Ridge under section 20 of the Indian Forest Act,

tter of W.P ( C) 9965/2016, CM
Sir,

This is to inform you that Northern Ridge was notified under section 4 of The
Indian Forest Act, 1927 vide Gazette Notification No. F. 10(

42)-1/PA/DCF/93/2012
dated 24t May,

1994 (copy enclosed). Further, as per the order of Hon’ble NGT dated
15.01.2021 in the matter of Sonya Ghosh vs. Govt. of NCT of Delhi, O.A. No. 58 / 2013,

it was directed that “the final notification has to be processed u/s 20 of The Indian Forest Act,
1927 of the area where there is no controversy/litigation” .

Further, an order dated dt 08.11.2023, in the matter of W.P (C) 9965/2016, CM
APPL. 27478/2017, CM APPL 29901/2017 has been issued by Hon’ble High Court

wherein High Court has directed to finalize the process of Notification within 2 weeks

from the date of order and given as last & Jfinal opportunity for the same. In case of failure of

finalization of process of Notification the Chief Secretary will be in contempt of order dt
15.01.2021 passed by the Hon’ble NGT.,
Accordingly, a draft notification with Khasra nos. was processed for Phase -]

Notification of the area (123.57 ha) that is encroachment free, litigation free and having

o _’c/
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no cases of settlement of rights/concessions b§

ore FSO/ Appellate Authority as per
+ the records received from revenue department and GSDL. Further, the same was sent

to Revenue Department for seeking their necessary comments and it was suggested by

Revenue Department to notify the area as per the geo-coordinates. Accordingly a draft

Notitication is also prepared as per the geo-coordinates.

Since, the maximum area of Northern Ridge is in possession of DDA &
maintained by DDA. The Draft Notifications along with the details of Geo-

coordinates, maps & blocks and another Notification as per the Khasra Nos along with

maps showing Khasra details are enclosed here with.

Further, you are requested to give necessary comments/concurrence on the draft
Notifications under Section -20, of the Indian Forest Act as “Reserve Forest” along

with the request to demarcate the above said land on urgent basis.

Non-compliance of orders of Hon'ble High Court and Hon'ble National Green
Tribunal may amount to contempt of orders of Hon'ble High Court and Hon’ble NGT.

Matter may be treated as Most Urgent.

Yours Faithfully

Dy. ConservatM Forests

Central Forest Division

Encl. as above

Copy to:

1. Ps to The Principal Chief Conservator of Forests/HOD, Department of
Forests & Wildlife, GNCTD, IId Floor, A - Block, Vikas Bhawan, IP Estate,
Delhi-110002, for kind information.

2. The Conservator of Forests, Department of Forests & Wildlife, GNCTD,

IInd Floor, A - Block, Vikas Bhawan, IP Estate, Delhi-110002, for kind
information.

¥
Dy. Conservator of Forests

Central Forest Division
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ANN&%%E - Vil MOST URGENT

COURT MATTER

GOVT. OF N.C.T. OF DELHI
DEPARTMENT OF FOREST & WILDLIFE
OFFICE OF THE DEPUTY CONSERVATOR OF FORESTS (WEST)
WEST FOREST DIVISION: MANDIR LANE: NEW DELHI-60
Tel No- 011 23361879 :: E:Mail:- dcfwest.gnctd@gov.in

F. 1 (1)/DCF (W)/Nanakpura Ridge Final Notification/2022-23/10232-39 Dated: 21.02.2025

To,

The Land and Development Officer, Ministry | The VC DDA, Vikas Sadan, INA New Delhi -
of Housing & Urban Affairs, land and 110023

Development Office, Room No. — 623- A
Wing, Nirman Bhawan, New Delhi — 110001

The District Magistrate, New Delhi Distt, The Commissioner (Land), DDA, Vikas Sadan,
12/1 Jam Nagar House, New Delhi-110001 INA, New Delhi — 110023

REMINDER-I

Sub: Request for conduct a joint survey and demarcation of Nanakpura Ridge.
Ref: F. 1 (1)/DCF (W)/Nanakpura Ridge Final Notification/2022-23/8720-26 Dated:
09.01.2025

Sir/Madam,

The Hon’ble National Green Tribunal in the matter of case no. NGT OA-58/2013, in the
matter of Sonya GhoshVs. GNCTD, directed Govt. of NCT of Delhi for final notification of the
ridge area under Section — 20 of Indian Forest Act — 1927, to be done on urgent basis.

In this regard it is to inform that the Gram Sabha Land of many villages was notified
under Section — 04 of the Indian Forest Act -1927, as Ridge, vide order of the Hon’ble Supreme
Court of India and was declared as Reserved Forests, after the notification of the year 1994.
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The notification of the year 1994 was on the basis of the boundary description and not by
Khasra description. The Nanakpura Ridge was declared as Reserved Forest vide notification
dated 19.03.1996. Copy of the notification is attached as Annexure A.

As per Minutes dated 03.01.2024, of meeting that was held on 03.01.2024 at 2:30 PM
under the chairmanship of the Add. District Magistrate, New Delhi District at conference hall of
O/o District Magistrate, New Delhi District, 12/1, Jam Nagar House, Shahjahan Road, New
Delhi-110011 regarding final notification of Nanakpura Ridge land under Section-20, IFA 1927.
In this meeting it was clearly state that

“Further, it was also directed to the representative from DDA to provide the land record of
the area mentioned in the GSDL Map tomorrow positively so that on the basis of the records
provided from the Revenue Department and DDA a demarcation from TSM may be carried out.”

“It was also decided that a joint survey will be carried out wherein the officials from DDA,
Revenue and Forest Department will participated so that the directions of the worthy Chief
Secretary, GNCT of Delhi may be complied accordingly, after approval of competent authority”
Copy of the minutes of meeting attached as Annexure B.

The Hon’ble National Green Tribunal in the matter of case no. NGT OA-58/2013, in the
matter of Sonya Ghosh Vs. GNCTD, directed Govt. of NCT of Delhi for final notification of the
ridge area under Section — 20 of Indian Forest Act — 1927, to be done on urgent basis. Copy of
the order is attached as Annexure C.

In compliance of above directions, you are requested to please conduct a joint survey in
upcoming week as per your convenience, so that the final notification of Nanakpura Ridge under
Section 20 of IFA, 1927 may be done by the competent authority.

(AMIT GEMAWAT, IFS)

DY. CONSERVATOR OF FORESTS
WEST FOREST DIVISION

Copy To:

1. The PCCF/HOD Department of Forest and Wildlife, GNCTD, 2" Floor, Vikas Bhawan,
|.P. Estate, New Delhi - 110002 for kind information.

2. The Conservator of Forest Department of Forest and Wildlife, GNCTD, 2™ Floor, Vikas
Bhawan, I.P. Estate, New Delhi 110002 for kind information.

3. DCF (P&M), HOD Department of Forest and Wildlife, GNCTD, 2™ Floor, Vikas

Bhawan, |.P. Estate, New Delhi - 110002 for kind information.

4. The Range Officer, New Delhi Range for information.
(AMIT GEMAWAT, IFS)

DY. CONSERVATOR OF FORESTS
WEST FOREST DIVISION
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DEVELOPMENT DEPARTMENT
 NOTIFICATI®ON
Delhi, the 19th March, 1996

No. F. 11 (40)/PA/DCE/96 {(I)—In pursuance of the pro-
visions of Section 4 nf the Indian Forest Act, 1927 (XVI of

1927), read with State Ministry’s notificatinn No. 104-J

dated 24-8-30 as amended by their Notification No. 146.F
dated 6-12-50, the Lt. Governor of the National Capital Terri~

tory of Pelhi hereby declares that it has been decided to con- -

stitute the lands mentioned in Schedule "A” below as reserved
Forest:—

SCHEDULE ‘A’

All forest lands and wastelands which is the property nf
the government or over which goveroment has proprietary
rights in:

Nanakpuia area
{Opposite Nanakpura Gurudwara)
surrounded on

North by Ring Rnad

East by Road bifurcating from Ring Road
separating Moti Bagh South and
leading to Arya Samaj Temple and
down to Pamp Honse.

‘Soath by School and Kabari Shop.

Wes* by “I" Block of Central Government
Flats, Nanakpura and further Road
leading to Ring Road Taxi Stand,

Opposite Gurudwara.
(area 17,5 acres)

No. F. 11 (40)/PA/DCF/96 (II)—In pursuance of the pro-
visions of clause () of sub-Section (1) of Section 4 of the

 Indian Forest Act, 1927, (XVI of 1927) read with State Minis-

try’s notificatinn No. 104-F dated 24-8-50 as amended by their
notification No. 146-T dated 6-12-50, the Lt. Governor of the
National Capital Territory of Delhi hereby appoints the
Additional District Magistrate (Revenue), Delhi, to be the
Forest Settiement Officer tn inquire in fo and detetmine the
¢xistence, nafure and extent nf any rights alleged to exists in
favour nf any person in or over any land comprised within
such limits as motified vide Notification No. F. 11 (20)/PAS
DCF/96 /1) dated 39th March, 1996 or in or over any forest

produce and to deal with the same as provided in Chapter-II
of the said Act.

By order and in the name of
the Lt Governnr of the
National Capital  Territory
nf Delhi,

D. 5. NEGY, Development Commissioner

Printed by the Manager, Govt. of India Press, Ring Read, Maya Purl, New Delhi-110064

and Published by the Coantroller of Publicatinns, Delhi-110054, 1996
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OFFICE OF THE SUB-DIVISIONAL MAGISTRATE (DELHI CANTT.),
NEW DELHI DISTRICT
12/1, JAM NAGAR HOUSE, SHAHJAHAN ROAD, NEW DELHI-110011

F.No. SDM/DC/NDD/2023/ |0~ {Y Dated: 03/0/[202Y

MINUTES OF MEETING

MINUI1ES UL W= - ———

A meeting was held on 03.01.2024 at 2.30 PM under the chairmanship of
the Add. District Magistrate, New Delhi District at conference hall of O/o District
Magistrate, New Delhi District, 12/1, Jam Nagar House, Shahjahan Road, New
Delhi-110011 regarding final notification of Nanakpura Ridge land under Section-
20, IFA 1927.

The following attended the meeting:

1. Sh. Prateek Raj, SDM (Delhi Cantt),

2. Sh. Prashanth Kumar B.O,, Jt. CEQ, Delhi Cantonment Board,
3. Sh. Rakesh Rana, A.E. Delhi Cantonment Board,

4. Sh. Puneet Kr. Tiwari, Range Officer, Department of Forest & Wildlife
5 Sh. Sachin, F.G. Department of Forest & wildlife,

6. Sh. N.P. Singh, Tehsildar (Delhi Cantt),

7. Sh. Deepak Kumar, SDO-II, Defence Estate Office, Delhi Cantt.,
8. Sh. Atul Bhartiya, NT, Sub-Division Vasant Vihar,

9. Sh. Yogesh Kumar, Patwari, Sub-Division Vasant Vihar,

10.Sh. Subodh Kumar, Patwari, Sub-Division Delhi Cantt.,

11.Sh. Kamal Singh, Consultant LM, DDA,

12.Sh. Vijay Kumar, NT/CZ, DDA.

In the meeting, SDM (Delhi Cantt) informed to the Chair that file has been
received from Forest Department in which the Forest Department seeking
comments/ concurrence on final notification of Nanakpura Ridge U/s 20 of IFA,
1927 from this office in compliance of the direction of worthy Chief Secretary.
Further, SDM (Delhi Cantt) also apprise to the chair that a matter is also listed
before the Hon’ble High Court of Delhi in case no. WP(C) 9965/2016, cm appl.
27478/2017, cm appl. 29901/2017 titled as Devinder vs. Governor & ors. As per
last order dated 08.11.2023, it is directed to complete the notification process

within 2 weeks. The Next date of hearing in the matter has been fixed on
08.01.2024.

Keeping in view, the following decisions were taken by the chairperson:

It was discussed that The Forest Department, GNCT of Delhi forwarded the
file for taking comments/concurrence from Revenue Department on the
draft notification U/s 20 of Indian Forest Act, 1927,

Earli:.ar the prior notification U/s 4 of IFA 1927 was issued on the basis of
physma..l bFJundary without mentioning khasra numbers for getting claims
gnd objecltlong. Now, Forest Department, GNCT of Delhi have submitted the
final notification under Section 20 of Indian Forest Act, 1927 on basis of

Khasra Number. The ; ——— .
rerore._:;gﬁgpﬁ;eusn of higher authority may be obtain.
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- In this regard, the representative from Delhi Cantonment Board informed

that the land shown in the GSDL Map is far away from the Jurisdiction of

Delhi Cantonment Board and the same does not fall in the Delhi
Cantonment Jurisdiction.

It was also revealed that the DDA is the land owning agency of the land

shown in the GSDL Map in Red Boundary as the land acquired in the year
1964-65.

Further, upon the perusal of the GSDL Map, no Khasra No. in r/o Jadid

Chhawni mentioned in the GSLD Map and without Khasra No., it is difficult
to decide the ownership of the land.

Keeping in view, it was directed to Patwari’s of the both Sub-Divisions of New
Delhi District to collect the Masavi and translated copy of revenue record in

r/o Mohd. Pur Munirka and Jadid Chhawni from Revenue Room, Tis Hazari
tomorrow positively.

Further, it was also directed to the representative from DDA to provide the
land record of the area mentioned in the GSDL Map tomorrow positively so

that on the basis of the records provided from the Revenue Department and
DDA a demarcation from TSM may be carried out.

It was also decided that a joint survey will be carried out wherein the
officials from DDA, Revenue and Forest Department will be participated so
that the direction of the worthy Chief Secretary, GNCT of Delhi may be
complied accordingly, after approval of competent authority.

Meeting ended with the vote of the thanks to the chair.
WA
\

N
[Pratee _], DANICS)
SDM (Delhi Cantt)

Dy. Conservator of Forest (P&M), West\Drvrs Mandir Marg, Mandir Lane,
New Delhi.

CEO, Delhi Cantonment Board, Sadar Bazar, Delhi Cantt.
Director (LM), DDA, Vikas Sadan, INA, New Delhi.
Dy. L&DO, Land & Development Office, Ministry of Housing and Urban

Affair, A Wing, 6% Floor, Moulana Azad Road, Nirman Bhawan, New Delhi-
110011.

Tehsildar (Vasant Vihar/ Delhi Cantt.), New Delhi District.

Copy for information to:

1

PA to District Magistrate, New Delhi District.

4

rateek Raj/ DANICS]
- ]) SDM (Delhi Cantt)

ol |C
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605 Annexure C

Item No. 11 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

E.A. No. 39/2024
In
Original Application No. 58/2013
Sonya Ghosh Applicant

Versus

Govt. of NCT of Delhi & Ors. Respondent(s)

Date of hearing: 17.02.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Raj Panjwani, Senior Advocate (Amicus Curiae) and Mr. Aayushman
Aeron, Advocate in E.A No. 39/2024

Respondent: Ms. Suhasini Sen, Ms. Masooma Rizvi & Ms. Surabhi, Advs. for MoEF &
CC
Mr. Gigi. C. George, Adv. with Mr. Raghubir Singh, ACP, Mehrauli &
S.H.O. Maidan Garhi, Delhi Police
Ms. Jyoti Mendiratta, Adv. for PCCF

ORDER

1. This Execution Application (EA) has been filed by the applicant
seeking compliance of the order dated 15.01.2021 passed in OA No.

58/2013.

2. By order dated 15.01.2021, Tribunal had disposed of the OA along
with connected matters concerning conservation and protection of Delhi
Ridge which is an extension of Aravali Range extending from
Tughlaqgabad and branching out in Wazirabad in the north and also other

part of Delhi.

3. The tribunal took note of the urgent need to protect the ridge by

finalizing the notification under Section 20 of the Indian Forest Act, 1927
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for reserve forest and protection by appropriate measures. Tribunal,
therefore, while disposing of the OA and connected matters by order

dated 15.01.2021 had issued the following directions:-

15. We are thus of the view that there is urgent need to take
necessary steps to protect the Ridge by taking necessary steps
to finalise the notification under section 20 of the Forest Act for
reserved forest and protection by appropriate measures. The
land about which there is clarity can be included in such
notification and the remaining process can be undergone
separately but expeditiously. No non-forest activity is
permissible in Ridge area.

16. In view of above, we direct that the Delhi Government through
the Chief Secretary, Delhi to ensure that requisite Notification
under Section 20 of the Indian Forest Act, 1927 is issued within
three months in respect of the area about which there is no
controversy. Further actions to be taken by the Delhi
Government may include suitable protection by fencing/wall
and vigilance. Identification of the remaining area and action
plan for removing the encroachments be ensured within next
three months. Execution of the action plan will be primarily
under the Chief Secretary Delhi, who is also the Chairman of
the Ridge Management Board.

17. We direct constitution of an Oversight Committee (OC) to be
headed by DG Forest, MOEF&CC, Government of India with the
Secretaries Revenue and Forest, Delhi Gout., the PCCF, Delhi,
the concerned Deputy Commissioners, Delhi and the nominees
of Police Commissioner, Delhi and the Forest Survey of India,
Dehradun as members. Main function of the OC will be to
oversee progress with regard to the removal of encroachments
from the Ridge, its protection by way of fencing/boundary wall
and preparation of management plan for its restitution. The
Committee will be free to co-opt any other authorities/Experts.
The Nodal agency will be the PCCF, Delhi for coordination and
compliance. First meeting of the Committee may be held within
one month and thereafter review may be undertaken
periodically preferably at least once in a month till the action
plan is executed.”

4. In term of the above directions, Delhi Government through Chief
Secretary, Delhi was required to ensure that requisite Notification under
Section 20 of the Indian Forest Act,1927 is issued within three months in

respect of area about which there is no controversy.
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5. Response in this EA on behalf of respondents nos. 1 and 2 has

been filed, summarizing the position as under:-

“7.  That the Present Reply has been divided in the following
parts:

a. PART I: STATUS OF NOTIFICATION UNDER SECTION 20 OF
IFA, 1927.

b. PART II: STATUS OF BOUNDARY WALL CONSTRUCTION/
FENCING TO PROTECT RIDGE FOREST LAND.

C. PART III: STATUS OF ENCROACHMENT REMOVAL FROM THE
FOREST LAND IN THE NCT OF DELHT”.

6. It is not in dispute that so far as part one is concerned that relates
to undisputed portion of the ridge has been filed by respondent nos. 1

and 2.

7. It is not in dispute that the order dated 15.01.2021 of the Tribunal
to finalise the notification under Section 20 of the Forest Act, 1927 in
respect of the undisputed portion of the ridge has not been complied
with. The order was passed by the Tribunal more than four years back,
and the ridge in question acts as the green lungs of Delhi and has an
active role in maintaining the air quality in Delhi. Thus, compliance with
the order within time would have contributed to improvement of air
quality in Delhi, yet the order has not been complied with and no clear
reasons are given by GNCTD in its affidavit for non-compliance of the
order. Counsel appearing for the GNCTD also submits that she has no

instruction in this regard.

8. NGT Act 2010 provides for requisite action that may be taken to
ensure compliance with the order of the Tribunal. Relevant provisions of

the Act in this regard are quoted below:-

“Section 26. Penalty for failure to comply with orders of Tribunal.
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(1) Whoever, fails to comply with any order or award or decision of
the Tribunal under this Act, he shall be punishable with
imprisonment for a term which may extend to three years, or with
fine which may extend to ten crore rupees, or with both and in case
the failure or contravention continues, with additional fine which
may extend to twentyfive thousand rupees for every day during
which such failure or contravention continues after conviction for the
first such failure or contravention:

Provided that in case a company fails to comply with any order or
award or a decision of the Tribunal under this Act, such company
shall be punishable with fine which may extend to twenty-five crore
rupees, and in case the failure or contravention continues, with
additional fine which may extend to one lakh rupees for every day
during which such failure or contravention continues after conviction
for the first such failure or contravention.

(2) Notwithstanding anything contained in the Code of Criminal
Procedure, 1973 (2 of 1974) every offence under this Act shall be
deemed to be non-cognizable within the meaning of the said Code.

28. Offences by Government Department.

(1) Where any Department of the Government fails to comply with
any order or award or decision of the Tribunal under this Act, the
Head of the Department shall be deemed to be guilty of such failure
and shall be liable to be proceeded against for having committed an
offence under this Act and punished accordingly:

Provided that nothing contained in this section shall render such
Head of the Department liable to any punishment if he proves that
the offence was committed without his knowledge or that he
exercised all due diligence to prevent the commission of such offence.

(2) Notwithstanding anything contained in sub-section (1), where an
offence under this Act has been committed by a Department of the
Government and it is proved that the offence has been committed
with the consent or connivance of, or is attributable to any neglect on
the part of any officer, other than the Head of the Department, such
officer shall also be deemed to be guilty of that offence and shall be
liable to be proceeded against and punished accordingly.”

9. Thus, we give two weeks to respondent no. 1 to file a fresh affidavit
and explain why action be not initiated against concerned
authorities /officers of respondent no. 1 in terms of the provisions of NGT

Act, 2010.
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10. List on 09.04.2025.

Prakash Shrivastava, CP

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM
February 17, 2025
E.A. No. 39/2024
In Original Application No. 58/2013
JG..
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Item No. 05 to 08 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 144/2015

Jaipal Singh Applicant
Versus

Lt. Governor, Delhi & Ors. Respondent(s)
WITH
Original Application No. 58/2013
(M.A No. 898/2013, M.A. No. 922/2017,
M.A. No. 329/2018, I.A. No. 387/2019 &
[.A. No. 388/2019)

Sonya Ghosh Applicant
Versus

Govt. of NCT of Delhi & Ors. Respondent(s)
WITH

Original Application No.116/2015
(M.A. No. 327/201 & M.A. No. 589/2015)

Prof. Imtiaz Ahmed & Ors. Applicant(s)
Versus

State of NCT of Delhi & Ors. Respondent(s)
WITH

M.A. No. 258/2015
IN
Original Application No. 10/2014

Pavit Singh Applicant(s)
Versus

The State of NCT Of Delhi & Ors. Respondent(s)

Date of hearing: 15.01.2021

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Applicant: Mr. Raj Panjwani, Senior Advocate (Amicus Curiae) and Mr.
Aagney Sail, Advocate in O.A. No. 58/2013
Ms. Meera Gopal, Advocate in O.A. No. 116/2015

Respondent: Mr. Sanjay Dewan, Advocate for Forest Department, NCT of Delhi
Mr. Kush Sharma, Advocate for DDA
Ms. Puyja Kalra, Advocate for North MCD



WY A MELAWIN 140 of 151

ORDER

1. The common issue in this group of matters is conservation and
protection of Delhi Ridge which is an extension of Aravalli Range extending
from Tughlagabad and branching out in Wazirabad in the north and also

other parts of Delhi.

2. The proceedings were initiated on the basis of news item titled ‘Three
Illegal Roads cut through forest’ in Times of India dated 28.02.2013 on the
basis of which OA 58/2013 was filed in March, 2013. The Application
states that the Ridge protects the city from hot winds of the desert of
Rajasthan. It has four zones- Northern Ridge in Delhi University, Central
Ridge from Sadar Bazar to Dhaula Kuan, South West Central Ridge near
JNU and Southern Ridge upto Asola and Bhatti Wildlife Sanctuary. It is
further stated that the ecology of the Ridge is being destroyed, though it
has been declared Reserved Forest vide Notification dated 22.05.1994
under Section 4 of the Indian Forest Act, 1927 (Forest Act) which is as

follows:-

“No. F.10(42)-1/PA/DCF/93/2012-17(1) — In pursuance of the
provisions of Section -4 of the Indian Forest Act, 1927 (Act No. 16 of
1927) the Lt. Governor, of National Capital Territory of Delhi hereby
declares the lands mentioned in Schedule ‘A’ below as reserved
forest.

SCHEDULE ‘A’
All forest lands and wastelands which is the properly of the
government, or over which government has proprietary rights in:

Northern Ridge in National | North by Jubilee Hall, Government
Capital Territory of Delhi, | Petrol Pump.

surrounded on )
South by Crossing of Old G.T. Road

and Rani Jhanst Marg, Old Subzi
Mandi.

East by Mall Road, Rajpur Road,
Behind MCD Office.




West by Ice Factory, Malka Ganj,
Dhobighat, and University Road

(Approximate area 87 ha.)

II | Central Ridge in NCT of Delhi, | North by Link Road along
Surrounded on Institutional area.

South by Dhaula Kuan, Military
Farm, Sardar Patel Marg.

East by Mandir Marg, Institutional
area and Willingdon Crecent.

West by Inderpuri Road and Naraina
Industrial area

(Approximately area 864 ha.)

II | South Central Ridge in NCT of | North by Qutab Institutional area.

Delhi, Surrounded on
South by Vasant Kunj, Kishan Gan,j.

East by Aurobindo Marg, Nazarika
Bagh.

West by Jawahar Lal University
Road, Vasant Kunj, Mehrauli

Approximately area 626 ha.)

IV | Southern Ridge in NCT of Delhi| North by Power line from Mahipalpur
surrounded on to Sultan Gauri Tomb, Telephone
Line from Sultan Pur Gauri Tomb to
crossing to main power line & Road,
Western Boundary of Ghatorni,
Western boundary of Aya Nagar,
Southern Boundary of Jaunapur,
Southern boundary of Fatehpur Beri,
Eastern Boundary of Asola village,
Eastern Boundary of Shahpur,
Eastern Boundary of Chandanhola,
Eastern Boundary of Satbari,
Eastern Boundary of Maidan Garhi,
Southern Boundary of Naib Sarai,
South Eastern Boundary of Deoli
and Adilabad ruins.

South by State of Haryana.

East by Surajkund Road and State
of Haryana.

West by State of Haryana, Eastern
Boundary of Rajokari, Eastern




Boundary of Malikpur, Kohli &
Rangpuri

Approximately area 6200 ha.)

No. F.10(42)-1/PA/DCF/93/2018-23(ii). — In Pursuance of the
provision of clause (c) of sub-section (1) of section 4 of the Indian
Forest Act, 1927 (Act No. 16 of 1927, the Lt. Governor of National
Capital Territory of Delhi is pleased to appoint A.D.M. (revenue) to be
the Forest Settlement Officer to enquire into and determine the
existence, nature and extent of any rights alleged to exist in favour of
any person in or over any land comprised within such limits, as
notified vide Notification No. F.10(42)-IPA/DCF/93(I) dated 24* May,
1994 or in or over any forest produce and to deal with the same as
provided in Chapter II of the Indian Forest Act, 1927.”

3. As per the news item dated 28.02.2013, road cutting across Rajokri
Forest in Southern Ridge area was illegally built resulting in unauthorized
construction inside the forest and degradation of the forest. There are
encroachments by private entities as well as religious institutions, as per

preliminary report on the status of Sanjay van from November 2010 to May

2011 published by Srishti, an Environmental Group.

4. The Hon’ble Supreme Court issued directions for protection of the
Ridge vide order dated 25.01.1996 and 13.03.1996 in W.P.(C) No. 4677/ 85,
M.C. Mehta v. U.O.I It was directed that the uncultivated surplus land of
the Gaon Sabha falling in the Ridge area will not vest in the Gaon Sabha
under Section 154 of the Delhi Land Reforms Act, 1954. It will be made
available for ‘Reserved Forest’ of 50,480 Bighas and 16 Biswas (10,517-10
Acres) in 14 villages. The Notification dated 02.04.1996 issued in

pursuance of the order of the Hon’ble Supreme Court is as follows:-

“Delhi, the 2nd April, 1996

No.F.1(29)/PA/DC/95.- Whereas the Supreme Court of India in LA.
No. 18 and 22 in Writ Petition (Civil) No. 4677/85 M.C. Mehta V/s
Union of India & Others in their orders dated 25-1-96 and 13-3-96
have directed that uncultivated surplus land of Gaon Sabha falling in
“Ridge” may be excluded from vesting in Gaon Sabha u/s 154 of the
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Delhi Land Reforms Act, 1954 and made available for the purpose of
creation of Reserved Forest.

Now, therefore, in exercise of powers conferred u/s 154 of the Delhi
Land Reforms Act, 1954 (8 of 1954), the Lt. Governor of National
Capital Territory of Delhi, hereby declares the uncultivated land of
Gaon Sabha specified in Column ‘III’ and Annexure ‘A’ to ‘N’, situated
in Southern Ridge in respect of Villages mentioned in Column ‘II’ of
table given below as surplus land and lands at the disposal of Forest
Department of Government of National Capital Territory of Delhi.

S. | Name of Village Quantum of Gaon
No. Sabha land Covered
in ridge as declared
under notified
Ridge and proposed
by Forest Deptt. for

afforestation.

I I IIT (Bigha-Biswa)
1 Nebsarai 466-10
2 Chatterpur 225-10
3 Maidangarhi 4263-02
4 Dera Mandi 9412-05
5 Asola 8387-06
6 Pulpehlad 99-04
7 | Devli 5175-06
8 Rangpuri 1365-05
9 Ayanagar 4121-02
10 | Rajokri 3106-01
11 | Bhatti 11101-19
12 | Ghitorni 732-14
13 | Saidulazab 65-19
14 | Jonapur 1979-13
Total in Bighas 50,480-16
Or
Total in Acres \ 10517.10 | ”
5. In the Application, reference has also been made to a complaint

dated 28.03.2012 addressed to the Chief Conservator of Forest by one
Pradip Krishen mentioning dumping of the waste on the Ridge and

encroachments.

6. The matter was first taken up on 06.03.2013. Notice was issued to
the Delhi Government, the Vice-Chairman, DDA, the Chairman of the

Ridge Management Board (Chief Secretary, Delhi) and to the



Commissioner of Police, Delhi. Later, the MoEF&CC was also added as a

party and Notice was issued to it.

7. Counter affidavit has been filed on 22.04.2013 by the Department
of Forest and Wildlife, Delhi to the effect that Notification dated 04.04.1996
was issued by the Revenue Department that uncultivable surplus Gaon
Sabha land will be given to the Forest Department. However, some part of
the land was converted to Pedestrain path on which illegal road has been
constructed in Rajokri Forest area. The Chief Conservator of Forest visited
the site on 15.03.2013 and noticed the illegality. Meeting was held on
22.03.2013 to address the issue with the DDA and the Police officials.
Work of dismantling the road started. A wall will be constructed to rule
out rebuilding of the road. Reply by the DDA was filed on 22.04.2013 with
regard to the protection of Sanjay van, which is part of the reserved forest.
It was stated that the DDA has erected wall around Sanjay van and
employed guards to stop vehicles therein. It has also sent complaints to
the PWD and the Police against non-forestry activities. A copy of the
minutes of meeting of the Ridge Management Board held on 10.07.2007,
under the Chairman of the Chief Secretary who is the Chairman of the

Ridge Management Board has also been annexed.

8. The matter has been dealt with on several hearings in the last almost
eight years. Reference may only be made to some significant orders by
which the issue was dealt with. On 21.07.2016, the Tribunal required
filing of a time schedule for demarcation of the Ridge area in South District
and New Delhi, Vasant Vihar, Sub-Division. On 16.08.2016, the Tribunal
directed the SDM Saket, SDM Mehrauli, SDM Vasant Vihar and SDM
Kalkaji Sub-Division to carry out demarcation accordingly. On
09.02.2018, the Tribunal directed completion of demarcation within one

month. On 11.03.2019, the Tribunal dealt with the matter in the presence
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of the Principal Secretary, Department of Revenue. The Tribunal directed

the Principal Secretary, Revenue to give complete details of the forest area

and the encroachments.

9. On

03.04.2019, the Divisional Commissioner-cum-Principal

Secretary, Revenue Department filed affidavit giving status of demarcation

of 19 villages based on TSM survey in compliance with the order of the

Tribunal dated 11.03.2019 as follows:

Total Ridge Area = 71,310-18 Bighas/Biswas
Demarcated Area = 70,941-02

Handed over = 65,453-04

Not handed over = 5,487-18

Encroached area = 4,684-17

10. Further details of the encroachments are:

Bighas-Biswas
“S. ENCROACHMENTS (Bighas-Biswas) - 4,684-17
5.1 Ayanagar Village - 172-00
Ridge Area 4,028-09 AnnexureR10 (Pg.1588-1590)
5.2 Chhattarpur Village - 253-08
Ridge Area 594-04 AnnexureR11 (Pg.1591-1594)
5.3 Neb Sarai Village - 264-09
Ridge Area 590-01 AnnexureR12 (Pg.1595-1599)
5.4 Shahoorpur Village - 238-03
Ridge Area 3,306-15 AnnexureR13 (Pg.1600-1601)
5.5 Devli Village - 452-14
Ridge Area 5,737-16 AnnexureR14 (Pg.1602-1610)
5.6 Asola Village - 675-00
Ridge Area 9,268-13 AnnexureR15 (Pg.1611-1615)
Encroachment of 869-00 removed (Pg. 1657)
5.7 Bhati Village - 477-14
Ridge Area 12,845-12 AnnexureR16 (Pg.1616-1619)
Encroachment of 1,486-00 removed (Pg. 1657-1661)
5.8 Maidangarhi Village - 79-03
Ridge Area 5,055-16 AnnexureR17 (Pg.1620-1621)
5.9 Saidulajab Village - 109-04
Ridge Area 410-07 AnnexureR18 (Pg.1622-1623)
5.10 Satbari Village - 181-17
Ridge Area 1,625-03 AnnexureR19 (Pg.1624-1625)
5.11 Jaunapur Village - 287-05
Ridge Area 3,855-18 AnnexureR20 (Pg.1626-1631)
5.12 Dera Mandi Village - 399-8.5
Ridge Area 10,821-18 AnnexureR21 (Pg.1632-1641)
5.13 Tughlakabad Village - 403-02
Ridge Area 6,491-16 AnnexureR22 (Pg.1642-43)
5.14 Pulpehladpur Village - 246-03

Ridge Area 680-18 AnnexureR23 (Pg.1644)
Encroachment of 8-00 removed (Pg. 1661)



5.15 Rajokari Village - 214-02
Ridge Area 3,318-15 AnnexureR24 (Pg.1645-1650)
Encroachment of 1-18 removed (Pg. 1661)

5.16 Rangpuri Village - 246-01
Ridge Area 1,793-17 AnnexureR25 (Pg.1651-1655)
Encroachment of 9-18 removed (Pg. 1661)

5.17 Mahipalpur Village - 17-04
Ridge Area 92-03 AnnexureR26 (Pg.1656)

5.18 Ghitorni Village - NIL
Ridge Area 732-14

5.19 Rajpur Khurd Village - NIL”

Ridge Area 60-09

11. Learned Amicus points out that in respect of areas, which are un-
encroached and have already been demarcated and handed over to Forest
Department as per stand of the Revenue Secretary as above, final
Notification under Section 20 of the Forest Act should be issued forthwith.
Such area should be covered by boundary wall/fencing in accordance with
Section 6 to 8 of the Forest Act. The Forest Department should prepare
Management Plan and the statutory authorities must regularly inspect the
area and ensure that it is kept encroachment free. With regard to the
remaining, the identified encroached areas should be retrieved in second
phase by time bound action plan to be executed and monitored by the
authorities for which there should also be high powered oversight
Committee. We find merit in the suggestion and we propose to issue

directions in these terms.

12. Under the scheme of the Forest Act, once Notification under Section
4 has been issued in respect of decision to constitute Reserved Forest by
the State, no right can be acquired therein except by a decision of the State
in terms of the said Act. There are provisions to deal with any claims in

such area, including the remedy for appeal to the State.

13. Learned Counsel for the Forest Department is unable to point out
any meaningful objection to the suggestions of learned Amicus except to

submit that there are difficulties in removing encroachments.
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14. We may note that the Ridge in Delhi has historical and
environmental significance. It is made of quartzite rocks. It has special and
distinct features and uses. It is part of Aravali hills. Reference may be
made to discussion in Supreme Court judgement in DDA v. Kenneth
Builders & Developers (P) Ltd., (2016) 13 SCC 561, at page 576, para 22 as
follows :

............. non-forestry use of land falling in the Ridge was
permitted only after a development project was cleared or
recommended by the Ridge Management Board and permitted by
this Court. However, a decision was rendered by the Delhi High Court
in a case filed by Ashok Kumar Tanwar [WP (C) No. 3339 of 2011
decided on 30-11-2011 to the effect that a development project on land
outside the notified Ridge area but having morphological features
conforming to the Ridge would also require clearance from the Ridge
Management Board and this Court. Therefore, as far as the present
case is concerned though the project land falls outside the Ridge
but has morphological features conforming to the Ridge bringing
it within the extended Ridge, the project of DDA involving non-
forestry use of the land could be permitted only after obtaining
clearance from the Ridge Management Board and after obtaining
the permission of this Court.”

15. We are thus of the view that there is urgent need to take necessary
steps to protect the Ridge by taking necessary steps to finalise the
notification under section 20 of the Forest Act for reserved forest and
protection by appropriate measures. The land about which there is clarity
can be included in such notification and the remaining process can be
undergone separately but expeditiously. No non-forest activity is

permissible in Ridge area.

16. In view of above, we direct that the Delhi Government through the
Chief Secretary, Delhi to ensure that requisite Notification under Section
20 of the Indian Forest Act, 1927 is issued within three months in respect
of the area about which there is no controversy. Further actions to be
taken by the Delhi Government may include suitable protection by

fencing/wall and vigilance. Identification of the remaining area and action



plan for removing the encroachments be ensured within next three
months. Execution of the action plan will be primarily under the Chief
Secretary Delhi, who is also the Chairman of the Ridge Management

Board.

17. We direct constitution of an Oversight Committee (OC) to be headed
by DG Forest, MoEF&CC, Government of India with the Secretaries
Revenue and Forest, Delhi Govt., the PCCF, Delhi, the concerned Deputy
Commissioners, Delhi and the nominees of Police Commissioner, Delhi
and the Forest Survey of India, Dehradun as members. Main function of
the OC will be to oversee progress with regard to the removal of
encroachments from the Ridge, its protection by way of fencing/boundary
wall and preparation of management plan for its restitution. The
Committee will be free to co-opt any other authorities/Experts. The Nodal
agency will be the PCCF, Delhi for coordination and compliance. First
meeting of the Committee may be held within one month and thereafter
review may be undertaken periodically preferably at least once in a month

till the action plan is executed.
In view of the above, O.A. No. 58 /2013 stands disposed of.

O.A. No. 144/2015 seeks removal of encroachment in South Ridge
Forest for which no separate order is necessary. The same will stand
disposed of. O.A. No. 116/2015 also seeks removal of encroachments from
Rangpuri area in South Delhi which will also stand disposed of. O.A. No.
10/2014 which also involves similar issue has already been disposed of by
an earlier order of this Tribunal dated 11.11.2014, wherein M.A. No.
258/2015 has been filed for enforcement of earlier order will also stand

disposed of.

10
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We place on record our appreciation for the valuable assistance

rendered by learned Amicus.

All pending M.A.s/I.A. will also stand disposed of in view of the order

passed in main matter.

A copy of this order be forwarded to DG Forest, MoEF&CC,
Government of India with the Secretaries Revenue and Forest, Delhi Govt.,
the PCCF, Delhi, the concerned Deputy Commissioners, Delhi (through
PCCF Delhi) and the nominees of Police Commissioner, Delhi and the

Forest Survey of India, Dehradun by mail for compliance.

Adarsh Kumar Goel, CP
S.K. Singh, JM

Dr. Nagin Nanda, EM

January 15, 2021

Original Application No. 144/2015
and other connected matters

SN
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Aza%:ii K
— Amrit Mahotsay
GOVT, OF N.C.T, OF DELHI
DEPARTMENT OF FOREST & WILDLIFE
OFFICE OF THE DEPUTY CONSERVATOR OF FORESTS (WEST)
WEST FOREST DIVISION: MANDIR LANE: NEW DELHI-60
E: Mail:- defwest.onetd ov.in

F. 1 (1/DCF (W)/Nanakpura Ridge Final Notlﬁcntlon!2022—23[911,--;,6 Dated: o1|o I[202-v

To,

I, The Land and Development Officer,
Ministry of Housing & Urban Affairs. land
and Development Office, Room No, - 623-

A Wing, Nirman Bhawan, New Delhi -
110001

2. The VC DDA, Vikas Sadan, INA New Delhi
- 1100231

3. The District Magistrate, New Delhi Distt, | 4. The Commissioner (Land), DDA, Vikas
12/1 Jam Nagar House, New Delhi-110001 Sadan, INA, New Delhi - 11002

Sub: Request for conduct a joint survey and demarcation of Nanakpura Ridge.

Sir/Madam,

The Hon’ble National Green Tribunal in the matter of case no. NGT OA-58/201 3, in
the matter of Sonya Ghosh Vs. GNCTD, directed Govt. of NCT of Delhi for final
notification of the ridge area under Section — 20 of Indian Forest Act — 1927, to be done
on urgent basis. In this regard I am to inform that the Gram Sabha Land of many villages
was notified under Section — 04 of the Indian Forest Act -1927, as Ridge, vide order of
the Hon’ble Supreme Court of India and was declared as Reserved Forests, after the
notification of the year 1994.

The notification of the year 1994 was on the basis of the boundary description ar}d l"lOt
by Khasra description. After the notification done on the basi.s of boundary description
another notification was issued in the year 1996 for many villages but for Nanakpura
Ridge, no Khasra wise notification was issued.

As per Minutes of Meeting dated 03.01.2024, a meeting was held on 03:0]:20?4 at
2:30 PM under the chairmanship of the Add. District Magistrate, New Delhi District at
c;)nfercnee hall of O/o District Magistrate, New Delhi District, 12/1, Jam Nagar House,
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kpura Ridge
Shahjahan Road, New Delhi-1 10011 regarding final noliﬂ;:atsl;::ec:;ar:lm p
land unde, Section-20, IFA 1927, In this meeting it was clearly

the land
“Further, it \pas also directed to the rpresenialive from DD,; . f;:z: ﬁf the basis
record of the area mentioned in the GSDL Map tomorrow positively so

m
o the records provided from the Revenue Department and DDA a demarcation Jro
TSM may be caryiey out.”

1t was ajsg decided that o Joint survey will be carvied out wherein the officials from
DD4, evenue and Fopeg Department il participated so that the directions of the
' T of Delhi may be complied accordingly, afier approval of
of the minutes of meeting attached as Annexure A,

In compliance of above directions You are requested to please conduct a Jjoint survey
and demarcation i Upcoming week g Per your convenience, so that the final

notification of Nanakpura Ridge under Section 20 of IFA, 1927 may be done by the
competent authority,

DY, CONSERVATOR OF FORESTS
(WEST F OREST DJ VISION)

Copy To:

I. The PCCF/HOD Department of Forest and wiq

ife, GNCTD), 0 Floor, vikas
Bhawan, .p. Estate, New Delhj - 110002 for king informatjon,

2. The Conservator of Forest Department of Forest and

Wildlife, GNCTD 1a
Floor, Vikas Bhawan, |.p. Estate, New Delh; | 10002 for king information

3. The DCF (P&M), Department of Forest ang Wildlife, GNeT:

D, 2™ Floor, Vikag
Bhawan, I.P. Estate, New Delhj - | 10002 for kind informatjon

DY. CONSERVATOR OF ORESTS
(WE RE
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